
PARLIAMENTARY DEBATES

<PART l-QUESTIONS AND ANSWERS) 

OFFICIAL REPORT

VOLUME I, 1950

{1st February to 13th March, 1950)

FIRST SESSION 

OF

PARLIAMENT OF INDIA
1950

Thursday, 2nd February 1950



CONTENTS
Vchme I .^ U t  February to 13th March, I960.

Wednesday, Ut February, 1950,-^

Mombflri S w o r n ..................................................................................................... 1
Oral Aiuwen to Q ueations................................................................................ 1— 20
Written Answers to Questions . . . . . . . . 21— 22

Thursday, 2nd February, 1960.^ '
Oral Answers to Q uestions............................................................. 23—45
Written Answers to Questions ....................................................................... 46—47

Friday, 3rd February, 1960.*^
Oral Answers to Q u estion s................................................... . 49— 68
Written Answers to Questions . . . . . 68

Monday, 6th February, i960,—
Member S w o r n ..................................................................................................... 69
Oral Answers to Q uestion s................................................................................. 6 9— 90
Written Answers to Q u e s t i o n s ....................................................................... 90— 96

Tuesday, 7th February, 1960.—
Member S w o r n ..................................................................................................... 97
Oral Answers to Q uestions................................................................................ 97— 116
Written Answers to Q u e s t i o n s ................................................... . . 117— 119

Wednesday, 8th February, 1960,—
Oral Answers to Q u estion s .................................................................................121— 148
Written Answers to Q u e s t i o n s .......................................................................148— 148

Thursday, Sth February, i960.—
Oral Answers to Q uestion s...................................................................... .......... 149— 171
Written Answers to Q u e s t i o n s ........................................ ......... 171— 176

Friday, lOth February, 1960,—
Oral Answers to Q u estion s ............................................................ .......... •
Written Answers to Quertiona . ...............................................

Monday, IZih February, 1960.—
Members S w o rn .....................................................................................................
Oral Answers to Questions . . . " ................................................... 207—225
Written Answers to Q u e s t i o n s ....................................................................... 226—229

Tuesday, Uth February, 1960.—
Oral Answers to Questions . .......................................................................
Written Answers to ...................................................................... ®

Thursday, 16th February, I960,-- 259—280
Oral Answers to Q u estion s.............................................................• • 280—292
Written Answers to Q u e s t i o n s .......................................................................

Friday, 17th February, 1960.^ 293—315
Oral Answers to Questions
Written A ngers to Q u e s t i o n s .................................................. *

Monday, 20th February, I960.—
Members S w orn .................................................................................................... ............
Oral Answers to Questions . . . ............................................... 338—355
Written Answers to Q'jestions .......................................................................

Tuesday, 21 at F^ruary, 1960.^ 367— 382
Oral Answers to Questions . , - • • • * • • 382—389
Written Answers to Q u e s t i o n s .......................................................................



) i

Wednesday, 22nd F ^ a r y ,  m o . ^ Paget
Itonbefr S w o m ..................................................................................................... S91
Oral Awrwers to Q u a s t i o i i i ................................................................................. .....  S91--4U
Written Answers to Questions........................................ . e • ^14—421

Thwnday, 23rd February, 1950,—
Oral Answers to Questions ................................................................................. 423—447
Written Answers to Q u e s t i o n s ....................................................................... 447—462

Friday, 24th February, I960,—
Ora] Answers to Q u e s t i o n s ................................................... • • • 459*^78
Written Answers to Q u e s t i o n s ....................................................................... 478-^82

Monday, 27th February, I960.—
Member Swom . . • • •  ̂ 483
Oral Answers to Q u e s t i o n s ................................................... . . 483— 503
Written Answers to Q u e s t i o n s ................................................... • 504— 514

Tuesday, 28th February, I960,—
Oral Answers to Q u e s t i o n s .................................................................................615— 636
Written Answers to Q u e s t i o n s ....................................................................... 536—539

Wednesday, l$t March, 1950,—
Oral Answers to Questions . • ................................................... 541— 563
Written Answers to Questions • • • • . . . • 563— 565

Thursday, 2nd March, 1950,-^
Oral Answers to Q u e s t i o n s ................................................................................. 567— 6tfX
Written Answers to Q u e s t i o n s .......................................................................591«—594

Monday, iih March, 1950,—
Oral Answers to Questions . , / .......................................................... 595— 616
Written Answers to Questions • • • • • • • • 616<—623

Tuesday, 7th March, 1950,-^
Oral Answers to Questions . . « • • • • • • 625—649
Written Answers to Q u e s t i o n s ....................................................................... 649—651

Wethtesday, 8th March, 1950,---
Member Sworn 653
Ballot of Questions 653-654
Oral Answers to Questions 655*—676
Written Answers to Q u e s t i o n s ....................................................................... 676*—685

Thtkrsday, 9th March, 1950,---
Oral Answers to Q u e s t i o n s ............................................................ ......... • 687— 711
Written Answ«frci to Queacions . . . • •  ̂ . 711— 7X3

Friday, 10th March, 1950,^
Oral Answers to Q u e s t i o n s ............................................................ • 715—740
Statement by Minii>ter of
Commeroe in oonneotion
with Starred Question
Ko. 438 of 22nd February,
1950 re Import P e r m i t s .............................................................* , « 7i0
Written Answers to Q u e s t i o n s ....................................................................... 740— 744

Saturday, 11th March, 1950.--
Oral Answers to Q u e s t i o n s ................................................................................. 745— 765
Writta n Answers to Questions................................................................................. 765— 772

Monday, 13th March, 19S0.---
Oral Answers to Q u e s t io n s .................................................................................
Written Answers to Q u e s t i o n s .................................................. • • 7»i«-t06



 ̂ r  CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session, 
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as 

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^ ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^ «rtw  ?TT HT" ^  apnr" ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ” ‘ 1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^ ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o , % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^ <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ , •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
" » » i! « - r >ia~ ^ - loro (v)

6. No. 24, dated the 15th April, 1950.
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PARLIAMENTARY DEBATES
( P a b t  I — Q u e s t io n s  an d  A n s w e r s )

Thursday, 2nd February, 1950

The Bouse met at a Quarter to Eleven of the Clock

[Mr. Speaker in the Chair]

OEAL ANSWERS TO QUESTIONS

R a ja st h a n  U n d h k o b a u n d  W a t e r  B oabd

^26. Shrl Sidhva: (a) Will the Minister of Agriculttire be pleased to stati
whether the Govenimeilit of India have set up a Rajasthan Undergfroimd
Water Board?

(b) If 90, what is the function of this Board and which Government will
bear the cost of this Board?

(c) Is the Board to search for water alone or is it to prospect for njinerals
aJso V

(d) When is the Board hkely to submit its report?
The Minister of rood and Agriculture (Shrl JairamdM Doulatram): (a) Yes.
(b) To explore and make preUminarj  ̂ use of underground water resources in 

Rajasthan. The Central and the Rajasthan Governments will bear the cost.
(c) To explore water for the time being.
(d) W[ithin three months after the end of each financial year,
Staxi Sidhva: Answer to part (b), I could not follow.
Shil Jairamdas Doulatram: To explore and make preliminary use of under­

ground water resources in Rajasthan The Central and the Rajasthan Govern­
ments will bear the cost.

Shri Sidhva: May I know whether any preliminary work was carried on in
this respect and whether any water has been found?

Shrl Jairamdaa DoiJdatram: Yes; water has been found. We have hnd an 
open well which was giving about forty or fifty thousand gallons per hour some
time ago. As we put on more machines and pumped more water, we found
that the waiter had risen to one lakh gallons ĵ er hour. We are having two U)ore
borings where the present supply is 10,000 gallons. With further development,
it is expected that the quantity will increase.

Shri l^ agi: Are these Artesian wells?
Shri Jallramdaa Doulatram: No; they are tube wells.
Prot. BaSga: Is Pani Maharaj a member of this Board?

'Vjjv *
(23)



Stall Jalnunda* Ooulatram: Yes; he is.
Dr. Deahmukh: What is the amount proposed to be contributed by the

Centre during the next year for this purpose?
Shrl Jalramdas Doulatrftm: We have so far asked for one and a halt lakhs.
Start Sidtava: What is the proportion of the cost to be borne by the Centre

and by Rajasthan?

Shil Jairamdas Doulatram: We have not fixed the proportion. We have
provided that there will be a block grant from both the Governmentft. We have
not yet fixed the amount to be given by the Rajasthan Government. That will
b»̂  a matter for negotiation.

Slxri Sidhva: Is there any idea us to the total cost likely to be incm’red?

Shri Jairamdas Doulatram: So far we have budgeted for one and u half
lakhb. Probably, more money may be needed as the work expands.

Prol. Ranga: Are the Government utilising the services of Pani Maharaj as
a whole time worker with or without salary, not only for Rajasthan, but al-o
for other areas?

Shil Jairamdas Doulatram: We are at present concentrating on the
Rajasthan area. But, 1 suppose he will be available for if any emergency
arises for elsewhere also.

Shri B. L. Halviya: How many wells are proposed to be constructed during
the year?

Shri Jairamdas Doulatram: It is very difficult to say. We propose to tap
an area which is about forty miles long and about four or five miles broad. At
present we have started with three borings. We will continue till we finish
the whole area.

8hil Ba] Bahadur: What progress has been made so far?
Shri Jairamdas Doulatram: I have just indicated.

qr?ft t ^ wrr f  arr | ?

Shri Bhatt: May I know from the hon. Minister whether any farming work
has been undertaken with the water that has been found?

Mr. Speaker: Order, order. Next question.

I n teo d u o tio k  op T h ir d  Class R a il w a y  T r a in s

*27. Shri Sidhva: (a) Will the Minister of Bailwaya be pleased to state
how many Janata Third Class Railway trains have so far been introduced?

(b) What is the total carrying capacity of these trains and on what sections
do they run ?  ̂ *

(c) What is the total number of passengers carried by these trains?
(d) How many of these trains are likely to be introduced during the ne:lt

thre< months?
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The lUnirter of State tor Traiutport and BaUwayi (Shrt Santlunam): (a)
Fourteen. In addition there are sixteen short distance MQ trains exclusively
for class III passengers on the B.B, and C.I. Railway.

(b) 9,160 passengers at one time. The sections on which Janata Expresses
run are— Howrah-Delhi of the E .I.R ., Howrah-Puri of the B.N .R., Bombay-
Baroda of the B .B . and C.I. Kailway, Delhi-Pathankot of the E .P .il.,
Chupra-Lucknow of the O.T.E., Madras-Mangalore of the M. and S.M. and
S.I. Railways and Madras (Egniore)-Trichinopoly of the S.I.R.

(c) This information is not readily available and the labour involv^^d in its
compilation \̂ ill not be commensurate with the purpose it may serve.

(d) It is not possible to make a definite forecast. The question of intro­
ducing such trains, whenever traffic justifies and resources are available, is 
constantly under i^view.

Shri Sidliva: Out of the 14 trains which the hon. Minister stated, are they
exclusively third-class or are other class compartments attached to each of
them ?

Shri Santhanam: ]^.xclusively 1 think; in the Howrah-Puri passenger a 
limited number of class II ordinary seats are also available.

Shri Sidhva: Out of the fourteen is there a Janata train between V.T. and
Jhansi?

Shri Santhanam: I do not think there is any between V.T. and Jhnnsi.
Shri Kosava Rao: May I know whether there is any proposal to start a 

Janata Express between Madras and Delhi? "
Shri Santhanam: I think the Grand Trunk Express is serving the through

passengers between Madras and Delhi.

Shri iiVank Anthony: What is the Governments experience in ruiming
these third-class trains: are they more crowded or less crowded than the
ordinary trains?

Shri Santhanam: Our information is that they are very popular.
I>r. Detiunukh: Is the popularity due to the fact that they are crowded?
Shri Kamiith: In these Janut î trains, do Government propose to retain

the third class— the only class— at just the third-class level or to bring it to the
old inter-class level?

Shal Santhanam: Our intention is to put in improved third-class carriages
in these trains as far as possible.

Dr. Deshmukh: Will the fares continue to be the same with these improve­
ments and in spite of the improvements?

Shri Santhanam: For the present, yes. !
Shri Jacannath Mtea: Has the train commenced running on the Howrah-

Puri section?
Shri Santhanam: Yes; the train is running.
Shri Sidhva: May I know whether representations have been made for a

Jiaata train from Boiiibay Central to Delhi?
Shri Santhanam: This matter has been considered; but both the B.B. and

C.I. and G.I.P. feel that none of the present trains can be converted into a 
Janata Express. As soon as resources are available, we shall think of having
a Janata Express between Bombay and DeihĴ



^ PABLIAMUKTABY DEBATES pND FbB.. 1950

Bftibn Bamnarayan Singh: What is the improvement made?
Shrt Santhanam: So far as the Janata Express is concerned, the improve-

..^ e n t is that it is available only for third class passengers.

T eleph o ne  WOEKSHOP, B o m b a y  "

^28. Shri Sidhva: (a) Will the Minister of OommunlcatlonB be pleased
t o  state whether a deputation of Telephone Workers’ Union in Bombay saw
the Deputy Minister on 11th November, 1949, regarding the manufacturing
^tivlties that can be \nidertaken by the Telephone workshop in Bombay?

(b) H«ve Government received any scheme from them and if so, what
mciion has been taken on it?

(c) Is it a fact that this factory is capable of manufacturing telephone
counponent parts which are now to be imported from foreign countries?

^d) Is it a fact that the said workshop manufacture items other than
^tdephone component parts?

(̂e) Is there any scheme for the renovation of existing telephone equipment?
Is there any schcme for expanding this factory?

(g) What articles are manufactured at present in the factory and what is
reason for reduction in its production?

Thb Deputy ICinister of Oommunications (Shri KhuriAed Lai): (a) Yes.
*'(b) Proi>osnls have been received from the Bombay Telephone Workers*

Union and they are under consideration. In the meantime, it has been decided
to entrust the manufacture of ovtThead iron \\wk and tag blocks required for

ih e  Calcutta Automatisation Scheme to this wwkshop.
(t;) Yes, for though the workshop is capable of manufacturing some corn-

^xments, it is not always economical to produce minor components locally
mhen the bulk of equipment has to be imported.

(d) Yes.
(e) Mam 

[?hanges n
(f) With a oornplete factory now being set up in Bangalore, there will be

n o  need to expand the workshops at Bombay, or those at other places. There
is, however, a scheme for constructing a new building as the present buildings
ware not suited for the needs.

(g) The main articles produced in these workshops arc:
^i) manual switch-boards, (ii) cords for instruments and swit<ih-boards,
(iii) testing apparatus, and (iv) miscellaneous items.

"Hie reason for the reduction of production is that Umited funds have been
allotted for capital works progranirno. If the full equ’pped capacity of the
workshops is to be utilised, a substantial supplementary grant would be neces­
sary.

Shii Sidhva: In view of the hon. Minister’s statement that it has been
decided to manufacture these equipment, may I know whether the original

of Bhifting it to Alipore and Jubbulpore has been completely abandoned?

(e) Manual exchanges, tek'phone instruments and small automatic branch
exchanges are renovated at this Factory.



SW  Khurfibed Lai: This Workshop wus originnlly st îrted during war tijne* 
ana there was an idea soiuetinie ago to shift it to Jubbulpore. Tliat ltaa .now.
been abandoned.

Shri Sldhva: May I know whether all the skilled labour for the telephone.-*
workshops Is available in Bombay and whether they will be retained or ti'ansr- 
ferred anywhere?

Shri Uurslied Lai: We get all the labour that we require in Bombay. Whai^
labour will be retained will depend on the amount of work.

Sliri SyamnandazL SBliaya: Will the Government please state if titere
any prospect of the pugree system for getting telephone connections being dis­
continued after we have made a large number of telephone machines in tFii*-
country ?

Mr. Speaker: I am afraid the question is hypothetical at this stage.

Shri A. P. Jain: What are the suggestions made in the scheme, by tbe- 
workers?

Shii Khurshed Lai: The workers have suggested various item.-? which oaî * 
be manufactured here by the workers.

Shri Trank Anthony: Is it a fact that in order to subsidise the telephone
factoiy, Government is contemplating charging Rs. 2,000 for the installatioffc  ̂
of new connections?

The Minister of Oommunications (Shri Kidwai): That is the announcement
made in this House.

Shri Eadrappa: Has Government any idea of the total number of teleph
sets required in India?

Shri Khurshed Lai: Ŵ e have got on the waiting list, about a laklr.

o m l  a n s w e r s 2 T

Mr. Speaker: I go to the next question. Mr. Sidhva.
Hon, Members: Quota exceeded.

Mr. Speaker: Well, I will just explain the position. Very earnest repre--
sentation was made to me by some Members tha ,̂ in the absence of any Idrow-̂  
ledge of the change in the rules, they had already programmed their q«e»ticm«.>
for the next few days on the basis of five questions being permitted and"
it will take some time for them to adjust themselves to the nevr njFe. F
therefore thought it proper to give Mr. Sidhva, a little latitude and' T  aWoi- 
request him to come to the standard of three questions, as early as he poHsiBrjRr 
can. The same will apply to all.

R boo m m bndation  of E co n o m y  CoMMrrrEE '

*29. Shri Sidhva: Will the Minister of Works, Mines and Power be pTca^e^
to state whether the recoinniendation of the Economy Committee mentfonocl
in page 29 of its report that all kinds of houses, whether for displaced pt>rson»
or Government employees or for priÂ ate purposes, will be transferTcd to m 
single Ministry of W ôrks, Mines and Power has been considered and if
with what result and if not, why not?

The Minister of Works, Mines and Power (Shri Gadfil): The question wtir
be answered by the Minister for Finance on a day allotted for questions to be- 
replied to by him.



KLM Pl a n e  A c cid en t ’ in  B o m b a y

♦31. Shrl Sldhva: (n) Will the Minister of Oammunicationfl be pleased to
state whether any reconiniendation has been made by the Comnuttee Appointed
to investigate into the accident of the KLM plane on 12th Jiiljr, 1949, at
Santa Cruz?

(b) If so; has it been recommended that one of the runways should be
expanded and improved immediately?

(c) Do the recommendations contain provision for surveillance radar and if
so. when do Government intend to take this work in hand?

(d) What will be the total cost?
(e) Are the questions of cutting down one of the hills and providing better

lighting arrangements also mentioned in the recommendations?
(f̂  If so, when do Government intend to take this work in hand and what

will oe the total cost?
Th« Deputy Minifter of Oammunications (Shri Khox«hed Lai): (a) Yes Sir.

A copy of the Summary of the report submitted by the Committee is available
in the Library of the Parliament.

(b) Yes, Sir.

(c)‘ Yes. The recommendation is being studied by the Civil Aviation
Department. "

(d) The cost of lengthening and strengthening the east-west runway at
Santa Cruz will be approximately Ks. 27 lakhs and that of providing fiurveillance
Badar and G.C.A. (Ground Controlled Approach) with M.T.I. (Moving Target
Indicator) Hh. 15 lakhs.

(e) and (f). No specific recommendation nas neeri made by the Committee for
cutting down any particular hill. There are four hills at the east end of the
basic strip of one of the runways at the airport and the Committee were of the
opinion that the danger from these hills would be greatly minimised if the
anport was equipped with G.C.A, (Ground Controlled Approach).

As regards lighting arrangements, the Committee have recommended that
the hill tops should be provided with a better type of obstruction lights and
that the airport should be equipped with high int<nisity runway and approach
lighting. The work of installing obstruction lights is estimated to cost
Bs. 2*5 lakhs and will be taken up during the year 1.950-51. The cost of pro­
viding permanent high intensity nmway and approach lighting and other visual
ground aids for night landing at the airport will be approximately Bs. 11 lakhs.
It will not be possible to midertake this work either during this year or the
nett year due to paucity of funds.

Bhii Sldbva: I could fiot follow the answer fully, Sir. What is the total
amount proposed to be spent this year in carrying out these recommendations?

Shdri Khunitied This year, as I have said, ŵ e are not incurring any
expendit\ire.

Shrl Sidhva: May I know whether Government have taken any definite
decision abont implementing these recommendations? If not, what are the
reasons, and whether, in view* of the safety of the passengers, it is not neces­
sary to implenient them?

Shrl Khuififbed Lai: As I have said, w'e intend to lengthen the runways,
and provide additional approach lights; but of course the programme can be
completed only as and when funds become available.
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Sbii Sldhva: May I know whether Government s attention has been dcawn
to a statement made by a British Jet expert Sir Frank Whittal, that efficiency
of air-ports depended on the up-keep of all the technical requirements, and
any economy that strikes at the maintenance of a h’gh standard would be a 
false economy? If Government's attention has been drawn to it, what steps
have Government taken about it.

Shri KhUrflhed Lai: The remarks of Sir Frank Whittel is a truism.
Shri Sidhva: Pardon?

Mr. Speaker; He says it is a true remark.

Shri Kamatb: Is it a fact that the last page of the aircraft radio log book
for that day was found missing, and whether the spokesman of K.L.M .
thought that there was no error of judgment on the part of the pilot, but that
there was some sort of a wrong direction from the airport?

Shri Xhunhed Lai: The K.L.M , have said that there was no error of judg­
ment, but I don’t agree ŵ ith that.

Shri KamaUi: Is it a fact that the last page of the aircraft radio log book
■was missing, and if so what action was taken on the person responsible for it?

*ni6 Minister of Oommunicatioiui (Shri Kldwai): I think the report does not
mention that, and with the report, the K.L.M. agree. They have said that
as far a« they think, there was no error of judgment of the pilot. They hnvo
not said that there was an error of direction.

Shri Kamath: But . . . .

Mr. Speaker: Let us not argue about it.

Shri Hossain Imam: In which stations in Asia are the landing gmunds fitted
with high intensity lights?

Shri Khurshed Lai: I have no information.
Shri A. P. Jadn: Ai)art from the report, may I know whether the last pâ ge 

of the log book is missing or not?
Shri Kidwai: I will enquire.
Shri Syamnandan Sahaya: Is there any i>roposal for taking over for proper

ijiaintenance and rej)airs all the landing grounds which were during the war
maintained by foreign governments and the Indian Government?

Shri KhunAied Lai: It is not possible to take over all the landin ŷ grounds,
but those required for commercial flights are being taken over.

Shiri Sidhva: When was the report placed on the Table? When did the
Committee make its report and when was it laid on the Table of the House?

Shri Khurshed Lai: A few days back. I do not remember the date.
Mr. Speaker: I think intimation of that is given to the Members throtgh

the circular sent to them.
Shii Sidhva: Is it a fact that the re]»ort was published in the press three

W’eeks ago and it was not placed on the table of the House all these days?
Mr. Speaker: It is more a comment than asking for information. Nexfc 

question.
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L an g u ag e  Po l ic y  re N a m e -B oards  et c . on  R a il w a y  St at io n s

*32. Sardar B. S. Man: (a) Will the Minister of Railways be pleased to 
state the policy of Government with regard to the language of sign boards, 
etc., in the Bailwav Stations?

fb)*Is it a fact that sign boards in English are being replaced by Hindi 
alone?

(c) Is it a fact that in East Punjab Urdu script on sign boards r.re being 
erasrcl and if so, what language is taking the place of Urdu?

The Minister oi State tor Transport and Railways (Shri Santhanam): (a) The
policy at present is that railways should have on all station name-boards the 
name of the station in Devnagri script. Subject to this policy, the number 
of ether languages and scripts in which the names are to be inscribed are left 
to be determined by individual railway administrations in consultation with 
their Local Advisory Committees.

(b) No.

(c) Yes. At all stations in East Punjab Urdu sign boards are being replaced 
by Ciurmukhi as recommended by the Local Advisory Committee of the Eastern 
Punjab Railw^ay.

Shri Timmala Rao: In the name-board, should not the name in the local 
language find a place?

Shxi Santhanam: In all places the name in the local language does find a 
place.

Shri Syamnandan Sahaya: Are Government aware that in certain stations 
where name-plates were removed for security reasons during the war, thev have 
not yet been replaced? " »

Shri Santhimam: I have no such information. If the hon Member will 
supply me the information I will look into the matter.

Shri A. P. Jain: May I know whether the policy of substituting Hindi sign­
boards for other language sign-boards is being followed in the south?

Shri Santhanam: All over the country.

Prol. K. T. Shah: Have any instnictions been issued to the Delhi Main 
Station for intimating changes in the arrival and departure platforms of trains 
to be made in Hindi or in any specified language?

Shri Santhanam: In this question we are only concerned with the name­
boards. If the hon. Member will put another question, I am prepared to give 
him the information.

Mr. Speaker: The Minister wants notice.

Shri R. 0. Upadhyaya: Do the Government intend to add the South Indian 
languages on the sign-boards at stations in North India?

Shn Tirumala Rao: Is it the policy of the Government to eliminate English 
altogether from the sign-boards in all parts of India?

Shri Santhanam: The English language is not eliminated. Besides English^ 
Hindi and other kx^l languages are being used for the names on the sign-l^ards.
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E x c h a n g e  of  R a il w a y  Coach es  a n d  E n g in e s  b e t w e e n  I n d ia n  a i d
R a il w a y s

*33# Sardar B. S, Man: («) Will the Minister of Railways be pleased to 
state the reasons why the exchange of railway coaches or engines between 
the E. P. Railway (India) and N. W. Railway (Pakistan) has been stopped?

(b) What is the number of coaches belonging to India which have not been- 
returned by Pakistan and what is the corresponding number belbnging to 
Pakistan ? •

The Miniater of lYaDflport and BaUways (Shri Oopala«wami): (a) The reason 
why the exchange of Railway coaches between the E.P. Railway (India) and 
the N.W. Railway (Pakistan) has been stopped is that the two Railways have 
been unable to reach agreement on the proportion in which the exchange should 
take place. The exchange of engines between the E.P. and N.W. Railwayft- 
has been completed. ’

(b) The position on the 31st December 1949, as far as can be calculated from 
the records available was that there were 176 coaches belonging to India with 
the N.W^ Railway while there were 126 coaches belonging to the N.W. Eaihvay 
hi India.

Sardar B. 8. Man: Besides these coaches, are there any engines also belonging: 
to India now in Pakistan?

Shri OopalBSWami: Some engines which were sent for repairs have not yet 
been repaired.

Shri Ohaliha: Is it a fact that more than one thousand wagons belonging to* 
the Assam Railway have been retained by Pakistan?

Shri Gopalaswami: A considerable number has been held up wuthin Pakistan 
limits. One thousand, perhaps, is a bit of an exaggeration, but a considerable 
number has been detained.

Shri Ohaliha: Have representations been made to return those wagons?
Shri Ck)pala8wami: Oh, yes.
Shri Tyagi: I am surprised . . . .
Hon. MemberiB: Put a question.

Shxl ^ a g i: From the reply I understand that, “ as far as the records are- 
available'*, the figures are what was stated. These words make one suspect, 
that the records are not complete

Mr. Speaker: That inference does not arise.

Shri Tyagi: I want to know whether there can be any difference between' 
what the records show and what the actual position is?

Shri OopalaPPrami: We have certain records. These calculations are based 
upon those records. As a matter of abundant caution and in order to avoid’ 
possible inaccuracy on this or tbat side, we have said ‘ ‘aa far as can be cal­
culated*'. That is all.

Sazdar B. S. Man: Are the coaches that are to be exchanged between Pakistaa- 
and India, pre-partition coaches or are the coaches which recently crossed over 
to Pakistan?



Sliri Gk>ptiMiwanii: Most of them, more than 90 per cent, of them are pre­
partition coaches.

Shrl E. L. Malvlya: May I know the number of engines held by Pakistan 
and what steps have been taken to recover them?

Shrl Oopalafiwami: I have alreadv stated in the answer, the exchange of 
-engines between the E.P. and N,W. Railways has been completed. But there 
are some which were, under arrangement with Pakistan, sent over to Mogholpura 
workshops for repair. Some of them have yet to be returned.

Sliri Bharati: What is the ostensible reason they give for the extraordinary 
delay in returning these coaches and engines?

Shxi GopalBSwami: On the question of the extraordinary delay, I have given 
you the figure for 31st December. In the earlier part of this excifiaoge operation 
•we were working on a proportion of 7 to 4, i.e., seven coaches from Pakistan to 
four from India. In actual practice it was found that the numbers were more 
or less equal over a period of three or four months*. Therefore we suggested 
that the exchange might be in the proportion of one to one. That has not 
been agreed to. I have given the actual position as it stood on 81st December. 
Since then a suggestion has been made for an Inter-Dominion Conference to 

•»fix the actual number. That Conference is yet to take place.

R e p a ir s  o f  I n d ia n  L o o o m o t iv b s  a t  MooHOLPtnEiA W o r k s h o p s  in  P a k is t a n

*8i . Sardar B. S. Man: (a) Will the Minister of Railways be pleased to
state whether locomotives belonging to India are still sent for repairs to
Pakistan at Mogholpura Workshops?

(b) What is the basis of payment from India to Pakistan for the repuirt 
•carried out in their workshops?

The Minister of Transport and Railways (Shrl Oopalaswami): (a) No, not
since March 1949.

(b) The agreed system of payment was fixed on the actual cost of repairs 
i.e ., on a ' ‘ no profit, no loss”  basis.

Sardar B. S. Man: How many locomotives have been sent there for repair?
Are there any coaches too besides the locomotives?

Shrl Oopalaswami: No locomotive ha  ̂ been sent for repair to the North­
Western liaihvay since March 1949. But there were some locomotives sent 
before that date. Nine locomotives have still to be returned aft^r repairs by 
that Railway.

Sardar B. S. Man: What is the ntmiber of coaches lying for repairs?
Shii Oopalaawami: I do not think I have any figures as to coaches. Really 

lihere are no coaches there for repairs.
Shll Sidhva: With regard to the nine that have to be returned, may I know 

whether the repairs have been completed and whether they are likely to be 
returned ?

Shrl Qopalaswaml: We have been pressing them to repair and send these 
back. They are yet to come.

Saidar B. S. Man: Is it a fact that Pakistan is refusing to repair our rolling 
fltock and that becaui^e of that refusal 1,500 coaches are lying idle?

Shrl Ckipalaswami: I have no information of that sort.
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Sardu B. S. Man: May 1 know how much so far has been paid to Pakistan 
for the repairs in Mogholpura workshops?

Shri Gopalaswami: I would like to have notice of the question.

Shri Kamath: Has the Minister received any assurance from the Pakistan 
Government that they intend to return these nine locomotives?

Shri GopalaflWami: There is no question of their telling us anvthin^. They 
are bound to return the locomotives. " '

Shri Ba] Bahadur: With reference to the answer to part (b), may I know 
what is the rat-e of exchange at which the cost of these repair:̂  have been cal­
culated?

Shri Gopalaawami: If the hon. Member is referring to the increased pay­
ments on acount of exchange, no such payments have been made.

Sardar B. 8. Man: May I know whether alternative arrangements for repairs 
have been made in India, and if not, why this delay has been there to make 
our own arrangements?

Shri Oopalaswaxni: At present ail our engines are repaired in India. These 
engines were sent under an arrangement which was arrived at at the time of 
partition. We repaired some of their locomotives in our workshops and they 
repaired our locomotives in their workshops. That arrangement worked for 
sometime and, after March, that arrangement has stopped.

Sairdar B« S, Man: Have any of the locomotives belonging to Pakistan been 
retained in India?

Shri Oopalaswami; I am not in a position to give an accurate answer to that.

A d d it io n a l  L a n d  for  Cotton  Cu lt iv a t io n

*85. Sardar Eukam Singh: Will the Minister of Agriculture be pleased to 
state:

(a) the acreage of land diverted during 1949-50 for cotton cultivation in 
addition to the area under this crop during 1948-49; and

(b) the increase in yield of cotton expected on account of this additional 
cultivation ?

The Minister of rood and Agriculture (Shri Jairamdas Doulatram): (a) Com­
plete hiformation regarding the acreage under cotton crop during this year has 
not yet been received fnmi the Provinces. Infonnation so far received indicates 
that up to the end of September, the area under cotton was 8'64 million acres 
as compared with 8*24 million acres during 1048-49.

(b) It is too early to give a firm forecast of the production of cotton during 
this year. The general indication is that except in certain restricted areas, the 
condition of the crop is good.

Sardar Hukam Singh: Mjiv I know if any survey has been undertaken regard­
ing long-staple cotton?

Shri Jaiiramdaa Doulatram: Thot survey has been completed, if by long- 
staple is meant staple up to one inch.

Sardar Hukam Singh: Has any area been found suitable for long>staple cotton 
in East Punjab ?
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Shrl Jaiiamdas Doulatram: There is some area available in Lrtfii Punjab also 
for longfitaple cotton.

Shri Ra] Bahadur: May I know whether there has been any increase in yield 
per acre of cotton since ?

Shri Jalramdag Doulatram: There Iihb been, if you take a long period. 
During the last thirty years or so this increase has been from 90 to 113 lbs. per 
acre. "

Shrl Syamnandaa Sahaya: May I know if any land in Bihar is suitable for 
cotton growing ? '

Shri Jairaoidafl Doulatram: I do not know if any special survey has been 
made. I can have that matter examined.

Shri Syamnandan Sahaya: Has there been any increase in cotton production 
acreage in Bihar?

Shri Jairamdas Doulatram: I would require notice.

Shrl A. P. Jain: What are our total requirements of cotton and how much 
are we short?

Mr. Speaker: It was replied to yesterday.
Shri Jainamdag Doulatram: 1 would advise the hon. Member to put the 

question to the hon. Minister for Industries and Supply.
Shri Rudrappa: Is there any scheme to grow more cotton to make up the 

deficiency in the quantity of cotton ?
Shri Jairamdas Doulatram: We do hope to increase the production to make 

up our deficiency in cotton.

Shri Frank Anthony: Has any pai-t of this increase in acreage for cotton 
production been secured by diverting land from food production?

Shri Jairamdas Doulatram: I will not be able to say at present. As hon. 
Members know sowhigg continue even after September, When we get the 
figures of the whole area, we will be able to know exactly what is the acreage 
under cotton and whether there has been any diversion.

Shri M. 0. Shah: In view of the possibilities of more acreage for cotton in 
the Bombay province will Government, in that case, be prepared to reconsider 
the question of the reduction of the quota of food grains allotted to this deficit 
province ?

Mr. Speaker: Order, order. It is a suggestion for action.

E ffect  of  R eversio n  to F ou r  Classes  of  Compajitments in  R a il w a y  T r a in s

*36. Sardai Hukam Singh: Will the Minister of RaUways be pleased t6 
state the effect of the reversion to foiU’ classes of compartirients in railway 
trains so far as the income from fares and comfort to passengers are concerned?

The Minister of State lor Transport and Railways (Shri Sinlhanam): While it 
is too early yet to gauge the effect of the introduction of class II special, the 
approximate figures as far as readily available indicate that there has been ft 
slight increase in the upper class earnhigs since the change. Comforts providecl 
in Class II special are also being appreciated by the section of the public con­
cerned.
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Shii Siva: May I know whether the hon. Minister for B*Uw»y« and his 
colleague have ever travelled in a third class during their tourb; if so, may I 
know the comforts and disct^mforts they experienced in the third class compart- 
naente? If not..................

Kr. Speaker: Order, order.
Sllrl Qautam: Are Government aware that tickets are issued for first and

second class passengers even on portions of the track where this accommodation 
is not available in the train ?

Shrl Santhanam; I am not aware. The usual practice is that the Railways 
issue combined tickets in such cases.

Shri Raj Baliadur: May I know whether the cost of convers'on from four to 
three classes is commensurate with the slight increase in earnings refeired to by 
the hon. Minister?,

Shri Santhanam: This is conversion from three to four cJasses.
Shri Raj Bahadur: What is the total cost of conversion from three to four

classes as compared with conversion from four to three classes ?
S!hri Santhanam: The present conversion is estimated to cost about six lakhs 

of rupees. That is being done at the instance of hon. Members and I do not 
think they will mind the cost.

Sp ecial  Skoond  Class  Com pabtm ent

*40. Shri A. B. Gurung: Will the Minister of Railways be pleased to state 
the diffei'ence between the newly introduced special second class compart­
ment and the old second class compartment (with sleeping berths) on the 
railways ?

The ICinister of State for Transport and Railways (Shri Santhanam): 80 far
as amenities are concerned, there is pnictleally no dilTerence between the old 
Second Class and the new Class II Special. The fare for Class II Sj^ecial is, 
bowever, 14 pies per m’le instead of 16 pies per mile which was the basis of the 
old Second Class fare.

Shri A. B. 0urung: Speaking of the special second class compartment the 
existing special second class compartments have seven berths, three upper and 
four lower. May I know if Government contemplate to remove the middle 
berth among the four lower berths in the compartment, which is causing great 
inconvenience if not a nuisance to passengers?

Shri Santhanam: Yes, that is being done.
Shri Gautam: Are Government aware that some of the members of the 

railway staff are confused as to the privileges and rights of the second class and 
special second class passengers ?

Shri Santhanam: Not, so far a? T know. The distinction is quite distinct 
and there can be no confusion in the matter.

Shri R. Khan: Are Government prepared to convert the commodes in these 
compartments from European to Indian pattern ?

Shrl Santhanam: In the new design we propose both the arrangements in 
class II bogies.

Shri N. S. Jain: Why are Government shy of naming the classes according 
to the old classification ?
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Bhrl SsatlUliain; There is no question of shyness. We think the present 
nomenclature is superior.

yg : »WT ?R«FTT ^  | fsF f  (Class II

86 PARLIAUSNTABY DEBATES [2nD F eB, 1950

Special) ^  J arrf^d (CJass II Ordinary) % wt»ff % ^
#?T t  ?

Shri Bthatt: Are Government aware of the fact that Class II ordinary and 
Class IT Special create confusion in the minds of the people?

Shri Tirumala Rao: Is there any sentimental objection on the part of
Government to revert to the old Inter-class in view of this confusion ?

Mr. Speaker: Order, order. ^

H y d r o -E lectric  Schbm bs

*41. Pandit M. B. Bhargava: Will the ]\Iinistei of Works, Minea and Power
be pleased to state whether the Government of Indio propose to consider the 
advisability of negotiating with any firm of Engineers and Architects in Ger­
many for expediting the vanous hydro-electric schemes of the Indian Union 
and if not, why not?

The Minister of Works, Mines and Power (Shri Oadgil): Hydro-electric
projects in India are mostly multipurpose schemes including irrigation, naviga­
tion, etc. Fore’gn technical assistance is generally required only for specific 
purposes the supply and erection of generating plant. For this purpose 
tenders are invited and w'ide publicity is g'ven in all countries including Germany. 
German engineers and firms have therefor^ ever -̂ opportunity to quote for and 
obtain orders on a competitive basis.

Shll Kanuth: Have any experts been invited by Government to advise them 
as usual?

Shri Oadgil: There is no usual procedure as suggested by my hon. Friend
Mr. Kamath and none is invited from Germany.

Pandit M. B. Bhargava: Is it a fact that the cost at which German tech­
nicians are imported is comparatively lower than the cost at which technicians 
are secured from other countries?

Shri Gadgil: I require notice of that.

A h m b d a b a d -D b l h i  M a il  T r a in  Sbrvicb

*42. Pandit M. B. Bhargava: (a) Will the Minister of Railways be pleased 
to state whether there is a demand among the travelling public on the B .B . & 
C.I. Railway (M.G.), Ahmedabad-Delhi (Main Line), that the 1 Up and 2 
Down Mail services, which were diverted during war period for economic reasons 
to be run via chord line, should again run via the main line?

(b) If so, do Government intend to re-introduce the running of these trains 
over the main line and if not, why not?

The Minister of State lor TransjxMrt and Railways (Shri Santhanam): (a) Yes.
(b) It is not proposed to make a change, for the present at any rate. The 

train services in question at present running via Phulera chord are reported to 
be popular and eoonoxnieal.



Transport capacity is not now available to introduce another service via the 
main line.

Pandit M. B. Bhargava: May I know whether this diversion of the route 
has resulted in any economy ?

Shri SaathaBam: Yes, Sir. It is a shorter route and therefore necessarily 
more economical.

5  TTSF«TT5T 

^  ^  ^  ^  ^5rr?TT ^ 5 t ?

Shrl Bhatt: Do not Government think that it would be advisable to divert 
this train via Jaipur on account of its being the capital of the Eajasthan Govern­
ment ?

^  ?ft 3TTT̂  3TTT^^2: (argum ent) ^  ^  ^ I

Mr. Speaker: This is a matter of argument.

American Wheat

*43. Pandit M. B. Bhargava: (a) Will the Minister of Pood be pleased to  
state whether the negotiations for barter of one million tons of American wheat 
have failed?

(b) If so, what were the reasotis for the failure, and how will the failure 
of these negotiations affect the supply position of wheat in India?

The Minister ol Pood and Agriculture (Shri Jairamdas Doulatram): The
question has been taken over by the Finance Minister for reply on 8th February, 
1950.

AntwATS Com panies  in  I n d ia

*44. Shri Barman: (a) Will the Minister of Oommunicationa be pleased to  
state what are the capital investments of the Airways Companies plying in< 
India which are national concerns?

(b) What were the profits and losses of those national concerns in 1949?

The Deputy Minister ol CkmmunicationB (Shri Khurdied Lai): (a) and (b). 
Sir, I lay on the table a statement showing the paid-up capital of the Ind'an 
companies at present operating scheduled air transport services in India and the 
profit or loss shown by the latest available balance sheet of each company 
[See Appendix / ,  annexure No. 4]. Balance sheets of companies for the year 
1949 are not yet available.

Shri Gautam: Wliat are the different forms of subsidies that are given by
the Goveniment to these companies ?

The Minieter of Ck>nununications (Shri Blidwai): There is no subsidy.

Shri Gantam: Is there any rebate on tJie petrol that is supplied to thestf
companies ?

Sllxi Kidwai: Yes, there is a rebate on all civil aviiitien petrol.
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Shri Ĝ atttam: How much does the Government lose way of this rebate 
to these companies ?

Shri Kidwal: At the budget time it was estimated that it will amount to 
Bs. 40 lakhs.

Shri Qautam: What are the actual figures up to date;?
Shri Khurshed Lai: Does it arise out of this question?
Shri OauUm: I thinic it does.
Mr. Speaker: Order, order. Anyhow he will require notice of it.

Shri Qautam: I think the hon. Minister should not take the responsibility 
o f  the vSpeaker and rule it out of order.

Mr. Speaker: It is all right.

Shri B. L. Malviya: Is there any proposal to nationalise the air services and 
if so how long will it take ?

Shri Sidwai: A Committee is going to be appointed and the decision will
■depend on the report of the Committee.
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A dttltebation of E d ib l e  Oils

♦45. Shri Barman: (a) Will the Minii^ter of Works, Hines and Power be
pleased to state what are the mineral oils used in adult-erating edible oils?

(b) What steps have Government taken to prevent such adulteration?

The Minister of Works, Mines and Power (Shri Gadgtt): (a) White Oil and 
Spindle Oil.

(b) Import of White Oils from abroad has been completely banned. All Pro­
vincial Governments have been advised to take strong action under the Provincial 
Food Acts for suppressing the mal-practice of adulteration of edible oils. As 
regards Spindle Oil, action is being taken to restrict imports to the minimum.

Shri Barman: Is it a fact that in spite of the ban on the import of wh’te oil, 
several other oils of the same kind arc imi)orted from abroad and are being mixed 
with edible oils ?

Shri Gadgil: No, the ban is complete.
Dr. V. Subramaniam: Is it a fact that owing to the adulteration of edible oil 

with mineral oils, dropsy has broken out in an epidemic form in certain parts of 
India ?

Shri aadgU: That is for the Health Ministry to answer.

Shri Kamath: Is the hon. Minister nware that during the last two months 
several fatal casoa were reportt'd from Bnnaras and Simla where people were 
taken ill after taking edible oil mixed with mineral oils?

Shri GadgU: I am concerned with oil, not '''1th vital statistics.
Shri Tyagl: May I know how he is ooncemed with edible oil? May I  know 

if the hon. Minister also deals in edible oils?



QfsikL

Shu S u m HIi: Adatttonitoia is a subject whick niui^ go to Food or Health.

1&. Speaker: L am̂  going: to tiie nevt question.

ABSjar-WMP B M biX  ttxxcw jtt

*«F. a m  Btettail: (a) Will the Minister of be pleased to ^ t e
whut is the capacity of the new R aili^y Bihk between Assam And Wdfft 
Bengal for passenger and goods tfalBe?

(b) What is the estiinated, volume of traffic from Assam and Nordi Bengal 
districts?

(c) What is the total cost of* construction uptil now?
The ICinister of SUte lor Traniport and (BM antlwiam^: (n)

The capacity of the Assam Rail Link in being ^ d u a lly  develo)^d with the pro­
vision of necessary equipment and operational facilities. It is not in publics 
interest to state the actual capacity at present or the capacity it may have m the 
near future. It is, however hoped^that urgent national newW mil be fully met.

(b) The demand# pliaeed̂  befbre the' Priorities Committee are 171 artd’ 44 
wagons daily from Amam and North Btengal reepeotiv^ly.

(c) The total estimated cost on the Project up to the end of March, 19*̂ 0, is 
Rs. 6,78,73,000.

SlDTt BeiOMUU Heve any reports reached >Gk)VernmetitHtha  ̂due to the diffleulty 
of transport at Manihari and Shakrigali ghats there is a gi^tf transport bottl^ 
neck, and if so what the Government propose to do in order to facilitate the 
transport there ?

Bfcftrt’ BaathaaiBl: The Hon. Memtiefr knows re ty  well the' î easons fbr the
congestion in tfcat litie. We are tryihg to db our BesV to pwvlde as many wagons 
as possible.

Shri Barman: Is there any proposal of bringing steamers to these ghali fe 
facilitate wagtttî  fM ^  an^ i t  Icnig will it̂  take^

The Minister ol Transport and Biailwa  ̂ (Shri Ckipalaawami): Yes, there is 
a i)Top jsal and  ̂ the iinj4W*etltfttion o f  tne simie wiH< be* dorte os quickly as 
possir)!-.

Maulvi W at^ Ali:̂  Is it not a fact that this new' railway line link between 
Assam and West Bengal will take another 12 to 18 hours, wid ii so, may I know 
whether the prices of goods which have already increased, in Assam will not 
increase further? If so, will the hon. Minister kindly try to i)rov'de more wagons 
and the 8|>eedy ceitying o f  iJiese goedfe ?

Speaker: I am afraid this is a Eruggestion for action.
Stel T. KuMln: May I  know if our good*r are still sent to Awam via Fakioten

or whether they go dlretyf?
Sttri’ SltttllattttEE: No traffic is at prttent pausing via PMtistlini We are

moving all the goodli thrdugff thte new rtiH mutie.

Pbiqbs  of B iob IK R ation  Shops in  D x l h i

'•‘47. Shri B, K  Itaui: (a). Will the M!$nister of KMr be pleaded to nt-ate whet 
were the maximum and minimum prices of rice in ratibn shops in J>elhi dtirini; 
the njonths of November and December, 1W9?
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(b) What were the prioes in the oorresponding months in 1948?
(o) What were the reasons for variation in prioeB, if any?
The Klaistar of Tood and Agrionlture (Shri Jairamdaa Doaiatram): (a) The

minimum and maximum prices of rice during November 1949 were 16/14/­
and Be. 24 /4 /- per maund respectively. During December 1949 there was only 
one price of rice, Rs. 88/2 /- per maund.

(b) The oorresponding minimum and maximum prices of ric.e during Novem­
ber 1948, were Rs. 16/14/- and Rs. 17/18/- per maund respectively. In Decem­
ber 1948 also there was only one price of Rs. 17/18/- per maund.

(c) The variation in the prices is due to the different qualities of rice received
in I^lhi from different sources which were issued and different prices had to be
fixed as their cost was different.

8hzl B. K. Dm : Is the maximum price of rationed rice the highest in Delhi 
at present ?

Blirl Jairamdas Doulatram: I could not say, because, as I said, it depends 
upon what quality of rice is being rationed out and in which part of the country 
at a particular time. If it is U.P. rice probably the price will be higher. At 
other places O.P. rice may be rationed and the price of it will be lower.
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0Sbxl B. K. Dai: What is the present price in Delhi /
8hrl Jairamdas Doulatnni: I could not tell you if you are talking of Febru­

ary. I would require notice.
Shrl B. K. Das: Is rice of the best quality selling in Delhi at present?
BiirL Jairamdas Doaiatram: I could not tell you that either. As I said, the 

quality varies. We sometimes get the supply from U.P. and sometimes we get 
it from O.P.

N a tio k a lis a tio k  o f  Am T ra n sp o b t Ck>KOiBNS

♦48. Prof. K. T. 8hah: Will the Minister of Oommunleations be pleased to 
state whether the attention of Government has been drawn to the Press Report, 
appearing in the Bombay newspapers of 11th January, 1950, indicating that 
Government are contemplating Nationalisation of the Air Transport conc/ems 
now operating in India and if so, do Government propose to inform the House
at what stage the matter hag now reached?

The Deputy Minister ol Oommimloations (8hri Khoisbed Lai): Ym.
Government have seen the press reports. Government have decided to appoint 
a committee to go into the entire wording of the air transport industry and to 
suggest its future set up. Government will take a decision on the question of 
nationalisation after the receipt of the report of the committee. * .

FvoC. K. T. 8hali: Will the House be given an opportunity to consider the 
recommendations of the CJommittee when it has made its report ?

8hri Khnrilied Lai: Certainly.
Bhrl A. P. Jala: May I know whether at the time when the appointment of 

the Committee was considered, the question of nationaUsation was also under 
consideration? The hon. Minister of Communications during the course of an 
interview in Bombay said that he was opposed to nationalisation.

The lOiiJMMr Pi qpwaraJcatlons (Shil Kidwai): It is true.



8M  Grattm; Is there any policy of the Government so far as the nationalisa- 
fcion of this key industry is concerned, or will it be left only to the recommenda­
tion of the Committee that the Government proposes to appoint ?

■hli ZhQiriiad IiAl: The Committee is being appointed for the express pur­
pose of finding out as to what should be the future set-up and as to whether 
nationalisation would be desirable or whether it should be left to private enter­
prise. And the question wiQ be considered after the report of the Committee 
is reoeiyed.

Blizi Kamath: Did the Minister say at Bombay that he was in favour of 
'rationalisation*, and if so what is the difference between these two?

Sliri KUwal: He may consult the dictionary.

Ant Mail

'*'49. Prol. K. T. Shah: (a) Will the Minister of Oommnnicattona be pleased
to state what subsidy ig given, or payment made, on account of the conveyance 
of mails by air to the several air-transport concerns now operating in or through 
India to foreign countries?

(b) What is the total revenue derived by the Indian Post Office for the 
conveyance of air mails, inland and foreign?

n ie  Deputy IQnietar of Oammunicatloiis (Shil Khunliad Lai): (a) Particulars 
of actual payments made to air transport companies for carriage of mails by air 
are not readily available, but information is being collected, and will be laid on 
the table of the House. I lay on the table a statement showing the rates at 
which the companies are being remunerated for conveyance of mails by air. 
[See Appendix 7, annexute No. 5].

(b) In regard to revenue derived no surcharge is now levied on inland mail for 
carriage by air and there is therefore no question of a separa^ item of revenue 
in this regard. With regard to foreign air mail, separate accounts are not main­
tained of the revenue derived for various items of unregistered foreign air mail 
traffic, but information regarding weight of such mails carried is being collected 
and will be laid on the table of the House.

Prof. K. T. Shah: May I know what is the weight of the mails carried by air 
in India? Also, could that weight be compared to the weight of mails carried 
by other means ?

Bhri Khurahed Lai: I think my hon. friend's next question will answer that.
C ost o f  Cabriaob o f  MaiC

6̂0. Prol. K. T. Shall: (a) Will the Minister of Oommimicattosa be pleased
to state the over-all per unit cost of the Inland post card and envelope, and 
whether any net profit is derived from the posti^ge rates now being charged 
on inland letter and post card mails after meeting the cost of production and 
carriage of these mails?

(b) Do Oovermnent intend to make any differentiation in charges as between:
(i) carriage of local letters and post cards in large cities’;
(ii) carriage of letters and post cards over long disfenees, partially or

wholly by surface route; and ‘
(iii) carriage of these mails wholly by air, by day or night?
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(c) What if the total weight of letter And fiost card znaik caxmd tbe
introductioD of the AlKU^p Air JAail Bcbejcue fropi tibie ;of Jiiftt ^ a r  byi
(i) air, (ii) rail, (iii) sea along the coasts, ,and <(iv) other means ot traoaport?

(d) What is ihe amount of «ubffidies ^m tad  or jaUowed fbo ieadsi audi comer ?

V ie  fflnitter ef! <hmgxmjaiioMiom ifUui Zhou ibei La^: (a) Tlie
estimated cost of production and handling lexers and post cards cwrried i>y 
surface route is api)roximately 10 pies per unregistered pre-paid letter «n d  ^ *8 
pi^s per |»0Bt .card. This excludes ,the coat of oon^ejanoe J>y air aad ®tber 
additional facilities provided ior mail earned rby air, such ab special oonvejance 
to and from aerodromes, additional arrangements for clearance, sorting etc. 
The financial results of the curreijBt ^mr .are moA ^  aineolaUe, but duiteg IM8- 
49 the Postal Branch as a whole worked at a loss of over Bs. 1*5 crores.

(b) The policy of the Government has beem to charge uniform rates of postage 
irrespective of distance and the mode of its conveyance.

(c) Exact ^guves ave ^available <only in fleapjBot of ibfae of naaik cm oki
by Hfh*. Total weight of mails flaccied bv air tduring Hie iniae w^T^hs >to
December, 1949 was 3,877,312 lbs. which is estimated te he .27 per o©nt. of the 
total mails.

(d) No subsidies as such are paid for the carnage of imâ ls.

SM , MUiva: May I know whetib^r Gk>v,ernmant have any scheme under con­
templation regarding the reduction of the rate of the postal cover from 2 annas to 
IJ annas to certain areas ?

Shri Khurtiied Lai; There is no such sch em  mder 43oa3itemplatiou ot the 
moment.

MaTEBIALS for MtTLTI-rraHOSS RxTSU VAX2.BT FRonovs

Prof. s. T. (a) WH4 the M^ister of Wofks, W arn  Md Pwmr
be pleased to state what is the policy of G o^m m eat f^garding orders ior 
materials, needed to execute all the work m eenneotiod with Ttttious
m ulti-^ipose lUvar Valley ppsojectB and whether jpoiblic taodeflB M e invited Irpm 
firms in or outside India?

(b) What contracts, if any, have already been negotiated, and fiaeed,
with regard to the various types of structural steel work needed in connection 
with the carrying out of the T>amodar Valley Coiporat&on IPrcjject, wittier 
OoTemment, or by the Corpmrifos <dinM%?

( « )  G o m  wojA  <Bi t i n  o f  i b « i »  tu ia o iM e i, « r  ord ezs  p la m d .
W M  w i A  H a rd  C n w e n e y  « o u a tr i« e , b o w  tn u cb  w iw  iSoft O nrcency  cou n tries  ?

( i )  H o w  CDUcb o f  th e  m ateiialB  th u s  orflered , o r  oontraefied io r ,  a re  □ orm a lly  
prod u ced  b y  s tn ictu ra l E n g in eer in g  o o n o e m s  in  f a f i * ?

XtU U tolM r Oi Wotk9, W a »»  (Shll (M (U ): (a) The general
puli«7 of Oovemment is to obtain Buoh raatermw from llie DispoBals Dn-eotorale, 
if available. If not, pwblie tenden <u« MJi»d ior inwa ladiwi And f«r«ign £rmB, 
if aeoMsary., and lawroinad r^fenence pi ,the quality of the materials, the 
rate* quoted and the delivery date*. In placing final orderB. pnSmnsoe ie given 
lir$̂ t to material, equipment and atoree df Indian mianufacture; then to stores 
frimi soft currency areas and lairtly froon hard eumwjcy wens.

42 FARLIA IIItKXW  j)E3ATE0 [2kD F bB. 1950



(m ij

The general polieĝ  of rthe Damodar Vtdley Goipora>tion is to iitvile public 
tenders in and/or outside India depending on the nature of the equijpmept, 
miijleiMil/or woi4c in<vollTed. iC^eeep^ns are made only when expedHion k  the 
f)rimary ecmetdeention and ttie cmiount involved is relativefly small.

(b) The Daniodar Valley Corporation lias ordered *«trudttipal 'rtwfl amcninting 
approximately to 4800 tons for the Bo^aro Thermal Station from the <U.S,A. 
and transmission line towers involving approximately 4600 ftons of gtQvanfsed 
steel from Italy. This has been done after exploring the possibility of local pro- 
euBemest. OovArnineait bwve not negotiated any cozxtraet or plaoad aoy (inder 
for tte Damodar Valley Project.

(c) MwJHt fis. fiO iaUbfi iin the hard ourrenoy oormtries and ito. 40 kdAs iin ihe 
soft currency countries.

(d) I3be plain nsJiled sQctionus of latmotucal d>eel otdei«ed £vobi tbe CJ.B. mmAet, 
and tari^miaBioYi ime toweze, fafanksated witia high yield poist steel, as 
ordered from Italy, are not produced in India.

ltof« JI. T. SbMk: In ^mnae^ioB with theae puitehatiefi, may I nqujste il m y  
cktuae hm been inserted hi tihe for loans iBom the International Banki
for spending the proceeds in any partioular oountry?

rê ituire notioe ior that question.
431ul,*»anan4»n SafeAgrn: WiU the Oovamment be pleased io irtote nihat

was the total aatixnwted cost of tine Damodar Valley Pn>ject in the iMgianing aiad 
what it is now, and how many times it has undergone changes during this 
period?

\ Shri Oadfil: It is au<̂  a large i<}UiestioB, Sir, that it is not possible to answ^ 
;t immediately.

Rb0»abob IK OonoK
*62. Dr. Deehmukh: (a) Will the Minister of Agrtottftwe be pleased to 

state the places at which research in cot^n is being dooe M the fresent 
moment?

(b) What Are the names of the instituiiions whece this is being dooe ?
•(c) What is the total amorat spent on cotton research in the years 1948-i0 

and 1949-50?
(d) What is the eosi x>f the schemaa, if .any, for research la wtton in the 

State of Madhya Pradesh?
WhsA.is A e  pecosoitefs of this expenditure to tbe totel Stmotmt 4ifent on 

oatkm PssstrA ?

m s Mlntatar of TooA «nd J^prionltiire (Shri Jalramdas Ooulaitraiii): (a) and
(b). k  statement showing tfce places and InstitutSons wliere cotton researcfi is 
carried on and cotton research schemfes are executed is laid on the Table of the 
House. [«ee A^î »dtK I, vuuxurs No. 6].

(a) Tbe ^ot»l WKMints «I»eai ob aettoa rweweb jrom Um Cottoa Ctfm snd 
CoUan Fwad 1948-48 a n d  1940*50 (upto 81«i( Xteceinber, IStf) luiw been
B e . 6 ,0 1 ,8 6 5  and R s. 4 ,2 2 ,7 4 5  regpectiF ely .

ltd) finA M lilaura  in  P rad esh  d u rw g  1948-49— B a . 52 ,71 5 .
B w e d i t w e  in  M b d b y a  P rad «ah  d u rin g  1 9 4 9 4 0  (u p to  D e o e m b tf, 1949) 

— B b. 48 .188 .



(e) 10‘6 per cent, in 1948-49 and 10-9 per cent, in 1949-50.
Dr. Deshmukh; May I know whether in view of our shortage in cotton any 

developnient of research is contemplated by the Ministry of Agriculture?
Shil Dftiiamdii JKmlatram: Certainly, it is.
Dr. Dedunnkh; What would be the additional funds made available for this 

expansion of research?
Stari Jainmdaf DouUtram: That can only be stated when the plan is pro­

perly formulated.
Prof. Baagli: May I know how much more money there is outstanding in the 

Cotton Fund?
8hri Jalraindae Doulatmii: 1 am afraid my Ministry is not dealing with

that Fund directly. It would be the Industry and Supply Ministry which 
would be able to give the information.

Prof. Baagu: Is it not a fact that Government had at one time accumulated 
with itself more than Bs. 2 crores with a view to protect the cotton growers? 
What has Government done with that money?

Bliri Jatramdas Doulatnun: I am afraid that does not relate to my Ministry.
Star! Kiouttli: Is there any machinery for co-ordinating our research on 

cotton with the research conducted in other countries of the world?
Shrl Jiinxndia Doulatzain: There is no special machinery for the purpose 

but we keep in touch with what reseacrch is being carried on in other countries 
through magazines and some times international conferences.

Sibrl Kamatli: No U.N.O. machinery?
Shrl Jalramdaa Donlatram: None of the U.N.O. bodies does it, but as I said 

we keep in touch some times through printed literature and occasionally through 
international conferences.

Sbri B. 0. Vpadliyaya: What is the machinery for carrying the results of the 
research to the cotton growers?

Shri JiiramdM Donlatram: The Indian Central Cotton Committee has got a 
large number of schemes operating in the Provinces through the Provincial 
Governments under the guidance of the Central Cotton Committee.

SXTFPLY OF WaTBB2T02PaSBSH0BBS OX RAH 4WAY8

Dr. DtilimuUi: (a) Will the Minister of Biilwayi be pleased to state 
whether Government are aware that provision for water supply to passengers 
at many railway stations is inadequate?

(b) What steps are Government taking to remove the difflcultieB of passengers 
in obtaining suflBcient water more convenientty?

(c) Have Government any plan in this respect and if bo, what is it?
Th« WnlBter of 8Ute for Ikufpott and BaUwaya (Sliri SaattiaiiAm): (a) and

(b). Government do not consider that provision for water supply to passengers 
in many Railway stations is generally inadequate.

(c) In addition to ensuring supply of cool drinking water to pMsenfferB at 
stations generally, some Railways are experimenting with a new method <if 
supplying ice-cool water at certain stations. '
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Shrl Blltratt: I .know if adequate precautionary ateps are taken to ensure
that the water supplied to passengers is pure and free jErom impurities?

Shri WmthMMn; Steps are taken towards that end.

Blurl BluuraiU: May I know whether water is boiled and cooled or mere oold 
water is supplied?

Slui Saathanam; I don’t think it is possible to boil and oool water, but other 
steps are being taken to supply pure water.

Shzl Sldlivft: May I know whether the ioed-water will be supplied on pay­
ment or free?

Shrl Baattumam: According to circumstances—in some places it may be on 
payment, in some others free.

Shri JaJoo: What special arrangements have been made in Bajasthan and
Madhya Bharat stations where the monsoons have failed this year?

Shrl Siathanam: We shall make the best attempts to supply water ^  those 
stations.

8hri Ba] Baliadur: Apart from the failure of monsoons this year, may I 
know whether the supply of water is adequate and sufficient on tiie broadgauge 
and metre gauge stations of the B. B., and C. I. in Hajasthan?

Shrl Santhaimn; There are so many stations that it is not possible to make 
a general statement. In many stations the supply is adequate, in some it may 
be inadequate. We are taking steps to provide more facilities for drinking water 
all over the railways.

Dr. DeAmukh; What is the basis tor making provision for water men at 
various stations?

Shrl Saathanam: The principle is that adequate water should be available
to the passengers.

Dr. Deriunukh: Is it not a fact that it is not available adequately in most 
places?

Mr. Spaaker: It IB a questiou of opinion.

WaiTTBN ANBWms 46

WRITTEN ANSWERS TO QUESTIONS

ZOKAl. TIOKITS AKD RXTITBlt TtOUtTS OK RULWATI

*87. Setli CKxvtnd Dm : Will the Minister of Baflwayt be pleased to state 
whether it is proposed to reintroduce the system of zonal tickets and return 
tickets on the Indian Railways, particularly on such occasions as Congress 
Session, Kumbh Fair, etc.?

The Miaistar ol 8Ut» lor Tmupoct and Bailwaja (8hil SaDthaaaoi): No,
until travel conditions return to normal and congestion no longer prevails, it 
will not be possible to reintroduce zone tickets or return tickets at concessional 
fares. Return tickets at double the ordinary fares for Class HI paswngers from 
certain areas proceeding to’ the Kumbh Mela at Hardwar this year are. However, 
being issued by the E. I. Bailway. •



B 0 0 K-8TAU, CoNTRaUJTOHB ON EaJI^WAYB

♦88. Setb Ckrvlnd Dm : Will the Minister of Railways be pleased to stat«:
(») the number of agencies employed for selling books and periodicals on

the railway;

(bj when the tenders for employment of book-stall-holders were invited;
miA

(c) whether it is proposed to do away with the monopoly which certain firms
onjoy ?

The Minister of State for Transport axid Bailways fflhri Santhanakn): (a) The
number of bookstall contractors on all Indian Government Hailwijj^a' is twelve.

(b) No tenders are invited. The bookstall contracts are allbtftied on tfhe lioen- 
sing system on a royalty basis us opposed to the tender system and are renewed
from time to time. '

(c) As these contracts are let out to contractors selected on grounds of reliabi­
lity  ̂ financial BoundneBs, past experience and; satisfactory seimee; iAie question
of monopoly in favour Qf s.ny oarticular firm does not arise.

AMBNITIBg POJR T h IED C l ASS PAaSEa^GERS

*89. Beth. Ooivind Das: Will the Minister of Bailwafs be pleased to state
what additional amenities are now provided for third-class passengers on
Ihdlan Bailwa-ys and the time by which electric fans would be provided in all
the third-class compartments and also in waiting halls, wherever electricity
is available?

'^ T h e  Mtnlst)Br of State lor Thusport and Railways (Bbri SanBtHiam): Some
of the additional amenities provided for Class III passengers includie provision
of separate class III compartments for long dietanoe passengeM  ̂ 2^ hour
îdvance booking of long distance class III passengers, Introduotiom o f express

train services between principal stations exclusively for class III passengers,
supply of ice-cool drinking water at certain stations, provision of fanff in class
111 coaches and in waiting halls, and improvements in lavatory arrangiemeiitfc 
and train lighting.

The work of providing electric fans in class III compartments and in waiting
halls is in progress, but it ^ ii&sult to forecast the time when this will be com*
pleted.
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T e lbph o nb  M anu faotu bino  Cobcpany of  I n d ia , D s h r a  D un

’*'54. Bhii Tyagi: (a) Will the Minister of CfoinnnuilcstiQfBS be pleased* to
sitate whether it is a f^ct that the telephone manufbcturilig company of
India had offered to sell its factory at Dehra Dun for Rs. 2:26 lakhs?

(b) Is it a fact that during the period between tbe first oflbr fcr s<(fe and 
the actual purchase of the factory by Government big maohines of tbe 
fi)kct<)ry had broken down?

(o) For how much did Government purchase-the factory?
(d) Why has the factory been shifted to M^ore and at what cost?



The Deputy Xiiilflter of ODuiinimio«.ttoof (Shii Xhniihed L il): (a) The
Telephone Manufacturers of India, Limited, Dehra Dun, when they went into
liquidation in 1948, offered to sell their assets at a price of Es. 18,16,000.

(b) No, Sir.

(c) The amount paid by Government for the entire aasete of ttie Telephone
Manufacturers of India, including tools, raw materials, etc. was Bs. 4,21,040.

(d) The Government of India decided to establish a factory for the manu­
facture of all kinds of automatic telephone equipment on modem lines at Banga­
lore. There was no question of shifting the factory from Dehra Dun to Banga­
lore, as the material purchased from the Telephone Manufacturers of India’s
factory at Dehra Dun forms a very small part of the material required to equip
the factory at Bangalore. The oont oi its transport £rom Dehra Dun to Banga­
lore was about Bs. 46,000.

WRITTEN ANBWBR8 A
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11. No. 12, dated the 14th February, 1950,—
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(ix) Page 637, omit “ last line**.
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15. No. t8, dated tiiei 23rd February, 1950,—
(i) Page 751, line 13 from bottom for “Begal“ read “ Bengal**.

TCromt” .’  ^  ° o  acoiont ”  read “ tribuhtion on
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P A R L IA M E N T A R Y  DE B ATES
(P art I I — P roceedings other than Questions and A nswers)

Thurtidaŷ  2nd February, 1950

The House met at a Quarter to Eleven of the Clock.

[Ms. Speaeeb in the Chair.']

11.45 A.M.
PAPERS LAID ON THE TABLE

Ordinances pbomulgated after N ovember-D ecember Se s sio n , 1949.
The Minister of State for Parliamentary Aflairs (Shri Satya Narayan Sinha)?

Sir, I beg to lay on the Table a statement showing the Ordinances promulgat<>d 
after the termination of the November-December Session, 1949, and before the 
commencement of the first Session of Parliament.

STATEMENT

Serial
No,

1
Subject

2

Whether it is the
intention o f  the Govt.

Ministry to replace it by an Act
and, i f  so, when

3 4

1

10

11

Ministry
Affairs.

Undesirable Immigrants (Expul­
sion from Assam) Ordinance,
1950 (I of 1950).

Sholapur Spinning and Weaving
Company (Emergency Pro­
visions) Ordinance, 1950 (U
of 1960).

Criminal Law Amendment Ordi- Ministry o f Lâ  
nance, 1950 ( i l l  o f 1960).

Administration o f Evacuee Pro­

o f External Bill already introduced—
awaiting enactment.

Ministry o f Industry and Under consideration. 
Supply.

perty (Amendment)Ordinance, 
1960 (IV of 1950).

Diaplaoed Persons (Claims) Ordi­
nance, 1960 (V o f 1960).

Insorance (Amendmeiit) Ordi­
nance, 1960 (VI o f I960).

Special Criminal Courts (Juris­
diction) Ordinance, 1960 (VII
©f 1960).

Armed Forces (Miscellaneous
Provisions) Ordinance, 1960 
(V n i o f 1960).

United Provinces Terminal Tax
on Railway Passengers Ordi­
nance, 1960 (IX  of 1950).

Vindhya Prtidesh (Judicial
Commissioner’s Court) Ordi­
nance, 1950 (X  o f 1960).

Bhopal (Courts) Ordinance, 1960 
(X I o f 1950).

. Yes. In the current
Session o f Parliament,

Ministry Rehabilitation Bill already introduced—
awaiting enactment.

Ministry o f  Rehabilitation Yes. In the current Session 
o f Parliament. 

Ministry of Commerce. Bill alreftdy introdaeed.

Ministry o f Home Aflairs Yes. In the current
• Seesiou o f Parliament.

Ministry o f Defence

Ministry of Health

Ministry o f States . 

Ministry of States

(85) ^

Bill already introduced—
awaiting enactment.

Under consideration.

Yes. In the current
Session of Parliament.

Yes. In the current
Sesaiun o f Parliament.
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12 Parliament (Prevention o f Dis- Ministry o f Law
qualification) Ordinance, 1950 
(X II  of 1950).

13 High Courts (Seals) Ordinance,
1950 (X III of 1950).

14 Judicial Conuniesioners’ Courts
(Declaration as High Courts)
Ordinance, 1950 (X IV  of 1950).

Ministry o f  Hctoe Affairs 

Ministry o f Law . *

Yes, In the current St e- 
sion of Parliament.

Y^e. In the current. 
Session of Parliaments 

Yes. In the current Ses­
sion of Parliament.

MOTION ON ADDBESS BY THE PEESIDENT.— Contd.

Mr. Speaker: The House will now proceed with the further consideration of 
the motion moved by Shri Munshi. Shri Hossain Imam.

Shri Eamath (Madhya Pradesh): May I, Sir, request you to allot one more 
day for this debate in view of the importance of the subject? We would be- 
very grateful if you do so.

Hr. Speaker: The subject is imdoubtedly important, but hon. Members will 
remember that they will get a number of opportunities for discussing various de­
tails first in connection with the Budget, then the vote on accounts, then again 
when the Finance Bill comes in and then again in the Estimates Committee and 
BO on and so forth. This is an innovation which we have introduced this year in 
the Constitution. So, instead of having the same debate repeated, it is better 
that we first tJ-y and see how we adjust ourselves and then finally decide as to 
whether we really want more time or w’hether the speeches shouM be of a 
different type.

Shri Kamath: In the House of Commons, as many as seven or eight days are 
allotted. We are supposed to enjoy the same rights and privileges.

Mr. Speaker: That may be, but we are far different from the House of Com­
mons. We are ti*ying to follow the substance and not merely the form. So, I  
think that, for the present, two days should be considered to be enough. There- 
is also the difficulty that, if we take longer time,, the House will have to sit in: 
the very hot summer days of Delhi.

Shri Kamatii: One more day only.
Mr. Speaker: It is not a question of one more day only. As I said, there 

are again opportunities coming durjng the Budget and other occasions when the 
same things are going practically to be repeated.

Dr. Deshmukh (Madhya Pradesh): Not necessarily.

Mr. Speaker: Not necessarily. That is theoretically correct, but, for all
practical purposes, the same things are going to be repeated— substantially at 
least. But one thing can be done whereby we shall save a little time. Instead 
of calling upon the Prime Minister to reply today at 4.25 p.m., I shall put ofT 
his reply for tomorrow soon after Question Hour. That will give ' the House 
about threl%qur,rters of an hour more. But every hon. Member has to adhere, 
to the time-limit very strictly. "

Shri Kamath: We have always done so.



Mr., Speaker: On that condition, this is being done,
Shri Hofisain Imam (Bihar): On this most solemn occasion when we are dis­

cussing the address of the President for the first time in the sovereign Ee- 
publioan Parliament of India, it is necessary that we should be actuated by its 
solemnity. Our liberty has not been acquired cheaply. It is the result of a 
continuous struggle for hundred years from 1857 when we waged the first war of 
independence to the 15th of August 1947 when we became free. We have today 
in the Governnjent people whose services and sacrifices are well knotvn. At 
the same time, the Treasury Benches should give to the critics the credit that 
they are motivated by a sense of service and not of malice or mala fide views* 
We regal'd the Government as our own and therefore we wish to point out the 
mistakes which it is committing in administration.

As you, Sir, pointed out, this is one of the opportunities that we have of 
criticising the actions proposed or taken by Government. Before that, we 
should realize what are the functions of the three sets of people— namely, the 
Legislature, the Ministers and the permanent officials—who are responsible for 
the administration of India. It is because of a non-realization of these func­
tions by some hon. Members that troubles arise. These three sets of people 
have very distinct functions to perforin. Our function a? the Parliament is to 
promulgate laws and lay do^Ti ‘principles’ of administration. The Ministry is 
to lay down the ‘policies’ which would be followed under those ‘principles’. 
The permanent officials are, and should be, responsible for the administration 
of the country according to the policies laid down by the Ministry and the prin­
ciples enunciated by the Legislature. "

There was a good deal of cnticism of red-tapism. When you have to admi­
nister the affairs of 34 crores of peop’ e, which are not like the affairs of the ad­
ministration of a municipal town of 4 ]akhs population, red-tapism is bound to 
come in and the example cited of municipal administration and the simplifica­
tions adopted therein may not apply fully to the conditions of India as a '.vhole.

The address lays down the proposals of Government and necessarily, it is not 
very detailed. But there are matters of principle which must be stressed if 
frustration and discontent are to disappear from the face of India. The most 
fundamental requirement of a human being is food and effective steps must be 
taken to bring about a reduction of price levels. Otherwise, no matter who 
rules, there will be discontentment. This is very natural when we find that 
today s foodgrain prices in India are much higher than what they are in the 
country with the highest standard of living, the U.S.A. The price of a bushel 
of wheat in America is two dollars and seventeen cents, whereas the price in 
our country is Rs. 24 per maund in unrationed areas.

Prof. Ranga (Madras): Our prices are lower than the import prices even 
today.

Shri Hossain Imam; No, Sir. Two dollars and seventeen cents for a bushel , 
was the last quotation in the newspaper. I %hall present to the House the facts 
as revealed by the index of prices published by the Government of India, taking 
August 1939 as the base year. We find from the Government publication, 
Indian Labour Oaeette, and the latest issue of Capital dated 26th January, that 
the prices have risen up in a spiral. In June 1945, the all-India price index was 
245. At the time of partition, it rose to 282. When, contrary to the advice of 
officials given in the interim report of the Foodgrains Policy Committee, we 
adopted the disastrous policy of removal of control on foodgrains. the prices 
started rising up, and in August 1947 it was 282 and in October 1949 it had risen 
up to 406-8, representing an increase of more than 60 per cent in the courss of 
t̂ vo years.

Prof. Banga: Certainly not.
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Shri Hossain Xmam: The efforts that have been made to bring prices under 
control aft-er that have been ineffective, half-hearted and unconcerted. There 
is no concerted drive to bring down prices. This leads to the charge 
that was made by Mr. Khandubhai Desai the other day that the capitalists are 
having their way and labour is not getting a fair deal. Labour will never be 
contented however much the wages may be raised if simultaneously the prices 
of food grain go on rising. If you want to have a contented labour which is 
most essential for the production drive, it is necessary that instead of increasing 
“wages you should make the purchasing power of the rupee in terms of fcod- 
grains mo-re. When I say that effective measures have not been taken by Gov- 
emmeait, I do not mean to say that a drive for bringing down prices is not being 
made. I was under the impression. Sir, that high prices benefit the cultivator. 
But my eyes were opened when I read the report of the Bengal Famine Enquiry 
Commission and found that the largest part of our peasantry is not concerned 
with high prices. From their report I find that 63 per cent of the cultivato.vs in 
Bengal had less than four acres of land and produced less than two tons of food- 
grains each. Similarly in Madras 74 per cent of the farmers had an area of less 
than the average and they were not surplus producers. In Bombay 49 per cent 
of the producers w'ere minarity producers, producing less than one ton. These 
figm-es, Sir, lead us to believe that the bulk of the cultivators and farmers are 
not benefited by the high prices. It is only a small margin of big cultivators 
who are the reapers of the benefit of very high foodgrain prices. The primary 
aim of a democratic Government should be to bring about the greatest good of 
the greatest number and according to that maxim it is very necessary that the 
condition of the majority of the farmers should be our guide and not the lot of 
the minority.

I found, Sir, from the same source that in Bengal about eight per cent of the 
cultivators had more than ten acres. In Bombay the percentage of surplus pro­
ducers was about eight per cent. The same w’̂ s the case in Madras and other 
provinces. It, therefore, remains to be seen what are the methods by which 
we can bring down prices. Prices, according to the Krishnamachari Committee 
report which was submitted some time in 1946 and other reports that we have in 
the archives of the Government of India, are integrated. You cannot have price 
control of one commodity and decontrol of the other commodities. One of the 
factors of which special mention should be made in this connection is the effect 
of high sugar-cane prices on the availability of soil for foodgrains production. 
The other day in the debate on sugar muddle on the 24th December 1949, one of 
my hon. friends recited a letter from a poor cultivator who had produced 50,000 

maunds of suga. cane in his farm I It has to be appreciated that jute, 
12 Noon cotton, tobacco are all competitive items. It is not that we need 

only food: we must have jute, we must have cotton and we must have 
sugar-cane. The Planning Commission which the Government has decided to 
appoint seems to be intended for industrial planning only. The reason why I 
have brought this subject is that I ŵ ant that the planning should start first 
with agriculture which is the major industry of India and the mainstav of the 
people. If the Government do propose to have a Planning Commission its 
first task should be to plan agriculture and in that connection it will be neces­
sary for us to examine the recommendations which have been made by the 
different committees in the past of the manner in which this question should 
be tackled.

We all talk of red-tapism, but red-tapism is bound to come in. We have a 
centralised form of Government for thirtyfour crores of people. It cannot be 
carried out in isolation. In order to have an over-all picture it is necessary that 
we should calmly and quietly consider what are our requirements, and how they 
are to be met. In this connection it is necessary that the pace of our multi-pur­
pose schemes should not be slowed down. It is very essential that supply of
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water and power should be made available to the people as quickly possible. 
Id  short, Sir, Government’s efforts should be directed firstly towards agriculture 
and then towards the industi’ies, because without the prosperity of agriculture 
and low prices, you cannot have industrial prosperity.

^  ^ 0  1 ^ 0  %5 : 3reir«T 3ft

’ i #  #  ^  % ?r»T#fr I  ark

ijRr ■ 3TRt ^  f  I ^
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{English translation of the above speech.)

Shri D. S. Seth (Uttar Pradesh); Sir, I whole-heartedly support the irjotion 
put before the House by the hon. Member Shri Munshi and express my pleasure 
regarding the same. This House is, of course, much indebted to the President 
for his speech he delivered here. Not only that. I consider the who’e of this 
country, all the independent countries of the world and those which are still 
struggling for their independence shall also feel grateful to the President for his 
address. It is so because the President, in his short speech has, whereas, sur­
veyed so cleady the present situation in the country and stressed her present- 
day needs, he has also given a clarification of policy with regard to our relations 
towards other independent countries as also towards those still engaged in the 
struggle, for freedom. But, Sir, I feel sorry to state that an important omission 
has been made in fhe Presidential address. That omission is of such a vital 
nature that if not rectified, or to use other words if the problems facing us at 
present, which are assuming grave proportions, are not solved in a suitable way, 
the future of our country may well be imperilled. It does not end there. I  will 
go to the extent to submit that perhaps, because of that omission, we may not 
be able to presei've our newly-won freedom. That question which has not been 
touched upon in the Presidential address con’bems the economic equality which 
I otherwise, term as the creation of a classless society. Sir, acute discontent and 
turmoil prevails everywhere among the masses of this country due to allowing 
this problem to remain unsolved. The daily hardships of the people are on the 
increase evei*y day; no solution is being found of their hardships with respect 
to food and cloth; they are unable to procure articles of necessity; the prices 
are rising higher and higher whereas unemployment in the country is gi-adually 
increasing. Because of providing no solution lo this issue, what we find today 
is that on one hand some people give feasts and some others enjoy them despite 
these times of control, there are millions othei*s in this country who, though they 
toil from day to night, do not get two square meals suffic’ent to quench the fire' 
generated within them by that toil. Because of this economic inequality we see 
even in these days that some individuals are great, possess wealth and " live in 
palatial buildings, there are on the other side teeming millions who have no house 
to live in and go without sufiBcient food. Sir, if this problem is not solved suit­
ably. I  don’t see how peace can be maintained in this country and how we can 
hope of that bright future which the Father of the Nation, Mahatma Gandhi had 
visualized. Sir, it is not the case that I abne attach so much importance to 
this issue. The Fathê • of the Nation, Gandhiji, aspired throughout his life to 
Bet up a classless society and to achieve economic equality among the people of 
this country. The present Congress President also lays stress on this ideal con­
tinually in his speeches.' The other day, even the President himself, after hfr



had administered the Oath to the Cabinet, described this ideal as the foremost 
to be faced by the country. And if I don't err, the hon. Dr. B. E. Ambedkar, 
in his last speech in connection with the Constitution, has warned the country 
that if economic and social equality was not established here, our national 
equality may not remain secure for long.

Under the circumstances it appears certainly a painful matter that scant 
attention has been paid to solve this problem in the Presidential address. Sir, 
how then to solve this question? This question will not be solved till we find in 
this country and in the society here the presence of such classes and gi’oups who 
exploit the labour of its teeming milUons of workers. The question will con­
tinue to beg for a solution till every citizen of this country becomes a worker 
both physically and mentally. So, till we establish a society here wherein it 
will be compulsory for everyone to become a worker both physically and men­
tally, there can be no hope to achieve the economic equality nor can we trans­
form the society into a classless one. There can be but one way to do so and ' 
this is that all sources of wealth available in the country should pass out of the 
individual possession to become the property of the society. In other words the 
whole property of the counti^ be nationalized or socialized. Unless we proceed 
with the nationalization or socialization of the total national wealth and con­
tinue to recognize the rights of individuals to property, it will be a mere mockery 
of this problem of creating a classless society or to dream of economic equality. 
Sir, I admit that our Government have, in accordance with their wisdom, made 
various efforts to improve the economic situation of the country. I will, how­
ever, be excused to submit that while ti*ying to solve this problem, the methods^ 
adopted by the Government have remained such as a gardner, while not irrigat­
ing and manuring properly the roots of a plant, sprinkles water merely on the 
leaves and yet wishes to see the plant blossoming. Until fimdamental changes 
are effected in the economic structure of this country, thoughts of providing food 
to the hungry masses and making arrangements of cloth, education and medi­
cine for them will sound mere shallow ones.

Sir, I feel pleasure t-o note the decision to set up a Planning Commission, 
though the Government has commenced the task somewhat late. So far we 
have before us no complete picture of that Planning Commiss'on. As such it 
becomes difficult for me or anyone else to predict as to how’ this Commission 
will conduct its business.  ̂ My fears are that the Commission may be set up 
planlessly and work without any proper scheme of things before it just like our 
many other ^ictivities which have been going on unsystematically. T, therefore, 
request that the Government may give clear instructions to the Commission as 
to the foremost task facing it w'ill be to devise such ways to avail all means of 
wealth of the country so as to êad to the establishment of economic equality 
and emergence of a classless society. If the Commission keeps this ideal before 
it and starts w’ork bearing that in mind, I have no doubts that Gandhiji’s dream 
will come true and the hopes of its coming true entertained by the inhabitants 
of this country in post-independence period will be realized. Otherwise I have 
not the least doubts that failing a suitable solution of the problem, not only that 
it will be impossible to achieve social equality in this country, but also we sha-i!: 
not be able to maintain this political equality.

T am aware that the plea may be advanced that our democracy is a democra­
tic republic wherein people are entitled to vote on the basis of adult franchise 
and as such people can set up any economic or political system. But, Sir, till 
economic equahty is achieved and practised in the country, the provision of 
adult franchise remains a useless one as the foremost concem of the people is 
how to fill their stomachs. Till that is done, they can hardly think of the doc­
trines of a people’s Government ^nd such higher things. With these W’ords h 
conclude.
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+1, ^ank Antoony (Madhya Pradesh): Sk, in welcoming the addregs of 
the President to this House, I particularly welcome the convention which we 
nave initiated of inviting the Members of this House to comment on the Policy 
ot the (.Tovernment as enunciated in that address.

As I read through that address, I was tempted to make a bird s-eve-view of 
^  T S ! enunciated in it. But, I felt that, in the very- short time at the dis­
posal of the Menibers of this House, that would mean merely indulging in a few 
T^ue and point-less generalisations, and I felt that it would be better to focus 
attentdon on what I consider as easily the most vital and perhaps the most ex­
plosive problem which faces both the country and the Government todav. In 
order to do that, I put down inis amendment: ‘

of 1951, set as the date-line by which Government intend to 
make good the food deficiency, is premature and that instead Government declare that the 
period ”  ^  possible methods and in the shortest possible

Sir, this amendment indicates that the dead line set by the Government is 
prematiu-^ I am not for one moment suggesting that we should import food- 
^a]ns for one day longer than is necessary, that we should impose an intoler­
able burden on the already slender foreign exchange resources. But I feel that 
it is not only futile, but as has been pointed out in certain authoritative circles, 
it is dangerous for the Government to set not only an over-optimistic, but what 
-many authorities believe to be an unreachable target in this matter of food 
production. Targets are good. Some person? in countering my argument may 
sa\ that by setting a ta.vget, we have, in place of a policy of drift,  ̂ven dĉ fi- 
iiiteness to our plans, in place of puny and feeble efforts we ha'vo infused 
-direction and purpose in the Government’s plaiming. I admit that perhaps in 
<he appeals made by the leaders of the country to place the food production 
problem on a war footing, we have given a certain edge to patriotic fervour and 
national zeal. That is aU to the good. But I feel that in setting this dead 
line, there are not only certain difficulties, but real dangers which will confront 
i;he Government. I believe— I am not an- expert on this problem— b̂ut people 
who purport to be experts say quite categorically that this deadline of the end 
o f  1951 is absolutely unattainable, and if that is correct, then I feel that if by 
th».̂  end of 1951 Government fails to implement this promise, then not only 
to the extent to ŵ hich we have been able to infuse zeal into this problem of 
food production, but perhaps even to a greater extent, there will bp frustration 
and disillusionment. Some people say that there will be such a revulsion that 
it will menace not only the position of the Government but perhaps the fabric 
o f  the State.

.Sir, I do not wish to point a finger at the Food Ministry ; but let us be 
quite frank in thiŝ  matter. The record of this Ministry has not been distinguished 
b y  .particular brilliance. Let us be frank. Its record has been, on the one side, 
one of extravagant and unfubBlled promises, and p-n the other hand, of puny 
and feeble achievement. I feel that if it is possible, the leaders of the country 
should be saved from being misled by this Ministry. ’̂ Tiat are the data on 
which this dead line has been fixed? Government’s data is admittedly not 
only insufficient, but is notoriously unreliable pariicularly in the matter of 
apicultural statistics. But the data at our disposal show that during the past 
six years, in spite of the much vaunted grow more food programmes, there has 
been no appreciable increase in food production. In 1948 we imported two 

•million tons of foodgrains. Even in 1949 we decided to import four million tons. 
Statistics show that in spite of the grow more food campaign, in spite of the 
roseate pictu es painted by the Agriculture Ministry, 1949 is regarded by experts 

".as ahsolutely the w o rs t  y e a r  for the Jast seven or eight years, from the point o f  
'^new o f  fo o d  production.
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Prof. B&nga: That is not Government’s fault. There was the cyclone, and 
there were other causes too.

Shri Frank Anthony: No, I am not blamm" the Government. I am asking 
the Government not gi-atuitoiisly to fly in the teeth of realities, not gratuitously 
to place an eve; -optimistic dead line for this food sufficiency, not gratuitously 

iio hold out its neck to the hangman’s noose. When the clock moves a full 
cycle, and by 1951 you have failed badly in achieving this target of self-suffi­
ciency, then every political malcontent will seize on it with avidity and point 
to it as showing the ultimate and final incompetence of the Goveriunent. I 
am humbly trying to save the Government from being dragged into a morass 
of disrepute by misleading information from the Ministry of Agriculture. WTiat 
is the target which we seek to reach by 1951? I believe the target has been 
placed at fou ■ million tons even with adverse weather conditions. And I 
believe that in the plans which Government have announced, this four million 
tons is sought te be made up, in the first instance, by intensive agriculture, and 
the figures show that about three million tons will be produced as a result of this 
intensive agriculture. But what the experts say is this, to put it euphemisti­
cally, that it is an over-optimistic estimate. And authoritative opinion is 
categorical that the balance of about one and a half million tons which you hope 
to secai-e from ;eclamation, there is no possibility of securing. According to 
Government’s estimate about 800,000 acres of land—I think that is correct—  
is the target of reclamation to be achieved by the end of 1951. And authori­
tative opinion says that you will get about 270,000 ,or 280,000 tons of foodgrains. 
How are you going to make up the other on million tons? That is the problem 
which has been posed. My friend Prof. Ranga said that it is not the fault of 

the Government. I wholeheartedly endorse that opinion. Tlie Government's 
limitations and difficulties are not of its making, and I am only pleading that 
Government should recognise the difficulties inherent in the position and not 
seek to over-reach itself gratuitously. It has been suggested that a much more 
appropriate time limit would be about 1953 or 1954. The realities, of the situa­
tion must be carefully scrutinised and borne in mind. I am told by people who 
Tmow the position that procu ement has already reached saturation point, that in 
spite of strenuous and strictest measures of procurements, while prices for pro­
curement are steadily rising, the intake from procurement is steadily going 
down. That is only one of the many difficulties which you will have to face. My 
fear is that when Government begins to -.ealise increasingly the inherent impossi­
bility of achieving food self-sufficiency, it v/ill seek short-cuts and jesort to arti­
ficial methods which n)ay result in a toll of human life. Only the other day I  
was reading in the papers complaints from Bombay, and more particularly from 
Madras where the Government according to the “ Do or Die Policy”  have said 
that they can only place at the disposal of the deficit provinces a certain tonnage 
of'food^ains, which in Madras they say will be hopelessly inadequate and 
which may very well lead to considerable loss of human life. And it is for 
this reason that I say that the position is serious. By all means infuse all the 
urgency and priority that is humanly possible into this effort. I regard this as 
the most important problem which Government faces to-day. It has been 
placed on a war footing. Let operation Grow More Food be placed increasingly 
on a war footing. And I believe that the ultimate successful solution of this 
problem will largely depend on the extent to which we are able to enlist the 
aid of the armed forces.

Let operation Grow More Food campaign continue. Let it be intensified. 
But f would ask that this date-line be not adhered to with religious fervour. At 
present it may give a certain sense of jubilation to the Government, *Yes, we 
have set this date-line’ . But setting a date-line is a very different thinff from 
actually achieving. Sir. I  am not a congrressman, but I do feel that in this 
transitfen period, it is the only party which has sufficient strength to give this
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country a stable government and ordered progress. For that reason I feel that, 
even though I am not within the fold of that party, I can give my humble 
advice. I want to save them from gratuitously walking to the political scaffold.
If we could do this, then I think we will have done some little service.

Sir, that is all I have to say in the matter.
Shri Sarangdhar Das (Orissa): Sir, I wish to associate myself with the

motion so ĉ bly moved by my hon. fi'iend Mr. Munshi and seconded by my 
distinguished sister Shrimati Sucheta Kripalani. I am also very grateful for 
the precedent that is being established now for the President to deliver an address 
at the beginning of a session so that the House will have an opportunity to 
discuss the situation in the country. I am also conscious of the fact that we 
have declared ourselves- a Sovereign Democratic Eepublic and our foreign policy • 
in the hands of our able Prime Minister as Minister of External Affairs is on 
Buch a basis that w'il* not only attain our objective of establishing peace in the 
world but we shall be able to liberate many other peoples in Asia smd Africa 
who are stiJl under the thraldom of colonialism and imperialism. That is all 
very good. But what I am immediately concerned with is the basis or 
foundation on which the foreign policy or any other policy will be successful. 
Thp basis for such success is the internal condition of the country.

Sir, to my mind, civil liberties are an essential condition for any democracy 
to thrive and flourish, especially in a country and in a community where there 
was no democracy. I must laere refer to the last quarter of a century. Sir,
I entered public life rather late. I joined the movement rather late under
the leadership of Shri Jawaharlal Nehru W'ho is now the Prime Minister and
under the present Congress President, Dr. Pattabhi Sitaramayya and many 
others. We the States people carried on this movement under such leadership 
and the first plank of the movement ŵ as c'vil liberties. I am therefore more 
concerned with the preservation of civil liberties than witij_any other matter 
W'hich I think will flow from the maintenance and advancement of civil liberties. 
But, as every on^ in this House knows, all over India civil liberty has been the 
first casualty since we attained independence, or since the Congress assumed 
Government at the Centre as well as in the j ’̂ovinces. In the Presi'lent’s own 
State of Bihar, section 144 or other restrictive measures have been in force in 
almost all parts of the State, ever since the communal riots of 1946. It was 
necessary to put section 144 in force at that time. But now for the last one and 
a half years -communal goodwill has prevailed. As a result of this spirit of 
communal amity existing, I know that the 'members of the minority com­
munities the Muslims, the Christians and others urged that ŵ e get rid of 
the reservation for minorities except for the Scheduled Castes and Scheduled 
Tribes. Sir, in the course of my journeys to Delhi and back it has been my 
privilege to contact people from the different States and provinces belonging to 
various communities. I have therefore first hand information that there is 
no communal ill-feeling now. Even then, in the home State of our President, 
section 144 has been in force although there is no call  ̂for it. Then again, in 
the Prime Minister’s home State of Uttar Pradesh also, in many of the districts, 
section 144 or some other restriction is in operation and there is detention with­
out trial of communists or non-communists. In Madras also in some districts,, 
on account of communist disturbances...........

Shri Tyagi (LUtar Pradesh): Nowhere in Uttar Pradesh is section 144 in 
force as my friend says.

^i^hri Sarangdhar Das: That is my inforaiation.
" "%hri Brajeshwar Prasad (Bihar); With your permission, Sir, may I point 
out that provincial affairs do not fall within th^ scope of this discussion.
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[ P a n d it  T h a k u r  D a s  B h a r g a v a  in  t h e  C h a i r ]

Shri Sarangdhar Das: Then we come to the Indian States that have merged 
with some of the provinces or have been formed into Unions. First of all I 
should mention Vindhya Pradesh. Section 144 is in force there and pe^le 
are agitating against it. It is understood to be the decision of the Goveffiffifefc 
of India to di’̂ ide Yindhva Pradesh into two and add one part to Madhya 
Pradesh and the other part to Uttar Pradesh. Simply because a set of people 
protested against this decisicn and made some demonstration there was lathi 
charge and firing. On top of that when Dr. Ram Manohar Lohia (who, I might 
say, is a real follower of Gandhiji’s principles and his way of Satyagraha) had 
goii6 there only to enquire and he was spirited away to Uttar Pradesh. He was 
txterned from there.

There are agrarian troubles, disputes between zamin'dar and tenant, exist­
ing all over the country. Wherever the zamindars are evicting tenants and 
where there is a law against eviction there is bound to be the movement to 
resist such eviction. There is such a situation in the Punjab in the Ferozepore 
district. There is trouble concerning procurement in the Uttar Pradesh in the 
Gorakhpur district. So also in Rajasthan. In Orissa a law was passed by the 
legislature that the zamindars cannot evict tenants.......

Shri Brajesliwar Ptasad: It is entirely a provincial subject.

Shri Sarangdhar Das: In all these places the struggle of the tenants against 
the zamindars have been suppressed by the police and the Government.

Mr. Chairman: The hon. Member has already taken twelve minutes. I
would request him to conclude his speech.

Shri Sarangdhar Das: If that is your decision I bow to it. But 1 would like 
to finish this point. My contention is that civil liberties which are the 
foundation of democracy have not been mentioned by the President. Judging 
from the activities of the Government I am absolutely convinced that the vested 
interests are being protected all over the country and people who want to grow
inlo a democratic state are being suppressed in every way. I know the dis-
^sdntent all over the country against the ruling party...........

Prof. Eanga: Oh I
Shri Sarangdhar Das: Although some Members in the House may not 

agree with me and laugh at me, I must say that by the way things are being 
run now we are heading for disaster.

Sardar Hiikam Singh (Punjab): Sir, I join with my hon. friends in welcom­
inĝ  the President’s address. I  also support the motion under discussion. I 
a^ee with my friend Mr. Seth that there will be jubilation and satisfaction over 
the address not only inside India but even outside the country. But I feel ^ a t
ther(> are certain pockets in the country where people might be feeling dis­
appointed at the address. I veie: to the Portuguese territories of Goa, Daman, 
Diu and the French Settlements in South India. I consider that these are as 
integral parts of India as any other territory. I assert that they have the same 
aspirations and the same desire for freedom as we had. Everyone knows that 
thev are making a life and death struggle to win their freedom. Press reports 
teU us that their leaders are undergoing imprisonment in jails. Several respect­
able citizens have been whipped because they felt a keen desire to be liberated 
from th« iron heels of foreign domination. Some of their women have b e ^  
molested and even raped by African soldiers. They are looking towards India 
for their liberation. Our Government has now and again declared that their 
policy is that they stand for the liberation of all subject races and peoples all 
over the world and particularly in Asia but I  am pained to find that we completely 
ignore and wantonly neglect these people who ai-e our own kith and Jdn,
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[Sardar Hukam Singh]
In para. 7 of the address the President says:

i natural that India should be even more interested in the mother-continent of Asia,
oi which she is a part, as well as in Africa. Her primary interest is in the freedom oi 
peoplts siill subject and in the removal of all barriers that come in the way of the full' 
development of nations and peoples.”

' In para. .9 he says:
. large numbers of her children living in countries abroad, notably in Africa,
in Fiji, in the AVê t Indies, in the island of Mauritius and elsewhere.”  *

It is very good that we are looking towards those brethren of ours who live 
beyond our frontiers. But I feel that this address does not contam even one- 
word for those brethren of ours who are as good Indians as we are 
and are still suffering from those disabilities that we suffered 
from till we achieved our freedom. Their number is not insignificant. There 
are about six lakhs of people in Goa and several thousands of them in the 
French Possessions as well. We can feel proud that we have won freedom^ 
from a mighty ipower. Our Government can boast, and quite justifiably, that 
they have brought about the liquidation of the Princes and integrated all the 
States into the Indian Union but we should also see what we have done towards 
liberating these brethren of ours. They are still the black spots on the map 
of India and India's freedom, in my opinion, is not complete till they are also 
granted freedom. French or Portuguese domination is as bad as English 
domination over any part of the country. These possessions are small pimples 
on the map of our country but they are dangerous pimples. They might prove 
a great menace to the freedom that we have won so recently. I might tell 
you that Goa has recently been growing into a regular battlefield; large armies 
have been brought inside Goa and are being equipped with the latest armaments 
manufactured in the United States. African soldiers are terix^rising the peace­
ful citizens, men and women. We hear heart-rending stories and see details 
of atrocities narrated in the newspapers, but we have to listen to them and 
read them helplessly. It is not only that military strength is being increased 
in these possessions, but vimlent anti-Indian propaganda is being carried on 
from every pulpit, in every church in Goa. Not only that. Even Catholic 
churches in Bombay are permitting this anti-Indian propaganda and I might 
say that thĉ re is a regular campaign so far as this matter is concerned. And so 
far as I have learnt, mosques are also being lent for the pui^ose of this anti- 
Indian propaganda. Pakistan is extending many concessions to Goans in 
Karachi and the object cannot be very noble. Strong rumours are current that 
they have entered into some alliance on this question of Goa. It might be 
remembered usefully that during the Hyderabad crisis we used to hear tales 
about some alliance or some negotiations between the Nizam of Hyderabad 
and the, Portuguese authorities about this, and there were stories of tinder- 
etandings against India so far as our action was concerned. In view of all 
these facts 1 want strongly to urge our Government that instead of looking out­
side the frontiers and promising telp to countries abroad, that we will stand by 
them to win freedom and liberation, our Government should immediately con­
centrate their energies in relieving our brethren here. Unless that is done we 
cannot take pride that the whole of India is free from foreign bondage.

The second point I want to refer to briefly concerns our policy regarding 
Pakistan. I feel that our offers of peace would not be fruitful with Pakistan 

, at least. They are trying to strike as hard as they can and we are trying to 
see that old wounds are healed. There is this difference of opinion. If this
G^?.yernment is of the convir'tion and wants to pursue this ideology t̂hat wê  can 
ŵ in̂  over Pakistan bv offers of peace and goodwill, then certainly it is entitled 
to pursue that policy, th(^ugh I think that is a dangerous policy. I admit our 
Government might say that they are making quite good preparations and if.
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they are attached—^because I am sure the initiative would be in the hands o t  
I'akistan and we are not going to attack them—they might say that they are 
ready to defend themselves. It is quite all right. But there is a Tery big 
difference between the two countries. While Pakistan is making preparations 
so fai as her armies are concerned and is also training and preparing her citir 
zens for war— they are making their citizens war-minded— ŵe here are luUmg 
our citizens to sleep. We are taking them just in the other direction. During 
modem wars it is not only the armies that fight. Peaceful citizens also have ta 
play a great role and my fears are that if we continue this policy it might lead, 
us to disaster. Sir, with these words I support the motion.

Sbiimati Benuka Ray (West Bengal): Sir, in the first address the President 
of the Indian Union has delivered to this House, which has changed radically in 
character and has become the Parliament of Democratic Eepublic, he has 
most fittingly stressed a most cherished belief of the people of this country. 
He has pointed out that so long as we remain close to those ideals which the 
Father of this Nation has laid before us, those objectives which enthused this 
country and the Congress through the long years of struggle and sa<jrifice,—  
We shall be able to emerge out of all the difficulties that face us and be success­
ful and triumphant in the work of nation-building. A Presidential address o f , 
this nature is meant to be an expression of the trend of governmental policy. 
But the Presidential address, though it recapitulates past events, has given 
very little indication of the Government’s policy in the new context of things 
that now face us. The Presidential address has mentioned and hon. Members 
also have laid stress in detail of the credit side of the achievement of the Govemr 
nient during the past two and a. half years. It is undoubtedly true that with 
the partition of this country and its dismemberment we were faced by conditions 
which well nigh threatened to overwhelm us. We have not only overcome 
these, but the integration of the States has brought about the unification of 
India! This stands, as I have said once before, as an eloquent testimony to 
the genius of our Deputy Prime Minister. Although India is a weak country 
in the sense that we lack arms, ammunition and material resources the position 
that new India has already obtained in the world outside is indeed one of 
which we can be justly proud. When the Prime Minister of India speaks the 
Yoicc of Asia is heard.

Of a less spectacular nature but one which is also on the credit side, is the 
record of the beginnings of labour legislation which is also mentioned in the 
Presidential Speech. It may be that we have not as yet been able to go far 
in this respect, or that in the implementation of labour legislation we have 
not succeeded as much as we should have, but at least it is the nucleus of a 
cole that will ultimately safeguard the interests of the worker.

Bat when we turn to otlier things on the domestic front we find that the 
picture is not so happy. We are well aware of the economic crisis that faces 
us. We know that many acts of commission and omission have taken place, 
and the record here could perhaps have been a little different from what it has 
been. After devaluation perhaps there is a little more alertness but even that 
cannot be said to be adequate to the needs of the moment. We look in vam in 
the Presidential address for any announcement of a definite and clear cut 
economic policy on the part of this Government. We must welcome the idea 
of a P la n n in g  Commission, but even here, there is no indication of what are 
going to be it& objectives and in what manner it is going to be set up. We are 
not informed in anv detail on this but I do hope that in the course of the 
debate we shall get some further indication. I must also say that though a 
Planning Commission is verv necessary, in itself, it cannot enthuse the people 
of this country. We have to realise that the time for plans and papers schemes 
is Rorie. We are facing a very pressing and a very urgent necessity. Peopie 
ore without adequate foo'l. I will not go into the details of this question of 
food for my hon. friend Mr. Anthony has dealt with it.
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Prof. Banga: You agree with him?

Slirimati' Renuka Ray: I do agree with him in certain matters. I do 
think that it is essential for us to focus now on these vital measures whereby 
food, cloth and health services can be made available to all. I can understand,
• Sir. that in the present crisis that is facing this country we are not able to go 
ahead full swing with those long-term projects whereby we can get smiling 
plenty in the land. But for the life of me, I cannot understand why it was 
not possible to bring in schemes of village self-sufl&ciency through co-operatives 
base<l on the constructive programmes of Mahatma Gandhi on a wider scale. 
It is indeed surprising that when it was possible for the Congress and its workers 
-at a time when they had neither the finances of the country nor the pow'er at 
their command, to go forward with such schemes of village recoi:istraction, 
whv wc have not been able to do anything much in this respect when India is 
free imd when ŵ e have all the power and the resources at our command. Long­
term and large schemes are very necessary, but in the face of the crisis that 
confronts us today surely we could have gone ahead with whatever resources 
we have at present.

The ultimate object of this country is to bring in conditions under which 
economic equalitv between all citizens prevails. We can understand that a 
mere re-distribution of wealth at the present juncture will not bring in such 
conditions but ŵ e must also understand that concess'on after concession to the 
capitalists is not paying any dividends. We have seen the record of the past 
two and a half years in this direction and we must say that all the concessions 
that we have given them have not made the capitalists play the game. We 
need a bold and courageous stand, an economic policy which while it may 
encourage private enterprise in certain sectors will control it effectively. We 
htive a record of dismal failure in regard to the question of controls right 
ihrough. A far jnore effective policy of control must be adopted. Sir, we 
can’t have nationalisation today on a vast scale; it is not practicable. We 
understand that. It is not practicable aU the more because the admmistrat^e 
machinery of the Government, the machinery that we have inherited from the 
past is meant for a police State. Vast changes will be needed before it can 
serve the puiposes of a nation-building in a welfare State. It is not in regard 
so much to the personnel as the outmoded machinery itself that I speak.

I have not much time left, so I  will briefly point out that it is very un- 
fortimate that there is so little mention in the Presidential address in regard 
to the most vital nation-building services of health and education. We ta^ 
today of the imperative need for increased productivity a^d of increased 

can we in L ase  productivity it we don’t have higher efficiency 
can efficiency be raised if the men and women who are the ultimate b^ders 
of society in this country have neither the physique nor the training We we 
n ow  faced by a vicious circle, but it is at this point that that vicious circle has 
^ l e  b r l e Z  t C I  no in’dication of any change in the Governmental pohcy 
as yet in this regard.

R‘r T have not the time at my disposal to go into details and make concrete

i ^  there is need for a new economic and social policy on the

. . a — s - s
to bring this oounti^ 111^ ) the Government
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Before I condude, may T say that it is not merely the task of vho
afe at the hd^ of affairs of the Government to build the State that we want, 
l i  is a task in which each of us in this Hoiifee and evej  ̂ citizen in this eoun^; 
will have to co-operate. Ilierefore, it is for iis to enthuse the counti^ wi& 
great work of nation-building that lies before us.

The House then adjourned for Lunch tiU Half Past Two of the Gloclc^

The House re-qsHmhled after Lunch at Half Past Two of the Cl 9̂k^

[Mr. Speakee irt the Chair.1

l^ui. Kftmfttb: Sir, the address of the President of our Eepiiblic was happily 
timed, coming as it did, the day after all India had observed a solemn day in 
merncry of the Father of the Nation—I mean the Sarvodaya Pay. The" nation, 
as well as we, looked forward to the incorporation of certain principles of the 
Mahatma La the address which the President delivered to this august 
but those hopes have not been fully realized. Discerning observers did not fail 
to notice a perceptible and appreciable difference in popular response aiid 
popular feeling that was manifested on the 15th August 1947 atid the 26th 
Janua y  195p. The spontaneous joy that was evident On* August 16 in spite 
Of the partition that had preceded it was a marked contrast to the—I will not 
sav "sullen'-^but ‘silent' approval of the peoj^le on January 26. The VfXiiferous 
cries of Pandit Mouhtbatten ki jai that rent the air on the loth August 1947 
were contracted very unfavourably with the feeble jais that we heaH on the 
26i^ January. In many (fnarters I heard this question; Hahi garib logon 
fco hya milegal How will the common man be affected by this change-aver from 
a Dominion to a Eepublic? Instead of a thrill, there was p^haps a slight 
<ihill in the hearts of the common people in keeping with the weather that we 
had on that day. This is the crux of the matter; Ham gorih logon ko lya rniUgal 
We expected to find some indication of this in the add ess.

Government have had some notable achievements to their credit; and they 
are, firstly, that our prestige in the international world is very high. India 
has gained a place on the Security Council, which ^  not a mean achievement, 
and at home, India has achieved an integrity and unity 'w^ich she had not had 
for thousand years. Though, of course, there are a few fo;^ign pockets still in 
India, we hope to Hquidate them In the very near f»ture. Law crnd order has 
been very well mainlined throughout the country. But, ,Sir, our Jtim is not 
merely a ‘police Btate'. Our aim, in the words of the Prirne MiuVster. is r» 
‘welfare State’, w’here the common nwin, the pooi'eSt; the lowliest; v;ilt Iav5ft 

:happiness and have it more abundantly'. Here, it is my painful duty to observe 
that Government, with all best intentions, with all its very fine efforts, has 
not been able to accomplifeh what was .expected of it. Though the GoverhnLent 
does, time and again, ask for the co-operation of the people apd say that with­
out the co-operation of tlie people, it cannot do much,— and we have many 
veiy iiapassioned exportations and appeals, of which the/e is no end— , gtih 
M’hen it comes to work^ to exeention' to implementation of policy^ we find 
vacillation, wr^akriess of will and hesit^ation. I  will quote only tw'o or thre<f 
instances and cciitent myself with that, because the time" at my disposal is 
'"f'ry short and I will not go into too much detail. * . ■
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[Shri KamathJ '

 ̂ The recent sugar muddle about which we have been promised an enquiry 
4S an mstance m point. Nothing has been heard about tlie appointment. of the 
enquiry committee. We are probably awaiting the report of the Tariff Board
out that should not have been done. I remember when this sugar question
came to the fore, some Ministers of the Government asked: ‘ 'Why are
ihe people worried about sugar? Can’t they do without it? ” . That is not 
the proper approach to the problem. You will remember that in France’ 
before the Revolution, people were crying for bread and the Queen asked, “ Why 
do they cry for bread? Can’t they have cakes instead of bread?”  This is the 
mentahty and I have to note with some sorrow that that Queen was the Iasi 

■ queen of France. .

,An Honourable Member: But sugar is not bread.
 ̂ Shii Kamath; I do not wish to draw any infe. ences, but we should ask,
Cannot people do without sugar?”  We can go without many things. 

People in India are accustomed to go without money, without clothing, with­
out food.  ̂ But the tiling is: Why should Government approach the problem in 
that spirit? The proper way would have been to find out who had bungled, 
wlio were the culprits, and to bring them to book. '

Then again, in regard to tax-evaders, the recent policy of Government that 
they will compound with them on certain terms is certainly no encouragement 
to the honest man who has always paid his taxes in the past and will continue 
to pay them in the future.

As regards industries, we have had a number of advisers and experts coming 
to our country from abroad to set up this factory and that factory, but when 
We romfi to assess the actual work in terms of how much production ŵ e have 
achieved, we have to hang our heads in son’ow. Everybody says “ Produce 
more; pro luce more” , but our industries are in such a state, that unless some 
of th'i old, worn-out machinery is replaced, the treatment of and attitude to 
labour is improved, we cannot expect much more production than before. So, 
if I have to sum up the policy of Government in the economic and industrial 
field, I must aay that it has b3en a po 1 icof “  pland planlessneBs.”

In the iReserve Bank two years ago, we had about Rs. 500 crores to our 
credit. Today, that reserve has dwindled to Rs. 125 crores. Is this the way in 
wliich a free country’s Government ought to be run and its finances managed?

Again, in the address, there has been no emphasis on rural economy, parti­
cularly as to how cottage industries can be promoted. The recent exhibition 
in the emporium showed how much demand there is for cottage industry pro­
ducts in foreign countries. I was told by the man in charge that foreign 
Ambassadors purchased more of our cottage industry products than our own 
people. Thus, if we could organise our cottage industries, procure their pro­
ducts and market them abroad, we can increase our wealth in a far quicker 
tnanner than we can do by organising heavy and large scale industries and 
talking of big schemes like the Damodar Valley Project and Hirakud Project 
«md other big projects which are mostly on paper and have made very little 
progress so far.

I would only mention one point in passing. Psychologically too I feel that 
the people have not been enthused—I do npt know for what reasons, but partly 
because the partition has had its evil effect. T would say that, perhaps, this 
abstract ideal of a secular State has had something to do with it. I would not 
venture to tread on very dangerous ground, but in some q u j^ r s  the term 
'Secular State’ has been misconstrued to mean not just a non-: eligious State, bvit
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an anti-religious State. I am glad to see, Sir, that your chair—I would not say 
your throne—has now been surmounted by the motto
is a very heartening motto. I hope, Sir, that this motto that illuminates this 
House today will illumine not merely this country, but the whole world.

]f  anyone of us who have set this Dharma Chakra in motion, does not follow 
its course, then he will have lived his life in vain. I hope, Sir, this Chakra 
which we have set in motion on the 26th of last month will cater to the 
material, mental and spiritual welfare of the nation and ultimately of humanity 
as a whole.

Before I sit down I want to make only one observation and that is this. 
To put this programme into practice I would only recommend that we must 
have a Ministry of Youth ŵ ho a e inspired by energy, initiative and enterprise.
I do not mean to say that there should not be old men in the Cabinet. In all 
countries ŵ here there has.been a revolution—take Italy, take Bussia, take 
Cxerrnany— there has been a Ministry of youth. {Interruption).

Shri T. T. Kristoamachari (Madras): What is the age-limit?

Shri Kamath: The average age of the Cabinet should not be more than 50. 
That Cabinet I hope will be able to bring the energy, the resource, the initiative 
and the drive that is needed for the great task of national reconstructaon and 
rehabilitation.

'Tfs  ̂ H H'ftir A' (Hall) #

fBrrr ( Address ) «fT, ^ I aftrstsr

5TiTrarfwr '^'r sfy?; stt#  7 5 7  

^  ^  ^ T ,  t  siT't % <1^ sr?

^rrfriT i  s rk  ^  'r f f

I

3{i3f 31  ̂ I ’ T* 5TT# ^  f  > ^

^  ^  t  f t ' f?r

^  wT# ^  '?rnn' ^  ^  ^

^  |3iT, arrif ^  ^  ^  'rfer »ft5t 5̂ 55

O T sm  'T fer ^  ^  % srm

w  t' fRir ^  ^  % TM #5n, aftr ^

^  ^  ^ an̂ T t  ^  ^  f̂ r̂ nnT 1 1 ^  ^
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t  ?*Trfr ^  ^  f^ in w d  11 ?»T f^  #

I  f?r  ^  ^  ^  w r r  =^rf^srV?

^  (discharge) I

M)»ii«(qi<nl, 51^ ft'' ^*t|0  >T')'l*ie'. % TF9T JT 3fT^

1 1  %ft^ f  q STf ?n?yf # sft ̂  ftnr | srf

 ̂ftH' % ^  ^  ? I T̂̂ *T aniV
>̂PT*T  ̂ ’fiX’TRT 5*nTT 1̂>T?sf!;il5T (criterion) W  ¥t

^̂ ■•T ?r >̂fT ft; 3JIQ 55t»T f  ?r ^  ft>?r ^  n̂r?7% |, arm
r̂tift or f̂ Tfrr WT 3R)T |3TT I  I ??r ^ 51̂  sr̂  ftrpTTT JJf JHt (trio)
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^TOTR 3;ftT 5T?grK

^rt^r ^  t  ^  ^  ^  ^  I

gft ?yt>r arm |  ^  % s m  arrr q f® #  ^  srrr

^  3T?rwf |T?r?r ^T tRTT ^  % f e y  t t  3RIT f a r  | \

3f̂ i ^ 'Tlfe^ (External policy) T̂
t,  ̂ ^  ift î«j5T ^  I  %  afrfrf^
(opinion) "T̂  fWt I <rtl+!T ?Tf^ ^  TTf^^
(Policy) ^  f  % ■Haiff?T3> *f 3PTT9RT55T ^  ^

3ftK ^  %3T*r^ n  3pT ftr

^|f 1 1  % qTW ^  t  ^  Tr% fft

?Tf̂ ; t  ^  'TTfê 't ttIw h  ^  r̂r t|l’ t  ^
% îTT?T ^rd'Kwr 1 1  #■ 5rR?rr i  f r  5»rrd # #

H %^5TriTf ^TRft TT ^  sftT 'T3’5  feT  % STfsrT

feft 7T a n ^  ^  ^ ^  ftJTT sn̂ T, ?ft
W  cT^5# 'TTMt fsw % '# ‘3ft #  5TI  ̂ t  I
'T ifw ^  ^ ^T ?nwr^ % 5

T̂W ^T  55t »rf' ? ^?r # 5f (cease fire) |3?r, #
sftre  fsr?! ^ i x  >rnT ^ r  #  n q  w f  q 'l f  ^ ? r  #  Jrf ' ? ^  

^  v t  TO  srflr itjit ? 4' arm vft ?fflf f  f% ? t  f ^ r r

T̂3)T̂  % ^ ’T i f + ^ M’ % *Tt*̂ '̂ ir<.4t % ^53f IT ^

ark ^  ?r?1f ^  nf f  1

aiTsr (East Bengal) % srr̂ f̂  arw't | % ?€ f|??;
'Î T ^ Pl+(  ̂ fer W  ̂ I ^ "T̂  'JiNcTT fti 

c R f  #  3TPTT ’ r a r a  ^  1 ^  #  l*TKt

q r ^  ^  =̂ Tf5iT ?[^ ?ft«rr t  ' ^  ^

H ^  ftn i f^T^T ^  P f arnx srppt

?̂5rarr % sTTF̂ t a n ^  ft^ 5nrm
% 3IT  ̂ t  f!T % ^  ?»T w N r r  ^  1 1  t  W



q r f w H  ^  ^ 'T ! ?r|f r̂r̂ T |, % % ;t ht

^ T 1 ^  t  ?*n^ ftrfTOT H ti^  q rf^ w q ' ¥t

sr|f ^  13 T ^ »nn f% ?nt =^T ^  ipî yJTTsr

airaTJT % % 3 r m  |, ’irff q T ^ m n  t

T f  11  |  t '  w  ^

3ft^ 'Trf^^aH % ?TT4 g' '̂^xT ^  t̂̂ TKT 5rfl^F n

TTfe^ 5̂:̂  T|t I  ^  ?fff f  I 3T%̂  SfT̂TTsr
^|f t  ' f?: #■ ^  t' ' TT%?arR it ^ irq; TT̂
^  S|fl (Rehabilitation) % 5̂T

3T??T 5̂T ftjiT 13ftr qrfw# ^  t  arrF̂ ^̂ fr
(Ordinance) tRT ^  ’(ft sftT ^  ^

TTfiR?rPT ^  t  I f»T w  ' r f ^  ^  »TR# ^  5lff t  I ^ 
315̂  % 31̂  T̂|?rT i  ft> f?r ^  sr'T̂ ft 'iTf̂ f̂t

f?T «rtt % ^  ^  3fr IT# t  n  aft^ ^

I  I ^’TT̂  <|KdqRr # f o r r m r r t ^  (Reorganisation) ^  f%^ 

% mT t  I W fKSTTTir̂ niW  ̂ % ^ f ^  3T# T̂TTTI =^PT f  I Tf%
«!Tt^#ift (bureaucracy) ^  tTT f^ W

^ (Replace) fipJTT f  1 ^  ^HfO *i4'i*)5 % >̂T*T
% fe(T fJTR ft’sm  ^  (Preamble) ^ »Î  | ^

s i l l 'd ^ #  % q 'lf  #  I ftro  ^ 5  «ft I arrsr ^

I, ^  W^rftr^ fw ife fr  (Economic equality) | sftT;
(Social equality) f  I ^  ^  aT'pft

Prf?rf|t ^  (Reshuffle) 'Tf’tT I M 3T<? % ÎTflr
3T# :̂#nT ft? ??r ¥t f o lW  spT  ̂ #  t  ^
(Control) ^  ^r*<'qTg !T|lf ^  snnc JTT̂ %̂  (Provinces) sfk 

(Centre) % ifelKRr ?FT ^  ^  ^  ê̂ KT :̂|nT ^̂ TT 3R
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f  sftr rTT̂  I ^ pp

ftrffmrr f%^r % ^ t  (r o r tfo lio )  % ^

sftcOTM (Overall picture) % %(t >̂rr 3ft %
srr%^ % ŝnrft^ r̂^T (Coordination) % ^  (Charge)
^ I SPTT ^  i  ^  ^

>rqT? ^  3ft 'FrfTff ^«T (Foreign cloth) ^  ST̂r̂ TT 
5pT^# ^ ^  ^HTfT ^  WJTT I am r 5>nft

riT f % ^<TfT % JTirrat t  ^  arTt^

%  ^  ^  ^  ^ f fT  ^  3Rn:

?rflf | t  1 A' spft^y sp̂  ^  ?nm I

^  : 3TR% s r r f^  % ftstr ^  I

■rfe r  ^rm  ; ^  5iTl^?r % «tt gft

srrf%^ ^  ^  ^rf 1 !<4+d 5f^ 5  ^

ftrffr?sT, srif^T fir ffF sr  tt srr?^ Prftf^sr, ?n^

5̂T ^  aft^Tsn^ pR^T 5̂5T fiff t  ^
(General affairs) % ^ I f>TT ĴHTT Jn̂ R̂

I 'SR' ^  % 3TT  ̂ % 3l^T  ?̂ r *r ?TT? “̂ TT

sit | t  ^  f r  s ftt  sftr 3^:%

^  ^  I ^ ^ 5̂  A  3?  ̂ ^

fo T R % I T ^ € ^  % 3n?T ^  ^  K '̂TT %  !TTf^

aftr ^  ?r^ ^  ^ 1(̂ 111
aftr (Industries and commerce) tr  ̂ ^  ^

’TtS'Stfejft (Portfolio) 3im cpr 3Tr5̂ T (Social harmony
and reforms) ^  sft ^  ^3^ ¥t ^  # 5̂ 1# ¥V

f% ^  #  a m  ^  f t r tn ^  #  w r  t  I 'T ^

^  f ^  ^  ^ ff sft 31  ̂ JTft f f f f t  «ft I arrsr



SpnX ^  ^TlPri 5  sfft 9FPT  ̂ T ^ T  f  ^  ^  ^

#  ^ 3TT  ̂ f?T^ q W  I 3ftT 2T̂  ^  ^
t  ^  f W f t  (Ministry) #  ^  ^ g p  ^  ^
^ 3 ^  ^  (Propagation) ^  l

' f f  (Food) ^  JTra^ (ProWem) aiT^
I  I ^  ^  X̂ (Speeches) % ^  | %

^T Sî n; wir ^rar l (Control) % ^
#  5ft f’ lH T  ^^r'l^rrnr ^  f  #  ^fr^t

n ff ^ i^ T  t ' Iff srt =^Tigr i  f r  f?r % 3r??T ^

aRFT ^  sf^  q-|lf I  I ft^er ^  Tw H?r fsrr
1% ^  % 3p^ sHT̂ r ^  1 3̂ ?: iT|t 3HF5r q-ff | i
#' ^  % 3)^ = f̂^grr f  iT^t 3tht^ spi*^ I  \ 4  ^ itsrh  

i  f% ^  sftT =5TT̂?5 ^  ^  t  3Tt̂ .an̂  4
??Fn 3R13T t  3HR ^ t?^ r  (Imports) ^  ^x frJITSfR

rt tt̂  3TK̂f>- ^  rrff I # f*r ^  f̂ jjr |
^  ^  ^  '̂t I  sfk 5»T ^  f  ̂  3fk TFft >ft ĵ JIT
t  fip ^  3TT5ft % feiT ^  5̂T ^ sf̂ n̂ r ^  ^  | aft-?:
?> I  ftp «fti 3)T% if ^  3HT3T :̂T# ^
(Export) ^  I ^  ^  % t  JTT-T%
crftzn (Rationed area) arraT̂ t ^  W?T5ft =sr̂  r̂r̂  | sftr f<fiT

(Procurement) | I 3JTT # f%?T an ĵft % WT# 
^ '5 ^  Pw; I  ? 5̂TT ? a m  5T^t % f  ?ft ^

 ̂ 5T>ff % ^  ^ .'t  ^  5W fff ^  F ^ » T  fspT ^  srm^'t
t^o ? ;#  % ^  ^  I ‘<?r % 3i?5T̂  3ft anftr srK̂ ft f  ^  amr 
*̂xî nT *̂T 3^T ^ *1  ̂ T̂ *ft I ®rr̂  3î

^<TT i  Pf eWT W RT ^  sft^

?WT ?̂ T ^  3rr?jft nx ^  sir 5 f stt
sfk ^  ^  ^  I ^  5’irft 3H^ ^Tif^t ¥t f
sftr 3R- ^  !T5 ^jt?y t  T̂rftr̂ Tt ^  ^>ft i

tr  ̂ vjqw #■ sft  ̂ 3tt g 3rk ^  I  '^raTT
I 3f|f 5T̂>JrTf<TJTt SPT 5IT?̂ f> f  % ft|f̂ F5yff5PT
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^  3T5# ctsN W  I ff  t  m  ^  ^
311  ̂ I m <rcr ¥T*r % fq®% fe jff 3ft cf3ft?

^rm  «rr ^  ‘f?t sjrq- ^  #  i s p r  m  # j ik  ^

^ » r r  eft >j?r ^  ^cr5ft sft^ snrr^ ^  ftn r  f¥  ann: ^  ^  

»ft TO ^  SfTJpiT g> 5t) 3TR ^  ift ^  <Jvra^ ^

f% STTT ^  ^  g g ss i t  smNr I $  215 3T# SF̂ rlT =^T^
f  %  fT7!pft¥ (R efu gees) ^  3TS# ^

t  I fx 'T ^ 5  % # ?> tr^ 55^ sftt #  îfSTT -m̂ aT
«rr »n R  #■ ^r^«iR  ^  ^ jtt ?rff i

^  ST# >̂T!Tr -<ll̂ cll i  3ft 7 ^
t  ^  % ftrt ^  f  ^  f ; i ^  sft^t 1 1

?y>T 5ft srq# m  5yrt #  ^  ^  t  aft^ ^  ^  % ?iw
^  "FiHT |t ’ T̂TT I  I 31̂  3IT »TqT | %
%  f e #  5!jK r ^ % 5 T  ^  s fk  3!jt?t qjiJTTjt % ?rr«r 1

{English translation of the above speech)

Pandit Th^ur Das Bhargava (Punjab): Sir, Btanding in this House to-day 
I thnik myseli to be ver\- fortunate like Shri Das. I recall the old daTS when 
in 1930 Lord Invin addressed this House from the very place from where Mr. 
President has delivered his address. When I saw you Sir, and our reverb 
President passing under the photo of our ex-President Patel then I confess 
that I was very much delighted and my joy knew no bounds.

To'iay when we think of those oid long past days and when today in thw 
House we recall those personalities who in a way sacrificed the whole of their 
liven to attain th's memorable day but could not see their sacrifices bearing 
fruit in their life tiinc-.; when in this House todav we recall the illustrious namef 
of Pandit JMotilal Nehru, Lala Lajpat Rai, Pandit Madan Mohan Malviya and 
other memorable persons who through the agency of this House fought the 
British Imperialism and won success then we thiuk ourselves to be verv 
fortunate. In this country today we have realized those dreams that those 
persons, our illustrious predecessors, could not realize in their life time. In this 
very House our revered President inaugurated the Republic of India.

Sir, I congratulate you on your being the first Speaker of our Republic.. 
What the President might be thinking in his heart of hearts is c4ear from hiil 
address. ‘Every word of this address is fit to be wr tten in the letters of gold. 
Everyone of us who are present here whole-heartedly support each and every 
word of the principles enunciated and the conditions mentioned therein. I 
camiot help thanking Mr. Munshi who moved a Motion of thanks with regard 
to this address. While hearing the speeches of those five hon. Members, who 
have moved amendments, I came to know that the future Government of 
India will be quite di£terent from those of the other countries. In the speecheji 
delivered by these five hon. Members as also in those of the other hon. Memderg 
I did not come across any discrimination. This our House pays its heartfeJt 
tribute to the President on his expressing his ;deas in such very simple lansuage, 
Tho purport of this address is mentioned in the conrluding part of the tint 
pî raCTaph of the adlress that we have to face tremendous responsibilities, our#

a sacred trust. Everyone of us feels that the responsibility devolves on ail
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[Pandit Thakur Das Bhargava]
of us alike. Ab we live in this very Republic so we must always keep in muni 
our fellow countrymen and rightfully discharge the trust placed in us.

Sir, there is no doubt about the fact that many obstacles cropped up in the 
path of our Government. But in spite of these obstacles the achievements that 
our Government have made during these two and a half years are such for 
which our Government can rightfully be proud of for ever. But as Shri Kamath 
has just said we must have a criterion to judge our achievements, and that 
criterion should be the reaction of the common people towards these achieve­
ments and the influence these achievements have made on the common people. 
There is no doubt about the fact that this trio of ours consisting of Pandit 
Nehru, Sardar Patel and Dr. Rajendra Prasad is just like the mythological 
trio of Vishnu, Brahma and Mahesh and this trio only will decide the future 
destiny of our country. But if you were to go and ask the people living in 
this country then you would come to know of the real state of affairs and would; 
find out bow much they have been affected.

As regards the external policy enumerated in the address I can say without 
any reservation that there would be no diverse opinions in this House. Yet 1 
would like to tell you Sir, and also the Government that the people of India 
are not in the least satisfied with this present policy that is being maintained 
towards Pakistan. The Government may have justifications for maintaining 
this policy, but this is quite apparent that the policy that is being maintained 
towards Pakistan is soft and weak-kneed more than it is necessary. I ^vant ta 
know that the day our forces captured the vantage points in j^shmir after 
driving out the enemy, and in 15 days’ time no raider was allowed to remain 
on the soil of Kashmir. Then why such policy was maintained? Each and 
every member of the fighting forces is feeling awfully sore on this point. 
Whether the policy is right or wrong we are unable to judge, but why our 
forces were recalled? When the orders for cease-fire were issued why the 
hundreds and thousands of Kashmiri women, who had been abducted by the 
raiders were not restored? Why the conditions of cease-fire were not fulfilled? 
Even today I am not at all satisfied because two thousand Sikh and Hindu 
women of Punjab are still in possession of the officials of Pakistan Government 
fend they have not yet been restored. Today we hear from East Bengal that 
10,000 Hindus have been driven out in a body from there. I cannot under­
stand how the one crore Hindus of East Bengal would be able to live there. 
What policy will the Government adopt under such circumstances is the 
question on everybody’s lips. Some time back Sardar Patel had given out that 
if more Hindus would be driven towards India then an area of land for 
rehabilitating them will also have t/O be transferred. How can we make provisions 
io rehabilitate those Hindus who are day after day migrating from East Bengal. 
At this time I do not want to make a mention of the other activities of Pakistan, 
but hardly a day passes when our hon. Ministers do not present before us quite 
new tales of oppression and outrage committed by Pakistan. Just now we have 
been told that some four and a half lakhs of Muslims have crossed into Assam 
from East Bengal and thousands of railway wagons have been held back by 
Pakistan. We daily hear of such things but I do not see any retort being 
given of these outrages, and so I am not in the least satisfied with the more 
than necessary soft and weak-kneed policy that our Government is maintaining 
towards Pakistan. This is not the solitary voice of me alone. Every day and 
in every walk of life we see such things. Under the pretext of rehabilitation 
each and everv Hindu in Pakistan has been uprooted and plundered and then 
humiled off to this country, and our policy is such that even aft«r the promulga­
tion of an Ordinance huge sums of money amounting to millions of rupees 
are regularly being drained off to Pakistan. We are not at all prepared to 
ratify this policy. I humbly beg to submit that the Government must change 
ils policy in this matter.
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Ip the short time at my disposal I beg to submit a few things more. Otir 
President made a mention of the re-organisation scheme. I wish to say some- 
thmr about this re-organisation. In the past we were being ruled by the 
bureaucracy and which our present Government has now replaced. The 
objectives that have been laid down in the Preamble of our Constitution regard­
ing the working of the Government were not meant for the bureaucratic regime. 
It was a police state m toto. Today we want equality, we want economic 
equality, we want social equab'ty. For these ends we will have to re-shuffl our 
Ministry and very humbly I would like to submit that it does stand in need 
of a re-shuffling. The controls imposed by you can never work to your satis­
faction till the division of duties between the Provincial and Central Govern­
ments remain as it is at present and till this is not done thev would not work 
in tune with each other. I wish that there should be a Minister without port­
folio to keep in view an overall picture of India as a whole and he should be 
incharge of the co-ordinat:on work between the Provinces and the Centre. Can 
I enquire why cloth worth nine crores of rupees was imported from other 
countries? Those very persons who used to make bonfires of foreign cloth 
have imported cloth worth nine crores of rupees from foreign countries. I f  
our Government continue to import foreign cloth from other countries then the 
appeal made by Sardar Patel that we must use only the Swadeshi ^oods cannot 
have any effect on us. I cannot understand such an appeal.

An Honourable Member: For your province only.
Pandit Thaknr Das Bhargava: If this cloth was meant for mv province thei» 

I say that my province has most grievously been dishonoured.  ̂ Our drawback 
is that there is no Minister, such as the hon. Prime Minister or the hon. Deputy 
Prime Minister to see the overall picture of the country as a whole and who 
may be in charge of the general affairs of the country. Till this is not done our 
problem will not be resolved. When four and a half lakhs of Pak'stanis can 
infiltrate into this country within the short space of two years then I cannot 
think what would become of this Government in the long run. Therefore I 
beg to submit that in this re-organisat:on scheme we must keep in mind that 
the Prime Minister find the Deputy Prime Minister must not be allocated any 
portfolios. The Industries and Commerce portfolio should be allocated to one 
perjrOii and a separate Minister for Social Harmony and Reforms be appointed 
who should try to carry into effect the objectives that we have laid down in 
the Preamble of our Constitution. In the past when the foreign Government 
ruled u? these objectives were not necessary. But to-day we will have to ser 
that the objectives that we have laid down‘ in our constitution be enforced for 
the benefit of the country. I beg to submit that times have changed now. If 
peace and tranquillity is to be maintained in the countiy and if the very 
existence of the country is to be preserved then we will have to change our view­
point with regard to a lot of things, and this can be done only when our 
Ministry consists of such persons who may take upon themselves the work o f  
propagating these very ideals and objectives.

The problem of food is facing us daily. So many speeches have echoed an<J 
re-echoed in this House yet still I am not able to understand why they have 
not produced any effect. As regards the controls I do not want to repeat the 
arguments that have been put forward by Shri Jaspat Roy Kapoor, but I beĝ  
to submit that there never is a shortage of foodgrains in our country. I was 
rather su^rised to hear Mr. Anthony say that there is a good deal of food 
shortage in ou.‘ countr-y, and our country does not produce enough foodgrains. I 
wish lo submit with all the emphasis at my command that we do have enough 
foodgrains. I think there may be some shortage of wheat and rice but if we 
were to see an overall picture of the country as a whole then I can say that 
our country has got so much foodgrains that even if imports are totallj  ̂
stopped yet still not a single man would die of hunger. God who has given us 
month to eat has also provided us with hands, and has bestowed upon us »
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[Pandit Thakur Bas Bhargava]
much land aDd water also that we can grow enough foodgrains to suffice our 
ueeds and it is just possible that in a short time we may begin to produce so 
much foodgrains that we may be able to export them even. The shortage is 
due to the fact that our Government is going on increasing the extent of the 
rationed areas and then in order to obtain foodgrains resort to the procurement 
scheme. For whom have you imposed control? Is it for the urban areas? If 
it be thought at all necessary for the urban areas then open fair price shops 
lor those who have tm income of less than Rs. 150. The wealthier persons 
would themselves make their own arrangements and there would be no shortage 
in our country. Therefore, I beg to submit that we must come to a definite 
conclusion before long, and taking necessary steps abolish the control without 
in the least apprehending that people would die of starvation. These controls 
are the root-cause of half of our troubles, and till the time the controls would 
last they also would not be eradicated.

I beg to submit one thing more and that concerns the Bhakra Dam. As 
far as the interests of the refugees are concerned the b^st plan for their rehabilit­
ation is to pay more and more attention towards the Bhakra Dam Project. 
Some time back the Punjab Government had asked for a grant for this S('heme 
but you were not prepared to give such a grant. If the Bhakra Dam would be 
completed so much power would be generated and food crops raised that the 
yields would give you entire satisfaction and wopld justify the excess expendi­
ture incurred thereupon. For th's reason I beg to submit that in this way the 
rehabilitation of the refugees could be done satisfactorily. 1 would have liked 
to say a few words more about the refugees also but I do not want to take up 
the time of other hon. Members. For this reason I beg to submit so much 
only that the refugees feel highly grateful for whatever help the Government 
is giving them, but I do say that the progress is painfully slow. Whatever 
they had brought out with them they have already spent and now their patience 
has been exhausted. Now the time has come when the Government should 
take more pains for them and give them generous help.

% ( address) ^  | 11 tst f
<11^  ̂ ^  ^ I ^

TfT at it# ^  srr̂ T̂fJT (Outline)
^ ! ^fT f  3r«Tt ^!T %PPT A' f  f t ;

(Sketch) I  it# f ,
^  ^  t  ^  t  aftr

■fl!'? ^  5ft»T fW ^  7?:^ 'T T 55T t | l  3H# 3rTT #  sftT
gjicpft ^  ^  t  ^  ^  ^  'r r f e #
%  «Rnr 'P^'ft eft ^^ft ^  s t ’ ft % f e r t  #

t  Pts I

^  |t srftTHT 'TfrTT |
aftJT 5ft H t  I ^
.fr -^rTt 3ft=- "q^sTTiT ^  t  ^  rft ^ fg r i t

t l  fl' 3RH: alW’IT, ?ft



sVf? riT? 5TtTJr# I n  7 ?  f  ft : 55%

5?% TT ^ * fr  ark ^  f ^

I €»i ^  I, 1% 5ITJT ^  «ft,
^  ?PTJT «ft»Rft  ̂ fipJIT «1T, 3R ^
#  3Tl| i ,  H >?t ^ I  %  %^r gfl^f JIft

t  I ^  3fh: <«MI'td feJTr sftT ’TT^ f3IT
ft; iTft «ff, f%T i \  f t ’ , sftT m  îrzR" <!. 11
3TTT1’ % 'js r  ?rt 3̂ ^ ^  ^  3inj)
(Reservation o f seats) # f  f?iTT I ̂  ^ f̂t’ f f  sftr >ft f ^ -
ir^r^ srra #  i^irff |, fer^ ^ r^ r % h tjr

^  t  ft ; ariR ^ t f  f t m  |, € f ^  =^ t

STR'ft t 4 #  3 ? ^  ^  ^  5r|T fl?  fercTT #

^  |, ?%f5r?T (Next election) ^ % >̂2: (v o te )^ l^
^rar I  aftT fiT IT  ̂ ;(ft JT̂  5?^ 3TT# ?ir I ^rf cTTOt 3ft 3Tf-

I  ft; ^  J?T̂ >T itcTT 5ft ^  !T^ 3TR ^|f
4' ^  ftr 3T? 3̂ff% |T«Tf ^ ^  ’rf t. ^  f®
^  sfTT t  I 'Tfr ftr ^  ^5iT T̂P3
w snt I jf' fT|f ^rr^ ft?j ^  ’J-ilJrJOT (Suffragette
mDVJmsnts) ij :̂ qx f̂, ^ ?TiT5r ĵf ft; sm  5Rt%
% ^  TTfe  ̂ crrq; eft | ft, f̂t;=r r̂fJiTfsr̂  'nfe^
ftra ^  Tft t, 3RT !T5 3[TfT of?? t
i  fti ^  a r m r  | arra % 3*rr^

f̂ r |T5T SR- cR; fT ĝ sq-R 3ft ^ f
OT*iTf3T̂   ̂ TT3f̂ ^  ̂ f  frra;?r ^ sfmrsr, jt srr̂ n#, sr̂
5T̂  ^  3n>r !T|f 5f5ft irar̂ JfJe 5ft nt snjr ^  ifsr
f  I qfir arratt- > i^ ;s
t  s fk  *r#5T ^  ^  ???5rft 1 1  f ( H  w T fra rc  ^  ^  ^  f¥
^  g r a  55»ft, 5T^ ?5̂ fr I f ^  ft^rr % ^  ^

^1 ^Jff, % ft;̂ % I >Tlf % Vt ZTff f  ^  %?l!
^X t|  ft; ^ t  ^  3ft ^  3Trat I , :3?5t # ijt  ftR  ^ 3rf??nirT ^  ^
ftwt t  I 30ft 4 % STT’ ^  i  ^ f  ^rtf section ;r|f 11

ftr îRT 5FT̂T ^ t  ^x i  5̂55T t  I 5pT!fr srrr f̂tir 
f , 3TT'T% 'PC snm ft TfT 11 Ilf? ^  spt

^  irr̂ fT srrai |, m  ^srr srt t  1 ^  ff  ̂ sfTo-
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[‘sftiRfl' ^

s fk  ^ is p  % arPT ^  ^% !T  SR’ ^ H fr

I , rft ^ 3 ^  ^  3rr?T ^  ^ r f^  1 s jir t  ?r
t  ffTJrr |t 3TR^ ^  ^  ^  s n r r » r ^ ^ f j ^  srtt^  |

JT? %  J|T̂  ^  T ^  t ,  ^  t , 1TP1H 5T|f |',
^  ^  ^  ^  f ,  qrfrfiiiJfjff ^trrf, %I%!t
5T|f I  7 ^  fe-fTHT ^  |,  ?ft <1^ #5T wt JÎ 4Jr?5 ^  | ,

^  ? ? n n  I  3 fk  3ftr ^  sftr arfq'
| ,  sniT ^  ^  3iT^t I ,  ?ft ^ft#’ arq^ arrr

< n : # 5 3 r T ^ » "
{English translation of the above speech)

Sbiimati TTma Nehru (Uttar Pradesh): Sir. I welcome the address o? the 
President from the bottom of my heart. Ever since I have taken my seat in 
the House, I have been listening continually to the speeches of the hon. 
Members one after the other. I have read that address not once but several 
times. It has led me to the conclusion that the address indicates merely the 
outlines of our policy. There are not many details available therein as yet, 
but the sketch that has been prepared, in my opinion, is bound to succeed. 
The reason is that the persons responsible for that sketch are those acknowledg­
ed patriots to whom the country owes its present status. Having confidence

in myself and in our Government I am convinced that the doubts
3 p. M. and apprehensions of the people will disappear the moment our

Government proceed to act following the policy outlined in the
address.

Looking at the address, however, one has to point out that what is proving 
a source of much trouble to the country to-day is the system of controls. The 
controls are much of a harassment to the people and the womenfolk in parti­
cular are experiencing acute botheration on account of them. I believe when 
complete deconti'ol is ordered, things will work very rightly and normally. I 
believe it also that the Government will consider the position gradually ond 
will abolish them. Along with this, I have to refer to what the hon. Shrimati
O. Durgabai had said about women at another time while I was not present in 
the House. Ever since my presence here, I am also concerned to find so few 
women here. An enquiry was made after hearing about it and we came to know 
that there were fifteen of them at first; the number was subsequently reduced 
to eleven and they are, perhaps, nine in all at present. I asked my hon. sisters 
and I  was told that the reason lay in their renunciation of reservation of seats. 
Being severely opposed to reservation of seats myself, I was much pleased to 
hear that. By giving up reservation of seats, however, it does not follow 
that women will not be elected at all. I have told my sisters yesterday as well 
Dot to worry over it. Women enjoy now a large franchise and we shall gee 
to it that not a single man is elected to the House. My hon. brothers say they 
would not have allowed me to be elected to the House, had they known so 
"before. I will submit, however, that the matter has passed out of their hands 
and they can’t help it now. I don’t want India to copy the West, nor do I 
want to have a movement here like the ‘ suffragette’ moTement witnessed there. 
But, leaving apart the Government’s policy, if the policy is allowerl to M*ork as 
it is working at preseni:, I have no doi'bt 'n my mind tbat verr soon we vrill 
hav‘.; the same picture here and we shal) see women occupying more than half 
of the seats in this House. Till the social and political organisations in a
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'Country gain power, become strong and advance, they will not be abl© 
to make even the Government go further. When masses give power, they 
proceed with the formation of a Government and it is the masses again who 
change the Governments, We have heard here that section 144 has been 
imposed in Allahabad. Nothing of the sort hag happened there. I have heard 
many similar stories about Rewa. My hon. brothers from Eewa are present 
here. I have it from them that the news from Rewa is a distorted one and 
with very little substance or reality. As for Allahabad, I am just coming from 
that place. No such section has been imposed on the city. It is WTong to 
complain that excess is being committed there. After all, it is you who frame 
laws and it is your laws that are being enforced. To punish the offenders of 
these laws is certainly justified. Either do not make any laws, but once 
they (i.e., the laws) are made, they must be respected. Not speaking any 
further, I have to convey one thing only to the Government and it is that the 
country is undergoing starvation. There is no cloth nor any houses. Despite 
our being such eminent Members of this House which has been styled aa 
Parliament now, there are no houses or places of residence for the people out­
ride. The first thing that the Government therefore, should do is to abolish 
the controls altogether and arrange for cloth and food. If we solve these igsuet, 
the rest will be set right automatically,

^  ^  sftr 'itIM <■ spift

<Tr?iT I ar#qft f  sfk  ^  «rr 1%
<.NI ^  <N 5  I ^  % ^61 *1̂  T̂%,

THTT ^  “filH ^ ^  HtTl
5 ^  ^  TI*r TT̂ T ^  THT "̂TT I Pis  ̂ I

^  i ^itrt »r«r-

T:rsr ^  f  i ^ r t  ^mrr | tpt-
3#5ft TRT t .  ^  ^  35qT | I

^  »TT^ % ^  ^

(vindicate) IV̂ ii 5  ̂  ̂ ^  ^
(challenge) t  ^  ^  ^  aftr «Pt ifft

551^ (Gandhian lines) qr T̂|9rr |3ftr STpft 
^  ^  ^  (lines) q-̂  n̂??rT 11 sto

% ^  ^ r if^  %  ^  ^

% iR «n v c  ^  f > T s f t r + < . d T  
<Tr ftr 3T̂  rrr?ft rir# aiW f ^  ^  5TT̂ % ^

5ft TOTt (Dominion) m?!t sftT ^
t  I 'Tzrr 'TW ^  # TTK jqig- % ,%

snqnt TrJT ^rf̂ r eft, ift 5?pft =wrf|g

fsrr iTf «TT ft? (Repvxblic) ^  (Presidezit)
3TT̂  sn 5 M-1̂ #  (Council of Ministers) ^  r̂ îTT i
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srre ^  ^  = ^ ,  f ^ -

^5TT, cr̂ r % f e #  7 T R t 3ft 

'’,^5' ^  ^  ^   ̂w  ppm qr I
^  >T i  %  $ # fT  ^  55Tf%jft ^  <Bt I  %  ^

^  3 t? e  ^  a m t  '^m ?w -3rT9j-fu f^^4' 3 f^  ^  ^

(Constitution) ^  «ri i
«  % H t  I t  ?T^ WKF I , ^ r  ^  ^
% ^ o  I  gr-̂  ̂ ^  ^  T t  1 1 W -

m  ^ T  t  fcq fe y ^  ^  ^  ^  ^jTiT % fe ^  fr^Ts^.

(Republican) ^TcT sr?? ^ sr?  ̂ grr̂ nr ^  sTPTf afh: !T1 
?^fT5T (intenm) f^ ¥ m  ^  f^ n r  q f ^  # ftirr |, ^  ^
2 ^ f j r F ^  «rr i sfk sr^r M tie  ^  ?-ft^(speech)

f t  3ff^ %  ^ iT  % 3 fr^  aftT
^  ^  5fT?:̂  I

^  TnmTPTJT I

1̂  ^  W . ^  I  f^  THtTJ ^

(commit) ^ r  h m nm % i f̂T
^ ? T  ^  q j=  I ^  ^

*f 2T?t % (X T E ^% ) ^  ^nrsmr i #  ^  ir f  i

%  ^ ift^^jV (Sovereignty) 3t)t sff 3lft5r?TT-
t> '< f ^  #  5 ir ft^  f  sftT w f M ’ ^  3RWT ^*rr

spT srfer^,- ^

^  5T$r ?rrr?r ^  vft=^ ^ t i ^ t ,  » r ^ ^ ?  #
^  (spirit) ^  T ^  11 ^
»r^4#^ (Dominion Government) ¥V sft ^  «ft, ^  <n; cpf^j 
(commit) T̂T f i^  inrr ?

fft ^  (Address) ^  3 1 ^  srr T< t?r irtg- %
?!)■ ¥Tf|T |arr 1% % ?rr»R ^  w ^ r ^ ?  f  i sft 3rr'7%

f ,  g W t  srrf^^ fr f ^icr fr|f 1 1  »rl'fr^rj %

TO I  ? Rl3TTTrr, 3 ? p i #  spt rPC^ % ^ 5 5  f ,  Jif
?fr (basic) ?IW)5!r f, f  ?r #  q f  TO Wf ^T sirf, Jj?r^ 
*rff iTR*r ^  ?i^T I '
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?rff t  ' ^  ^ T  r̂tr̂ JrTT r̂’ lx: sr.^?-t?r
(problems) f  STR^Rt ?rTT̂ I 5ft 3T5I ^  |,

(inspire) ^  ft f̂t I 4’ ?TH5TefT STT
aftT ĴTRT (irspire) sfl t̂ fffft =^ff^ aftr

1̂X5) ^-T SIT fap (programme) t  I
f<»rnr r  ?ft ?T5 % g f t  ^,5r % f e t  «ft f e  sra r c i^ ^ j

»if at ^  sft ’RfiJTTt (machinery) | ’ ft iTqfs?^^
STTfft sff I ^  5fl 3;qft %?TT I  ^  ?f1 fTqfi?!^H 5t

’Tin ¥t srtif afix, si>?t fT'?fe^5T ^vff t
3T^ pTTffir? (pyramid,) ^  5 "̂t f ,  <l¥t "TTT  ̂ f  I
Irft i)iii 375 t  f!~T «rr f% sfr
3T=?T I  ^T ?.%T I (revolution)
|tT, ^  'TTJf ^ 'TWt5iq’(key position ) t  ^
Wt t̂ ^  W  «TT f^ T  «TT sftT % f'T T TOJfiRT
FT̂ TfJT̂ R srf^e¥ (practice) ^  ^1 f7,«nWR T.<#

(legislators) |t >T$ f  arfl̂ ft ĤT v̂T# ^
^  ^>T I , ftfT 'TTHV 5Ft «rT I ?ft %TT I  ft!

sra-Jig#̂ 'e % 3ft I  % ft̂ r̂ JT̂ rsuft (revolutionary) ?l|ff
5 t^  4t ^t^rT^TTfr WT sftT ^  'TXTsft sftT =^^fl ^  ^?TT | ?^T

m  3fr orrif^w (Bepublican Ideal) | ^  'Tff
f t  I TTS?>T% % n #  ^t 5R' ?f?r W T  I  ft3TTT»r-
'TTf'fl̂ i'i (re-organization) % ^ t I *if*1̂  ^
sr>ft 5T̂  |f | iri ar;# cit? ^  ?rf^ 1

^  «n %  ^#5fTi^S (Secretariat) T̂ fW'ihlT?,^^rfr ft>TT
sftr ^  jftTT̂ ŝ T̂’ ft 3nsm  ^ ^  «n^ ^  ?ft ^  «it 1 ^

5RT ? im  3nf I a m  <Trr?ft tpc 7 ?ft^  %

^  »i$ ?ft !if I  ftr ^  =Tff ftnr 1
^  ^  ’ IT ’̂ T ?V;T 'SfTfp %  3R ft)T r̂ ft3)l'<<TJnŜ 5PT
(re-oi^anization) 5^   ̂ ^ T̂f?TT  ̂ ft> ^  51̂  M *T^4j f̂*T?
(commit ) ^  afk anrc *̂RT frff | ?ft f'f!T>TrfeqT%
(Parliament) ST  ̂arrr f®  ^^»ft I ^ ^^TT f  f% 571 ^
T?: 5T3 ^ T  t  f% f?T ^ f  3  spTWSr fT̂ f ^  f  1 3TTq-

??t% f55u *T̂ ?iT t ?  ^  arrr f%
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[«Tt ?iTPfr] 3

?ft PfiT 'TTlrtiiiMc aftr sniT ' n f ^ T ^  ?ft ^  #

^ ^  I Jrrr ^  | %  sjk sroT str I i
3m  STTT w  ^  ^tarrrwiir ^  ftra% jftRtr (red-

tapism) f t  ^  I t  Jif gwm- ^?TT f  f% 5T̂ ?r % fK iTfr # 
tf-S<T (red-tape) #  | sfk ^  J
t  ^  qx ^  ft I ark smr am f̂ r tt

fc f  ^  ^  3iT!T»n %  Jif 3rfT% ^rrjprr, a r W j

^  3rra> ?t?ft (Old Men of the Sea) ^  fTTf I afk ^  an'T

3fh: pm, I  ^  I anwr q? ?pit̂  5nmrr f«p %
^  ^  w 3rr<ppt | aftr a rrr^  ^  | aftr a n t

fer ŝ r q>TfW (Press Conference) afk ?qt=̂  (Speech) PT^^ft f , arrr̂  
tfeft (radio) (broadcast) ^  f  I ^  T̂T ^  STTf I
«rk % »n*i  ̂ ^  5̂JiKT 3TO I sftr 'ijtw ^o  ̂
%IT 3TTJT I STT ^  ^ |f ^  5ĵ  5RT ftr Ŝ T q- ^  I
^  .arm ĵft ^  ^  t  afk =?qKT ^  | eft ^  5̂HT
Tfar 11 *ra- f̂5Tr q? | f¥ » r ^ ?  jft fim r 5̂HT?r |t t|t 
t  f ^  ^ f  3̂3Frr ft̂ TT L ^  ^
=rt ^  ^  an’# ^ JTff 315
^  ^  %?rr I 9j>3T #  ^  ^  5fTJT % Jn ^rnr i ij^r

!Tf 55iTRr sft f»iTt ^
3TE^ r̂r»r, 3fr ĤTT .̂T?: ^  ^  ar®^

a fk  T̂T̂ i) 'jjtsr q r  sit t̂t s t^  ft^lf | i ^n 5ft

srTTVt îvh Îvt) JTf ^  ?«Tr -̂ if̂ ti fil> ^  itif̂ zpT 3iHrs<i'l«i'̂ (Gandhian 
ideology) 'TT cf<5 % 5T̂  ?ft *T5 ̂ Tra; f% Vtf
f*rar ^  " T E ^  « P ^  i » m # %  #  'TiftrwiH *t r %

t  I  afk am  ^ 5 F > r ^  amr ^̂ ŝ ft ^
^  jj?^ # ^rf ^  ^  5im t I ^  arrê ft ^

iw  I ^  fiw  >T^*r? ^  3(i<5«it 'Sii feJT ^  <l=l’lHiJ
TTff ^7: ;̂?Rft I If 21̂  =?rpT f  %  ^ em

?rrs!r | l 'TTfeJTT̂ fH: ajN# :ft% ’ ft t  I
f3T ŷr̂ ff % =^f?  ̂ sfiT cT̂fTT I

: J5T̂  ^  artT =#5T ^  ?Tff f ,  f e S  ^ fT ff t  sftr TM f^t ^



^  t  I ^  m  f t w  sft% qx  ^  s m  ^

^  eft ^  f  i ^
% %# >ft- 3TiT< ^ x  % ^«r |T % m x

f?T# Jr?T 5T3TT % ft? PJ>55 f2T# # f̂f ^  'T̂ f 3TT
^efV t  5^?? JTT̂ Fffir ^  | '
' t t  jppTtr T ^  aftr arq^ft 'rr fe 'ft  ^  -rff ar^f ^

% m  I a-?:? (Secretariat) fW sxt
(military) ^  ?Î T̂T | I f̂ miW^^cTWmTg
% fHfwe'̂  ?T T̂ =v (petrol) (lorry) ■q«l'i qi^ wl'ff ^  

(black-market) # | I r-> ^
3rrar|? ^ # ar-Kafk e f t ^ ^ f t f t r f ' ^ f t
t  srrar | ft# eft ^  eft ^  ^  R̂Jerr t
^  «(̂  3fT2niT I ^  siifT lHrHW< #ft
% *ftf? |‘ aftt srrfJT ?fT^ % >ft̂
^ ftr i>it«tff^5r'T (Constitution) ê<.rHdH*1 (interpretation)
^  t  %  ^  arrr^  ^  ^ ^ 't  «ft

(Vm'i *rT ft> iitfl s i  ' '̂TT ^  rorls^+sT

ffPnr ^  sttx ¥ ffw  sirofiTf^fJ# (Council of Ministers) arft?? 
(appoint) ^  I ^  ¥trwrf 3rT!P f>rfiT¥?̂  ^  ^  arftt  ̂ (appoint) 

^  7?!# |t flT fiftftr JT| f?2Tr sj-r f% ^  en? ?rt
STTt?? era’ eW <ITI^ ^  T f I

(interim) «IT, «ftf ftnn »r3rr «TT I tt<t m̂T |
% fTTfS5Hr!T >T^#J 3f??t ?r 3T?̂ t '3?PTiT 5>ft ’SITfl# 3Tft?
STTfferra’ (republican ideas) aftt Rnfiw+'i eT̂ t# % %

’̂xraPT *T3rfeft % fr«r ^  i ^ ^ » tt f% f̂t >r ^
^  ^  aftT >T5rfft % ^  sm  ^  ^  I

^  «ft (Address) fejT n̂iT ^ ?̂R>t w eiii^ i><e1i g M¥sT 
n n̂mr ^  ft? ^  f^^r arnpTT ^  i *r^
ST? >ft 57!̂ 5mW t f% % 3TR 30# ^  5ft elft^ |
f f - f ^ i T t  OT % ^  aftr ^  ^  3TT7 sftT s r r ^

ĵ’ft cT^??t ft̂ ft wt!|  ̂ I m>T?T ^Frmw #TTf
#  3 j^  %ff?TT^t arft^ #  ^ f f % ^ > r ^ f ^ f ^  :?t a r ^

% qfK  ̂f  qf >ft fsft ar'rfr ff̂ =:3Ht >rr̂
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W 5 I  ̂ H ^  5 I ''Let us at least laugh
m our own native language, if not talk in it.”

(English translation of the above speech)

Sbn Tyagi: Sir, I ha\te not as yet been able to follow exactly the convention 
adopted by us in regard to the President’s address and the discussion thereon. 
This is'the practice of the British Parliament and, pe haps, it is so because 
a King reigns in that country. The King could not be dethroned. They keep 
him. The Ministers work undei‘ the aegis of the King, and he is so placed that 
whatever the opinion his Ministers hold, so does he. Ours is a Bepublican 
Constitution. Our President is to be elected by the people and in the political 
parhmce he wields more power than the English King, and he is above his 
Council of Ministers. The country has fully vindicated the principles of 
Mahatma Gandhi by electing Dr. Rajendra Prasad as the President. I think 
this is the challenge given by the country to the Government and the people 
and also to the world that the country desires to be governed on the Gandhian 
line? and want their Government also to be run on those lines. By the 
election of Dr. Rajendra Prasad, the Government should realize the trend of 
the voice of the country as to the manner in which they want the Government 
to be run. It was, therefore, that I felt that now' w'hen the voice of the 
country had been known very recently in the form of President’s election, then 
why and bow th« old Dominion Government is func»t!oning? My conviction 
is that since the country has, after the passing of the Constitution, expressed 
its" cpimon by way of President’s election, the Government should be formed 
and run in consonance with that. The law enacted by the Constituent Assembly 
laid down that after the establishment of the Republic the President 'Bhall 
forr!-* its own Council of Ministers. The President should form his own Council 
of Ministers. Such a directive for the President is contained therein, and 
until the President does th's, the existing Ministry will remain in office. We 
had made si-uch a provision in the Constitution, I interpret this to mean that 
it is incumbent on the President to form his Council of Ministers in as short a 
time as possible; and the Constitution allowed the former Ministry to continue 
to remain in office until appointments are so made by him. According to my 
reading, the present Government, so long as it continues to remain in office, 
violates the provision of Art'cle 381 of the Constitution and it tantamoimts to 
its disrespect. Therefore, my contention is that w’ith a view to establish a 
fuli-fiedged Republic, Republican Ministry should be formed immediately and 
this i.ifcerim arrangement w ĥich the Constituent Assembly has envisaged 
should have been allow êd to remain in force only for a very short time. Fi^ther 
it would have been better if the President’s speech had passed through the 
new Republican CA)iLncil of Ministers chosen by him and we would ha've hê ld 
discussion on that only.

Babu BanmKrayan Sing^ (Bihar): Quite tme.
Shii Tyagi; I feê  that the President has been made to cpmmit to the policy 

of the present Government so soon. The President could hot get much time, 
I do not consider the Pres'dent to be at par with the British King who does 
not exercise any power. My own feelinp is that under the present set-up, the 
President is the embodiment of the sovereignty and the collective rights of 
the people, and it is because of this that the right of the President to serve as 
a link between the people and the Government should have been safeguarded. 
But I fiave failed to understand as to how far the Government have been able 
to pres<»r̂ 'e the spirit of ,the Constitution by asking the Preeident to deliver 
his speech. Instantaneous!v the President was made to commit to the poUcy 
followed by the Dominion Government.
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Otherwise, the address delivered by the President was very good, but thia 
address disclosed this thing only that the Government were faced with maay 
problems. There is nothing new in relerring to those problems which ar» 
already facing you. What are the problems before the Government— the 
deveJopment of trade, education and health? These are basic problems. Then 
what is th'3 new thing that is contained in this speech? At least I have not 
lieen able to find this. My submission is that this does not present a complete 
picture of what the Government are going to do. It is no great achievemenjb 
••f the Government to ^ive information regarding the number of questions and 
the problems to be tackled. This should indicate the specific measures to 
produce inspiration. I had thought that the speech should have been more 
inspiring and it should have explicitly mentioned that this is our programme. 
i.ccorcIing to my mind, the greatest achievement for the Government had been 
to tiansform its machiner}' into Republicanism consequent on its being pro­
claimed as a Republic. The upper port.on of the Governmental structure no 
ioubt became Republican, but the framework of its )egs and body has not as 
yet been transformed so. Only the vertex of this pyramid has as yet been 
made republican, the rest being archaic. What I want is that a clear-cut plan 
indicating that the Government w'll be set up on Republican lines should have 
been evolved. Whenever revolutions have occurred, the revolutionary party 
had installed only those persons in key positions who had participated in the 
revolution and then those persons regularly pracfsed revolution. Our revo­
lutionaries have become legislators, but the Governmental work is practi­
cally being done by those persons who had constituted the former Govern­
ment. So, what I mean to say is that as long as the hands and feet of the 
Government do not become revolutionary, its framework remains bureaucratio 
and it continues to function in the same old and effete rut, the republican 
ideals cannot be achieved.

I ap})reciate very much that point in the President’s address which refers 
to re-organization. But the Government have not as yet succeeded in this 
matter. We should frankly admit this. We had also prev’ously heard about 
the re-organization of the Secretariat and Shri Gopalaswami Ayyangar had 
submitted some proposals in this respect. These have not as yet been placed 
before us. If the President approves of the same old thing, then it is certainly 
bound to fail to meet our demand. We should know that the re-organization 
will now again be undertaken de-novo. I should like the Government to make 
a commitment in this connection, and in case it does not, then the Parliament 
shall have to do something. I want that this task should be accomplished 
soon. l>ut it so locks to me that the Government are not going to be siiccesg- 
ful in this matter. You mav earmark some time-iim t for this, may it be a 
month or a month and a half; but if you fail to do this, then the Parliament 
shall d o ; and in case that bod'  ̂ does not, then later on the people shall bring 
this about. Rut I would urge that you should not allow this to he done by 
the people. The Government should themselves re-organise this machinery 
in such a manner as may eradicate red-tapism. I would like to stress upon 
this point that every member in the House has opposed red-tapism an-l the 
Government also are affainst it. but they have not been able to extirpate it. 
And in ease you do not root out this red-tapism, then the tirae will come when 
it will clinff round your neck like the Old Man of the Sea, and you will not be 
able to get rid of it.

There is another thinsj and that is in regard to the expendit^ire. All this 
ahow managed by you that you command so nuieh respect in other countries 
of th<̂  world, your photos a e given wide publicity in the foreign Pre^s; every- 
dav the text of your speeches and the statements made by you in the Press 
C o n fe r e n c e s . are published and there are frequent broadcasts from the radio. 
All these should be cut down a little and more attention be paid to the affairs 
at home. And surplus money should not be spient. A house can never be run
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unless its budget is properly controlled. When expenditure exceeds income^ 
then this leads to an embarrassing situation. What I mean to say is that the 
country shall have to suffer in the long run as a result of the strain of the heavy 
expenditiu’e that is being incurred by the Government. So long as the Goveru- 
ment do not reduce this expenditure, they cannot Eichieve their aim. The 
Government should realize this. The expenditure on defence should also be 
reduced. On the one hand, a slogan is raised that we shall return virtue for 
vice and adopt a conciliatory attitude towards an invader, and, on the other 
to raise expenditure on the maintenance of army, is quite incompatible. Either 
you should rnake an open declaration for following the Gandhian ideology or it 
should be plainly stated that if anybody attacks us even once, we shall retaliate 
by invading for twenty five times. The Government have persued a very weak 
policy with regard to Pakistan and if this pusillanimity is allowed to continue, 
iJaen it will considerably affect the Government’s prestige in the country. 
Government servants were kidnapped. Then how can that Government 
function whose employees are kidnapped? I would like to say that the whole 
of the country is at their back in this matter. The whole of Parliament is un­
equivocally supporting your policy. The Government should acquire power 
from us and become firm. According to my mind, the only thing in which we 
lack is valour and firmness and nothing else. The Government should vigorously 
prosecute '.whatever policy it firmly commits itself to even after undergoing 
through thousand perils. In regard to the removal of controls also, if the Gov­
ernment so decides and lifts the confcol in all forms with a firm hand, I hold that 
no evil will befall as a result of the abolition thereof, and this can also put an 
end to black-marketing. But it should stick to that decision and vigorously pro­
secute its policy. Similarly, the expenditure on Secretariat and Military 
can also be reduced. I would inform the hon. Minister that the military petrol 
is available to the lorry-drivers in the black-market. Then how and where 
from does this military petrol come? In such a case, if no other saving can 
be effected, at least you should stop the supply of petrol which is smuggled 
frorii the Military. The expenditure on that account can be reduced and that 
money will be saved. Fortunately enough, the Prime Minister is at the moment 
present in the House, and I would like to submit this for his information that 
my interpretation of the Constitution is that he should have formed a new 
Cabinet after the Presidential election, because we had adopted that Republic 
should be proclaimed after the President is elected and the Council of Ministers 
should be appointed. But the Council of Ministers which was appointed 
constituted of the former Ministers, because we had adopted that pending the 
new appointments, they should remain in office. But this was an interim 
arrangement and was made for a few days only. What I want is that the 
Republican Government should be re-established immediately so that it should 
firmly take charge of the administration of the country in the republican manner 
and s]X)nsor the republican ideas. I shall demand that the Government which 
is set up should be strong and it should function with a firm hand.

With these words, I support this motion. But I have not followed as to 
how this convention of address will be observed in future. I have also to 
make a suggestion that the ceremonial that yas observed when the President 
came should have been after the Indian fashion, and a change should be made 
in the manner of announc.ement of his arrival in the English style. We should 
welcome h‘m in the Indian fashion by the blowing of conches and sounding of 
gongs, because it may be supposed that even those who are enamoured of the 
English larf^upge', can easily laugh, enjoy and talk in their own native language.

“ Let us at least laugh in our own native language, if not talk in it ."
Shri Syamnandan Saliaya: (Bihar): Sir, this is a unique occasion in the 

ftnnals of the history of this country and, I have no doubt, will remain so for
time to come. In the time our disqposal it would not be possible fo^
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me to make submissions at any great length on the policy enunciated in the- 
fiddress. It has however to be conceded atonce that the address, although 
short, covers a wide range of subjects and does indeed express the basic views 
on the problems facing the country.

Sir, the convention that we are establishing today in criticising the address 
by the highest dignitary of the State is an indication of the power that the 
Members of this House wield over the administration of their country, which 
is the essence of democracy.

Before I proceed to take up the points that could be touched upon in the- 
few minutes allowed to me, I shall refer to the speech made by my hon. 
friend Prof. K. T, Shah yesterday. He indulged in a full-throated denunci­
ation, if I may use that expression, of a class of people whom he characterised 
as capitalists. I do not know what he meant by that term but I presume 
he meant that class of people who manage industries on behalf of investors.
I think it was time that this anomaly was removed not merely from the 
minds of the few who think so but from the minds of many who are being 
influenced to think so and also from the mind of the Government. I think it 
was also time that we really carried out an enquiry and investigation into 
whether or not capital has flowed from urban to rural areas and where to look 
for the capital to develop this country.

Eeverting to the address of the President, it was a matter of gratification 
to me, as no doubt it will be to many outside this House, that he referred 
to Co-operative India. In these days of conflicting ideologies, of state economy, 
private economy and mixed economy I believe that the co-operative economy is 
not only the golden mean but perhaps the best solution of most of our ills and 
I hope the Government in pursuance of that noble sentiment expressed in. 
the Presidential address will foster the growth of national institutions on 
co-operative lines.

The Presidential address also refers to the association of tliis sovereign 
democratic Eepublic with the Commonwealth of Nations. I know that there 
hi a group of people, a small group indeed, who do not agree with this 
decision of our Government. I feel no hesitation, however, m saying that 
this decision has a large measure of support throughout the country and 
amongst all classes of people. In fact this decision has been taken most 
timely and the Government deserves congratulation for this. The theory of 
isolationism and of static neutrality is long since exploded and it is indeed 
statesmanship to create ties which offer something more than mere expressions 
of goodwill and friendliness.

In the address the President has dealt with the case of Indian settlers 
abroad. I must state that the statement has caused a deal of disappointment 
to me. He has advised the Indians living abroad to identify themselves with 
the country of their adoption. This is quit« good as far as it goes but I  submit 
that it does not go far enough. Knowing as we do the conditions obtaining 
in some countries, particularly South Africa, we cannot content ourselves with 
gi-iing this advice only. We must extend the hope of aid and assistance 
where Indians are discriminated against on racial grounds. The Indian 
National Congress in not one but in many sessions extended their sympathy 
$md promised their aid to these settlers abroad and it would not do for us to 
leave them alone at the dawn of our Republic. Let them rejoice at our good 
fortune but let them also feel that they have a strong and powerful Republic 
to look after them if they are harassed on the mere groimd that they owe- 
their origin to this country.

Much has already been said with regard to our relations with Pakistan and 
I do not think I will detain the House very much on this point. But 1 feel 
that our negotiation with Pakistan has been a kind of a one way traf&c and
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«  one way trafi&c pften leads to congestion. At a time when the treatment 
meted out even to the very few Hindus who are in Pakistan is far from 
satisfactory, to say the least of it, it appeared to me rather odd and queer 
that a proposal for a No-war agreement was made by us. Such expressions 
goodwill and good intentions are sometimes taken as expressions of weakness 
®nd unpreparedness. We know very well that there is no w’eakness or even 
unpreparedness on this side but we would like that our neighbours should know 
it as well as we do. The answer to questions in this House during the last 
two days showed the gravity of the situation and I have every hope that the 
Government will deal with this matter in a different way now.

Another point, to which I wanted to draw the attention of the House was 
with regard to the refugee problem. I consider that the refugee problem today 
is one of the most explosive problems facing this country. It must be so 
where millions of people have been deprived of their all, including their hearth 
and home and almost all of them, ha^ang spent by now all they had, are on the 
verge of desperation. They are, I believe, the living martyrs of the freedom 
of India and a debt of honour for ever\’ citizen of the Kepublic which has 
to be discharged in a spirit of sympathy and thanksgiving. There is a good 
deal of discontent, as far as I know, among the refugees and the discontent 
is not merely on the ground that relief is not being granted commensurate 
with their needs but also on the ground that relief is not commensurate with 
the amount that the Government of India or the Government of the Pro­
vinces have so far spent in this behalf. It is time that the refugees are asked 
to form their own bodies and advise the Government as to in what manner 
the Government and the people of India should come to their assistance . . .

Prof. Sanga: It has been done and there is an Advisory Council also.
Shil Syamnandan Sahaya: We know all that.
With regard to the economic situation I  feel that the address has not been 

able to throw any light, to give us any hope or encouragement for the difficult 
times that we all visualise. We have run out of our reserves with the Reserve 
Bank of India. We have spent more than half the sterling balances which 
we had in En;rland. We have run into a debt of a hundred million dollars 
from the International Monetary Fund and are perhaps seeking other loans 
from other sources. Our commitments on the different projects which we 
have taken up already run into hundreds of crorss &nd we have a deficit budget. 
I submit that this matter deserved greater consideration and the country 
expected some light on this point from the President and the Government.

The President also referred in his speech to the Import and Export Control 
Act. I msh the address had also contained an assurance that the policy of 
import followed in the past, which had resulted in disastrous consequences 
not only to the finances of the Government but also the interests of indigenous 
industry, would no more be pursued. I submit that these and various other 
matters require serious consideration, particularly after the address. I join 
whole-heartedly with the Mover in offering our grateful thanks to the President 
for the address and for the high and noble ideals laid down therein. It is now 
for his Government to carry them into effect and to bring peace, prosperity 
and happiness to the country.

Shri Joacliiin Alva (Bombay); I am a novice in this House and I hope you 
will bear with me for any failings on my part. As a new-comer and as an ordi­
nary student of history I was a little surprise at the number of amendments 
lloTO yesterday in this House. We thought this was a new House, a new 
Republic with a strong Government and that if all these ’<imeuur7e/Jts chat were
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movsd were passed the Govsrnment would have to resign. People like n.e who 
are ne»x’ to the House therefore felt very glad when with a sporting and patriotic  ̂
spirit all these anjendments ware withdrawn so that the Government which has 
been in saddle and which has faced enormous difficulties in the lHi?t two and 
a half years will continue to be there. M j hon. friend Mr. Frank Anthony said 
that they did not have a distinguished record but the next moment lie said 
that they are facing great ditiiculties. Which Government on earth could irttve 
had a distinguished record within two years, when it was in the middle of a 
stream and when the wate. was almost touching the head, about the drowning 
point I

There are two great passages in the President’s speech whicli drew the- 
attention of new-comers. The Speech contains twenty-seven paragia^^hs and 
someone said that it contained no promises of a bright picture of the future. 
In my humble opinion paragraphs 2 and 27 epitomize the past and the future, 
Paragrapli 2 epitomizes the past and paragraph 27 epitomizes the future.
Nothing better could have been said on this historic occasion than has been 
said namelv: ' ‘ On this historic occasion our thought*? naturnllv turn to
Mohatma Gandhi” , t̂ ’e Father of the Nation and the Founder of Nalionalism^ 
and in the Inst para^nph “ I am convinced that we can face it (the frreat challenge 
of :)ur generation) if we prove true to the grsat ideals that the Father of the 
Nation placed before us.”  There is one little reference, I thought, which 
would have been complete in this picture. We who were students and school 
lads were thrilled at the battles that the great founders of nationalism raiseS 
on the floor of this very House— men Ike Pandit Motilal Nehru, Vithalbal 
Patel wbo^e picture adorns this Hnuse, Lala Lajpat Eai, Pandit Madan 
Mohan Mal«viya, Shri Bhulabhai Desai. These were grants of Indian nation­
alism a’-* '' I'lit fo> fight in the days gone bv, you and I, Sir, would i?ot
have sat so comfortably. The way Pandit Motilal ’ Nehru walked out of the 
House twentv year=; a?o we remember, and that was the dawn of freedom
which hag been achieved in the destiny and life-tii:^| of his son.

Before this Republic was established last week we had three men of destiny 
ruling our lan l— we do not have one of them with us today— the Jate uovenior- 
General, the Pr’me ]\finister and the Deputy Prime Minister. I  cannot let 
this occasion pass without saying a word about our late Govemor-(Jenerai. 
When he departed a word of regret fell from the mouth of every Ambassador 
and everybody said that he was a very high statesman. And todav we liave 
the President who has been ns true a follower of Mahatma Gandhi and as 
great a soldier and he jniards the destinies of our Bepublic. J hope you and 
1 will be worthy of the highest ideals of nationalism which inspired them..

Coming to the moot point, what is our position at home and abroad? We
have nurtured a garden and we have planted roses. There are thorns, knowiv
and unknown, but the roses are quite many. We look around our ncxt-dool 
neighbour s prdsn . Pakistan, and we, look at the world. The streal battles  ̂
♦hp. communit’es fitrhting one affainst the otbf«r ;̂ nd blood overflowing—all 
that has stopped. Th»o Government has been able to ston al] thjifc. In the 
streets of Bombay from where I come, blood flowed freely. It is no small 
achievement that th'̂  Bombay Ministry, which I would say is the cleanest 
Ministry in India—the Kher Ministry—managed to stop disorder and Isav- 
Jessness. as has also '-"en done by the Deputy Prime Minister >!v\th. a lirm 
hâ ?d in the Home Department m maintaining law and order m the country. 
Until oiir own country is strong we cannot draw up any plans for ovr relation}* 
’Abroad. And what is our position abroad? Our Pnine Minister who is iiv 
^arge of External .Affairs has drawn up a very clean ard decent policy. Yo\r 
w»ow' that 111 the last ei|[hteen months people have been whispering that wir 
have no friends here and ther«i. In the long ruii we have found thai
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this vision and faith have paid us. W c have no enemies and we may have 
friends on every side. America which is a land of democracy has been com­
pelled, according to the latest reports, to have relations with “ dirty’ ' neighbours 
— that is the phrase used there— in order to keep its strength going. But that 
cannot be said about us. Our record is very clean. Our Prime Minister who is 
the symbol of Asia has been on the frier dhest terms with Indonesia and the 
Middle iiiart, and w'th the Chancellories of Europe. Last year 1 attended the 
National Assemblies there. I may say that you, S r, are conducting the delibera­
tions here with as much ability as that of any National Assembly m Europe. 
Our relations abroad have to ba on this kind of firm footing.

I hove onf or two suggestions to make. We are living in a veritable storm. 
We do not know what may happen in Indo-China. If the things happened 
t^n years ago there would have been war. Eussia has recognized Indo-China. 
The story of Eastern Europe may be repeated in South East Asia. The Gov­
ernment is sure to be watching the situation. As such my humble suggestion 
to the Prime Minister is like the American people and like the British people 
tc have an annual conference vrith Ambassadors of South East Asia. Then 
the Ambnssarlor for Burma would know what he is thirking and talking about. 
This annual conference of Ambassadors of South East Asia should be a regular 
featr.re, including of those in the Middle Eastern countrios. The Prime 
Minister’s statement about Japan is a silver lining in the cloud. Do not 
forget that unless Japan is pul on her feet she will walk with iron feet. The 
iron f?,et nre b^’UT forged around our country’s borders, on the borders of 
every countiy in the world today. If Japan is not put on her feet, if the 
democratic line by which America is trying to put it is not achieved, we will 
have one more nation which will not be in the camp of democracies and anti- 
totalitarian states.

My second submission is this. Tribute has been paid to our army people. 
We have a first-class army. We shall keep it out of party politics. Our boys 
sare pioud of serving the army. They feel they are not hirelings and they 
have served with every ounce of patriotism— în the army, navy and air force.
W e pay an unstinted tribute to them.

As regards Pakistan, His Highness the Aga Khan is reported to have said 
that he would advise Indian Muslims to be . loyal. His Highness had only 
unmade history which started in 1907 when that little poison was introduced 
in our politics by the Minto-Morley Reforms, but for which we would not have 
had this partition of the land and all those things. People say our Government 
is not tough with Pakistan, but our Government is pursuing the right policy. 
Patience and faith, which our Master taught us, alone pay a dividend in the 
lon^ run. As one who has learnt a lot of love at the hands of my Hindu 
brethren and also my Muslim brethren, may I say to my brethren who belong
to the mirority communities that they must have their soul and heart in
this land, that they cannot have the soul elsewhere and their body alone in 
this country.

Shri B. Das (Orissa): But the Aga Khan is a citizen of Xran!

Shri Joachim Alva: It is the bounden duty of every citizen of this land to 
have his heart ai«i soul firmly planted in this land; he should not bok across 
any bordars It is our bounden duty that we shall give complete, uadivided 
loyalty whether in peace or in war to our own land.

I will conclude by saying one or two things more. There are only two 
important problems for our salvation. The land problem of India is the mo^t
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important problem. Whoever solves the land problem shall be the master of 
the land. Beware that this land problem cannot be tinkered with; do not 
be content with small measures. This Government and the Provincial Gov­
ernments have made heroic efforts to solve it. We have the Deputy Prime 
Minister who started his life as an agrarian rebel and sky-rocketted to all- 
India leadership. He is familiar with the agrarian problem. W e have the 
tPrime MiTiister who was also familiar with this problem. In the year 1932 
for the sake of his country and on account of the agrarian problem he went to 
jail. Mahatma Gandhi straightaway landed from Ballard P^er into the jail. 
V'e have th.3 iVi-s'icent who is also familiar with this piobhni. t?o, our leaders 
in the Government are acquainted with the struggle for the solution of this 
problem. Sir, the land problem has to be solved. That alone is the final 
•salvation for the country. Our country needs a kind of a drastic social revolu­
tion and unless we have that kind of a drastic social revolution we shall not 
achieve the integrity of this nation. .

I tbank you for patiently listening to me. Today we are praising and are 
upholding the Government. There can be no alternative Governcaer.t. The 
Gcven»ment is faced with enormous difficulties. Our leaders in the Govern­
ment are tried and experienced. We shall have to face for another two or 
three years our difficulties, but we have turned the comer. It is nc use saying 
as one hon. Member said, “ You have no distinguished record". You cannot 
achieve a distinguished record in the middle of the stream. It is capable of 
being achieved only aHer five or six years hard work. The chancellories in 
the world, as I said before, all have the highest admiration fcr our country 
and our (loverimieut. In the way we maintained law and order and brought 
about integration we have commanded respect in other parts of ttie world.

Shii R. VeiayudTian (Trnvancore-Cochin): Let me at the outset congratu 
late the President for his kind Address to the Parliament. The whole senti­
ment of his address reflected the Gandhian spirit— of course, if 1 sny it bluntly, 
the non-violent way— b̂y which the nation achieved its independence. In 
beginning the Indian Republic, we have started with a fresh and a deniocra^ îo 
way. Some of my hon. friends stated that there was something of the lorm 
of monarchy in it, a little of ceremony. But 1 think the Presidential Address 
shcM'vi that wc have be^un our l^enuhlic in the root of democracy, in a parlia* 
mentary democracy. The Presidential Address— or for example the King s 
speech from the Throne in England— gives a chance to the Opposition Party to 
ventilate its views about the general position in the country. Therefore, I 
think we have inaugurated the Republic in the correct way.

Sir» let me refer to some points covered in the Address of the Presideni. 
The President has mentioned about labour problems. In fact, I am a little 
jealous about the industrial labour about which m3' hon. friend Shri KhandU' 
bhai spoke. I do not think there is any industrial labourer in this country 
who is getting less than Rs. 100 per month. But there are millions of oiJier 
labourers who do not get even Rs. 5 per month. I belong to that category of 
labour class, let me tell my frienis, the greatest trade union organisation in 
the world,— the Scheduled Castes or Harijans. Today we have no untouch­
ables in the country, but 1 must say there is imtouchability in the country. 
There is no Beqar system constitutionally, but let me tell my friends that 
there is forced labour hi existence. There is “ voluntaiy”  labour exacted from 
millions of our people in the South. Therefore, the greatest probkm, ftio 
mightiest problem that the country is facing today— Î do not say it is a com­
munal problem or a problem of a section— is the problem of the emariipation 
from the econom c and social bonds of those people who are poor, who are 
down-trodden. Of course, w« the Harijans come under that category. Unless
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asd until we elevate aU these miUiona of people, I  do nô t think there^wUl^ 
any salvation lor iudia. We have establisned a KepuoUo. A Kepublio^ can 
have any kind of G o v e r n m e n t; it can be a socialist government, it be a 
^mmnnist government, it can be a democratic government. But we J ^ v e  
wedded ourselves to the idea of estabUshiug a dwuoeratic government Adhere 
there wiU not be sectarian differences, wliere th e re  should nM 
rrf L «te  and creed based on birth or caste, 'ihis is what the latnei of the 
Kation Gandhiii asked us to do. Sir, unless and until we strive to achieve 
that state of afiairs, I do not think we would have perfectly estabhslied a 
Bepubliccin Government in the country.

Then I come to the economic aspect, reference to which was 
President’s Address. It is s question on which most of the hun. ..Itmbew

e^ ^ Isr-rh er^ ^ rT c^ ^ ^ ^ ^ ^

Z c h  nerT Sir we have been told in the address that it is conten,plated to
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. econoEiic system.
With these words, I  beg to conclude.
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{English translation of the above speech)

Giani O. S. Musafir (Punjab): I stand to support the motion moved by
Mr. Muiishi

It has caused me immense pleasure that our President has delivered his 
first speech in Parliament in the national language. He has given preference 
to the nat'onal language. By doing so he has set us an example that we 
might develop our national language to the greatest possible extent. Really, 
the President is a true embodiment of the principles propounded by his pro­
totype. Mahatma Gandhi. That is why he has mentioned the Father of the 
>Jaticn both in the beginning and the end of his speech. He has also invited 
us to follow those very principles.

Other friends have already drawn attention of the House to good many 
things. I do not wish to repeat all that. Mahatma Gandhi always used ta 
say that small things lead to big things and that if we overlodk small thingfr 
big achievements would be impossible.

1 wish in particular to draw your attention to what the President has stated 
in para, sixteen of his speech, viz., “ My Government have also been consider­
ing for sometime past the re-organisation of the machinery of Government in 
order to make it more efficient and to avoid waste.”  We know that this is 
somethmg basic and fundamental. We find our hon. Ministers and other 
Government officers very busy and occupied with work. Offices probably have 
longer working hours and some of them are open even on Sundays. But, as 
for the work, you may ask anybody, even a layman, and he would tell you 
that offices do not give a correct response to any enquiry, that if an applicatioB 
is made for something to be done the time-limit for it expires but the appli­
cant does not even receive a reply to his application. It is my personal 
experience that if one goes to some office and makes an enquiry about some 
application, and that too fourteen or fifteen days after its submission the in­
evitable reply would be: ‘ that application has been misplaced and is not trad­
able; if you wnnt to have the job done bring up a new one . When such is the 
state of efficiency I am very glad the President has drawn attention to it 
and stated that the offices would be re-organised. This point has also been 
laid stress on by my brother, Tyagi.

The second point that I wish to raise concerns our Government s policy 
vis-a-vis Pakistan. Our Government's policy with regard to Pakistan is too 
mild. Even an ordinary person would call it a very mild policy. That is 
why I  wished ther- had been something in the first speech of 0)ir President 
which might have served to alter this impression of the public. Just as some 
other frierds hove said we cannot chango the mentality of Pakistan by those 
compromises and similar methods for they will not see reason. Hence, with 
a view to bolster up the people's morale the Government should declare its



[Giani G. S. Musafir j 
poBby from the very start. This particularly affects the iuhabitants of the 
border districts who realize the position and are becoming prone to fear. They 
are strongly becoming of the opinion that in fact the policy of our Government 
is too mild. They should on the contrary be given the impression that our 
<jiovemment is strong and would return a blow for blow Now, this impression 
ican be created only if from this very time we start ^ving military training
io  people in the border districts and supply them with arms. This would 
make Pakistan feel that there are some preparations afoot here and the people 
living on the border would be reassured and feel that our Government is also 
out to do something in this connection. One method to do this could be to 
declare veiy early that no man or woman living in a border district shall 
remain unarmed. Moreover compulsory military training should be imparted. 
This would make a good impression on our counti*y and on the entire public. 
*Thm would create an impression in the minds of the people that in fact oin 
^Government is prepared for a clash with Pakistan for the defence of out 
ijountry.

[Paxdit TnAKUTt Das Bhaegava in the Chair]

My third point relates to the Bhakra Dam Scheme. It is a very good 
scheme which could solve most of our difficulties, but then it is a long-term 
scheme. It might take five or six years. We are unable to undertake so 
many jobs for want of electricity. If, for the present, we were to stop the 
supply of electricity to Pakistan, which we are supplying at present, the 
problem of speeding up production can be solved with the help of tube-wells. 
Otherwise too, Pakistan has failed to implement whatever agreements are 
<5oncluded with her. In fact she does not honour any agreement. Shri 
Gopalaswami Ayyangar himself conceded this yesterday while answering 
questions.

There is one more subject which, even though I am pressed for time, I 
regard as very importHnt, and the President too hns alluded to it. That is the 
problem of the refugees. I admit the Goveniment has done a great deal in 
that connection already; yet, I feel that there should be some definite policy 
with regard to those of our displaced brethren who are lyin«̂  on roads, who 
have no houses or have no place where to carry on their business. A definite 
date-line should be fixed by which the refugees shall ro longer be refugees but 
shall have been settled. Until such a date-line is fixed and then the work 
is carried on we will not be able to inspire the refugees with mental peace 
and satisfaction. We see at present that although such a long period has 
elapsed there still are not thousands but lakhs of our brethren who are housed 

either in tents, in some places, or are even living on the road
4 P.M. where not even tents are available to them. They are no 

longer left with any resources with the help of which they 
might embark on some business. Whatever money they had been 
able to bring with them has all been expended during the course of 
the last two and a half years. They are empty-handed now. Hence. I think 
that there should have been a clear statement of policy with re; ârd to them, 
to the effect that our Government would not delay it any further and that by 
A uet date or within a set time there shall not be a single man left in India 
who might be without shelter, that everyone shnjl be provided with a house 
and a shop.

With this I  support this motion and hope our Government will give their 
^Ol^eration to the two or three points I have raised.

I^ed Naicsheta^i fWest Bengal): 1 had no intention to take a sMce out of 
short time allotted' for the discussion of th’s most important subject. X
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thought the time allotted might be more usefully utilised by Members senior 
to me, though not in age, at least in service in this House. But the debate 
took Buch a course that I thought 1 would be failing in my duty if 1 did not 
contribute my views about certain important matters that have attracted the 
attention not only of West Bengal which I have the honour to represent but 
o f the whole of India.

Now, Sir, we have had discussions here on the po’icy that the Government 
of India has adopted with regard to its relations with Pak’stan. It has beer 
stated that the policy adopted is a firm po’ icy, is a soft policy—  and, I do ^ot; 
know, a ^garam* policy. It is no question of a ‘naram’ or a *gaTam" policy. 
It is a question of a just and adequate policy and an effective policy— policy 
that will fiT*ve the desired result. Now, what is this desired result? The 
desired result is that we in India should live in peace, amity and friendship, 
irrespective of the fact whether one belongs to one persuasion or to the other. 
That is the ideal which was set before us all by the Father of the Nation, 
-the Great Mahatma Gandhi. That is the idea that is to be found in the 
preamble of the Constitution itself. Now if there be anything wrong done 
by any State, whether Pakistan, or an American or a European State— it is the 
duty of the (lovernment of India to put a stop to it, as quickly, as expe:Iitiously 

-and as effectively as practicable. I  am sorry, Sir, to say that I do not yet 
know what exactly is the policy of the Government of India with regard to 
Pakistan in this respect. Then again I am afraid we have been wrongly tiecit- 
ing Pakistan exactly on a par with other foreign States in the world. But 
Pakistan, tlmncrh technically a foreign State, does not deserve and cannot be 

treated exactly on the same footing as other foreign States.

Now, Sir. this Government, the present Government of Irdia, cannot shirk 
i)r avoid the responsibility for the partition of the country. When the country 
was partitioned we were told many things. I distinctly remember we were 
told that this division would be a short-lived affair. Tliis is the very expressioc 
that I heard from the mouth of some of our leaders. Now we are told thai 
it is meanins[less to even think of vmion. Whatever that may be, I have got my 
own idea about Pakistan and India. But as a Bengalee I may tell you, Sir, 
*that the masses r.f both the Bengals, West Bengal and East Bengnl, are still 
of one mind and they want that they should unite. I feel that there is nc 
other remedy for the exo<lus and the refugee problem exoopt that steps should 
bo taken for the unification of the two BeTigais. That appears to me to be 
the one and the only solution of the problem. But, Sir, if onr Government 
do not propose to go so far either by negotiation or mediation or by other 
means. I would emphasise the urgent necessity of at least taking steps to see 
that the exodus ceases immediately anrl if that does not cease then proper 
steps should be taken to see that peace in India is not disturbed. And who 
will be rebp« >r»sible for the disturbance of the peace, if any, and who will be 
held responsible for the continuation of this state of thin^ in India? It is 
a matter for serious consideration for the Government of India. I would 
emphasise with all due respect that the Governmert of India should imme­
diately pav proper attention to this problem. And if they fail adeoua*?ly 
tackle the sitiiation forthwith disastrous consequences may follow. We do 
not want Puniub to be repeated in Bengal. And if the exodus continues ns 
it is, an3 conditions deteriorate as they are deteriorating very qu ckiy, I am 
afraid a situation may arise which will not be to the liking or interest oi 
anybody.

Sir, apart from this question, there is still another que«ti-n which is »  
burning nroWetn so far as West Bengal is concerned. The generni feeling 
in West Bengal is that proper and adequate steps have not been taken so far
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[Syed Nausherali]

8B rehahi] tation of the evacuees is concerned. This problem is one of the- 
main factors that have created distress and trouble about which we hear 
almost daily. It is said that it is the communists who are at the bottom of 
^  this. May be the communists are at the bottom of the trouble and perhaps 
they are. But the communists by themselves would not be in a position to 
create such an atmosphere if the other factors were not there. As regards 
the factors that contribute to the trouble, I think most of them are well 
^ ow n  to our leaders. But 1 would like only to emphasise one fact and that 
tact IS this that the question of the rehabilitation of the refugees should not 
tie neglected any longer, the impression in West Bengal being that it has been 
neglected too long.

Now, Sir, this is the point that I  wanted to emphasise upon. But there 
are other points also. With regard to our relation with Pakistan we do not 
know whether a namm policy or qaram policy is being pursued. What we 
want IS a just policy. A policy that is iust and reasonable as demanded by 
the circumstances of the case. What is the demand of the country with 
regard to the circumstances now prevailing with regard to Pakistan is a matter 
which deserves the serious consideration rot only of the Government, but of 
the entire House. I think the House is of the opinion that the policy so 
long followed by the Government of India with regard to Pakistan has not 
Men a just policy. What that policy is, it is for the Government to decide; 
but they cannot follow the policy that they have followed so long; this muob 
1 can t-ell them.

An Hononrable Member: Ŵ e would like to know that from you.

Syed Kansbera^: If you want to know that from me, I can t-ell you at 
once that it was a serious blunder conanitted by the Government when they 
ordered ‘cease fire’ in Kashmir. That was a blunder that they committed. 
Kashmir would have been permanently a part of India within seven days or 
ten days at the most when the ‘cease fire’ was ordered. It was again a 
blunder to go to the UNO. Against whom, I do not know. It was stated,, 
raiders. Pakistan did not take the responsibility for the raiders. Certainly, 
nobody— at least I for myse’f could not understand—couM not understand how 
any Government could go to the liNO against raiders. But, we did go and 
we have been caught in the trap. We do not now know how to get out of it. 
That is the real position. If police action was at all called for in respect of 
Hyderabad, a hundred per cent, more police action was necessary with regard 
to Kashmir. That is my opinion.

Shri Tyagi: You are nght.

Syed Nausherali: I may be right or I may be wrong; I am u plain outn 
spoken man. That has been my characteristic all along aod I will do that 
up to th(» last. What I feel strongly again is this: you ars deferring, deferring 
a settled policy \vith Pakistan. Some people call it a policy of appeasement. 1 
do not know whether it can be characterised iri that way. But. it is a policy 
whirh is-a vacil-ating policy; it is not a fi m policy. I should like that India 
should h a^  a firm, definite and effective policy with regard to Pakistan. I ’he 
more you the. more complicated the situation will become, which will
be «rood neither for Pakistan, nor for India, nor for that matter for the goo^ 
of the voi'ld.

iii is up. I have, got many things to say, but I do not want to 
detain S£he House any longer now.
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Dr. P. K. Sen (Bihar); Sir. 1 rise to support the mot'on movea so ably 
by my hou. friend Mr. Munshi and seconded by Mrs. Kripalaoi. 1 realise 
that it is a most momentous occasion and were 1 actuated by any spu’it of 
carping criticism, I should not be here at all for that purpose. I know that it 
is a great privilege to be able to offer obsen^ations upon a speech which has 
been delivered before this House by the first President of a great Republic. 
There are, however, certain things which come uppermost in my mind, and
I. dare say in the minds of many of us, which call for expression, and therefore 
I shall take the liberty of making a few observations, in a spirit, if you so call 
it, of constructive criticism.

The first part of the speech of the President deals with matters where we 
seem to brenl-he fresh air and feel we are in an invigorating atmo3T)here. It 
speaks first of all of the great Gandhian princiole of freedom all round, freedom 
from pH abuses, from all superstitions, from all castes, creeds or co’our distinc­
tions, freedom in the amplest sense of the term, which can only be achieved 
by truth and also by a strict adherence to the principles of fair play and 
justice laid down. Then, he proceeds to speak of our relations with the outside 
world and here too, one finds that there is a distinct enunciation of the 
principles which have so far been not only declared, but also practised by 
the Ministry of Foreign Reiations and by the Ministry of External Affairs. That 
principle is non-alignment with any power bloc, or with any nation whatso­
ever, retaining the individuality of India and so retaining it, contributing to 
peace and goodwill among nations. Then, again, there is reference to the 
Commonwealth of Nations and the present declared policy of the Union to 
associate itself with the Commonwealth of Nations and to continue to be so 
associated.

Then, we pass on to the intenial affairs. Kven then, where he speaks of 
the integration of the States and all that has been achieved during a short 
space of time, we feel exhilarated. We feel that we are. still in an invigorating 
atmosphere. But, I regret to say that after that, when we enter into things 
more germane to the prosperity of the people, we find verv̂  very vasrue and 
indeterminate statements. This has been noted not only by one individual, 
but 1 dare say by many hon. Members of this House. It has been more than 
once thentioned in this House that it is no use talking about food or raiment 
or shelter, for these arc truisms. But, we have to face these truisms and 
it is good for u<̂ to facs thsni, as tiniisms real’y make the world.

The first and fundamental thing that arises in the mind of any hon; 
Member of this House, or for that matter, of any citizen of this great Republic 
is whether there is adequate food, adequate raiment, adequate shelter over 
oiio's head and it is only after that that the other amenities come in. Those 
amenities are equally important so that we may deser\'e the name of humnn 
beings: health, education, proper organisation of industries and so on, and 
an iriterminable string of movements and measures that have got to be takcTi 
for the purpose of uplift of the people. We find here that in the matter of 
food or raiment or shelter, or shelter even to the displaced persons, there are 
mere statements which have got to be implemented by action.

The quest^m is in what form will they be implemented. The only indication 
in this respect, that I can find is that there is a proposal about  ̂ Planning 
Commission. Now, it is difficult to undp>*stPTid the structure of this Planning 
Commission. I om  quite realise what Mahatma Gandhi understood bv the 
structure of the State. He visualisei a sort of a pyramid, as it has been said 
by my hon. friend Mr. Tyagi, a pyramid let us say, or a cone, in which the 
base is constituted of the mass of the people, the middle portio '̂ is 
constituted of the so-called middle-class people and at the top we have 
the legislature and the executive governnient. It is j-eally ŵ hen all these four
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are co-ord uated, when the needs and requirements, the duties and responsibili­
ties of all these four different parts of the cuiie are properly co-ordinated that all 
the wants and privations and the famine and starvation and all those things 
which are a great stumbling block in the way of progress will be removed. What 
is there in this Planning Commission, 1 do not know; but I dare say that this 
Planning Commission can really bring about the salvation of the people if it 
really keeps in view the great Gandhian principle of this conic structure based 

o n  the ec'^nomic self-suflicienc\ of village units. We cannot do without any of 
the items or factors that make up this structure, and it is this kind of structure 
alone which can really take us out of the blind alley.

There is a’lOther thing. Sir, which I shall touch upon before I resume my 
seat, and that is the reference in the Presidential Address to the Kepresenta- 
tion of the People Act. This I cor.s der to be of great importance. The legis­
lature is one of uhe most powerful factors in the body politic, and the Legislatures, 
both Provincial and Central must be so constituted as to have people who have 
got the power to carry forward all the schemes and plans for the good govern­
ment of the country. In order to have that, we have got to have requisite 
qualifi(s‘’tions insisted \ipon for those people who are to be elected Members of 
iihe liCgislatures. Today, ail wc have is only a negative provision, that one 
must not be an insolvent, one must not be this and one must not be that. 
But whnt we want is the laying down of certain definite positive qualifications 
which will be the minimum requisite for being elected to the Lefrislature, Pud 
it is only when the Legislature consists of people who are really able to contri* 
bute to good government that they cnn play their proper part in either the 
Provincinl Legislature or the Union Legislature. I therefore place a great 
deal of importance, Sir, upon this Planning Commiss'ou and I do hope that 
there will be in the near future, some light thrown upon this question as to 
what the ctruftuve of it will be, whnt schemes will come within its scope and 
what are the definite objectives to guide its operations.

Shri Chaliha (Assam); Sir, the President of the Republic has given us a 
speech that is Ht once lucid and simple and ational. He has not e^agijeratoid. 
He has not raised any exaggerated hopes which might afterwards lead to 
-frr.Ptration and disappointment. He is a simple man and he has given us a 
lucid speech. He has lived his life in the Gandhian style, and his state­
m ents liVp h\< own life sinnplp nnrl luf.id. He is a mnn. pure o f heart, of 
moral principles and high ideals, and the policy he has laid down is as simple 
as th» life of Mahatmaji. In him we find all that is best in our culture, in 

f  nilopophy and in our moral ideals. He is from the masses, he comes from 
Chapra, the poorest place that you can well imagine, but he br’ngs with him the
highest ideals for which our country has ever stood. He has given us new
hope pnd new sympathy, the hope that we should be friendly with all the 
world, that we are not j?oing against anybody, that we will not be led away by 
strifes, or by any ccnsidera+ions of siding one side or the oth' r̂. nut thot, as 
the hon. Prime Minister said, we will keep neutrality and we shall be friendly 
with everybody. I think that is one of the best policies that we can follow at 
the present juncture; fnd as one of mv predecessors has said we have elicited 
the sympathy of the world by our policy, by the policy that has been followed 
by th^%r‘^ e  Minister in our external affairs That is really one of our achieve­
ments :ind we have risen, step by step and we have established a position
amoner the TJniteH Nations of the world. We have to think not only of our­
selves, hut also of the peop-le who are down-trodden, oppressed and weak T mean 
the of Apiq anfl the peor̂ ê of Africa who have been suffering from the
^iwden of coioninl onpression. Thev are the people whom we must protect and 
rafe. »pd unless we free them, it is likely that we may pet into trouble at the 
Jumds of the colonial powers, as we have been for the last two hundred yeari.
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So our endeavour should be to help the oppressed people of Asia,, of Africa, the 
and the slaves who have been kept down so long. It was really the 

Englishman who brought out slaves from Afr.ca. Is it not our dut;ĵ  to hel|> 
îhose who are practically slaves imder Belgian and other colonial powers and 

bring them up and make them free citizens of the world so that they may help 
to ebtaoLsn peace and secunty in me woiid i

This is a gallant work and Dr. Bajendra Prasad has not forgotten the poor 
and the oppressed. He has not forgotten the people of the villages. For them 
he has proposed the Planning Commission. 1 sure there will be agricultural 
planning so that we may lighten the burden on the agriculture of the wuntry^ 
Unless and until we can feel for the landless class, this country wiil never 
rise. Therefore 1 submit that it is but right that there should be an agricultural 
plann'nT commission vvh>ch may br.n^ out ail fUe fensus t..+v .♦« b;i y
statistics and thus bring about an eqnitoible distribution of land. Unless and 
until we do that, I think our country will never rise. A few middle-classes or 
a few rich people should not be allowed to hold all the wealth, it  is noi
enough if a few people become intellectual and more intellectual. We havê
enougii of inteJleCvUiUs, but we have not been able to raise tHe masst:s to tiae
level tha'j we ^̂ ish them to rise. Dr. Rajendra Prasad has draw^
attention to this question, and it is in the fitoess of things, for he feels 
for the masses.

In spite of being called panicky, I  cannot feel very sure that our defence#- 
are very proper. I may be accused of being pnnicky, but I feel that our eustera 
frontiers are at the mercy ot the neighbours, so are our frontiers in the north, 
ensl south, ;ne tortrf^-'-eK and oiir armie-; better etr-iipDed
we will not be safe against invasion. The best security in the world is best 
preparedness and the best army. The President has conveyed his congratula­
tions to the Army for their work in Kashmir and also in HyderabMd. We nre 
gratefiT to the Army for the excellent work they have done and we are grateful 
to General Cariappn and to General Thiinmayya for the prompt way in which 
thev Pcted iMSt April. As soon as I told th«̂ m that there was some danger on 
the East on the fith April, they acted promptly on the eastern boundary. 
Though the boundary there has not b#*en properly marked, they acted promptly. 
We do not vet know where onr eastern boundary lies. It is not shown in the 
tnap. There should be a proper stiivey of the area and a co-ordinated policy 
evolved for our frontiers. I do not believe we are in immediate don*»er of any -̂ 
thing happening on the eastern frontier. But our preparedness should be there. 
In the west also our policy should be one of active preparedness. In this conneo^ 
tion I would like to warn the Govemmnnt that we should have a strong navy 
also. Unless we have that it wiU be difficult for us to maintain our indepen­
dence. We must have batt’pRhi|;s an'1 cnn'sers. A bnttleship takes six years 
to build and costs t\î elve million pounds and a cruiser co?;ts about a million 
and a half pounds. If we start building up a navy now. in 50 vears we will 
have the necessary skill to man the fleet consistinfr of air-craft, submarines Pud 
so on. Unless we hnve a well laid plan for th ŝ, I do not th'nk we can maintain 
OUT indeperdence in these davs. I hope the Defence Minister will make a notê  
of this. Also, T would like to request the President to take special interest in 
the deve’onment of the navv and in coTistrnctint? n n-va^ base in th« An'^nmans, 
Unless the Andamans are developed in the proper way in which the .lapanese 
wanted to develop it, probably our country wm not be safe from the menace of
war in the near future. , t . tt

Sir, I thank the President for the ffracions messnsre he has eivpn us. He 
does not like to promise big schemes and cet frustrated ns we have h»*en 
JTo hoQ not nKoMt 'w-Hl be di^^am'oinfpd la>»*. HfS
Aflflre.8 IB « sirarie oniJ honest one. Therofo«, I once nsnin thank th« PrpsHent 
for thp iFrneious message and we are grajt^ul tp the great man who spoke to 
Ow aiber da;.: . ;
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The Minister of Home Aflairs and the States (Sariar Patel): Sir, but for the 
fact that one or two points require clarification in order to remove any possibto 
misunderstanding from the minds of Members of this House, 1 would not have 
ventured to take up the time of the House. The Prime Minister himself Ib 
going to give a general reply to all the points raised in the course of the debate.

There is one point which struck me as requiring clnritication. I would ask 
ihe House to bear in mind the fact that unless we make up our minds to laKe 
a ; . > di' V ' ' in 11-s T) 01) r per^ -̂oec.iv-, we are not likely
"to make progress. The House will recall that Mr. Khandubhai Desai made a 
-statement that this Government, for the last two years, has been following a 
po*.^j Lovvu.iuo u.e cupACii.ibos ana ivir,
Khandubhai is the Chairman of the I.N.T.U.C. and a responsible Member of 
this House. Any words fail’ng from his mouth are likely to have serious effect 
on oiir industrial progress. The House will agree with me when I spy that in 
this House there is no representation for the capitalists to answe; that charge 
so far as the capitalists are concerned. They have no effective voice here. But 
whatever we say will have its effect on them and on the industry as a whole. 
Kesponsible Ministers' statements also have that effect. Therefore, when we 
make a speech on the floor of this Hoiipe we have to take into account the 
effect it would have on the country as a whole.

Now, I seriously ask vou to consider the amount of legislation both in the 
Centre and in the Proviuces that has been pushed fonv'ard in the course of 
these two vears so far an labour is concerned. Can you find a parallel to it 
anywhere? We have tried our best to move forward as far as possible. In the 
circtirrjstances, lo say that we are following a policy of appeasement while the 
capitalists themselves are feelinsr—and I say rightly feeling— afraid to come 
near the Government, which believes that they haye not played their part,— 
whether it is right or wronE' is another mrtter—and to charge the Government 
that we are foHowing a policy of appeasement is to make a loose charge of % 
type that is not expected from a seasoned Member of this House. If a back­
bencher makes such a charge it can be attributed to his lack of i'\peri?,nce and 
he can be excused. But Shri Khandubhai î  not enjoying that position and he 
must not U5e RU(th loose expressions. 1 do not want to labour this point furthvir. 
But I wish to emphasise one aspect of the question. We are passing through a 
critical period and our economic problems are such that unless we increase the 
production of food stuffs and ou:- industrial products, we are not going to solve 
them.

You nil apprficiate, and rishtly appreciate, the good work that our army has 
done. We are very appreciative of it and we want that the strength of the 
army should be maintained. I ana a ŝo of that view. But you must see that 
the strain on our economy is not increased. Therefore unless side by side we 
produce more we cannot get on. The time has come when we must adjust our 
policy in such a wav that all sections of the people and all sect ons of the 
society co-onerate. Labour must have its due, but we must ask labour to 
p>*oduce as much as possible. We have done well bv labour and labour has 
plaved its part. Here I may give an instance. In Madhya Bharat the textile 
industry earned 57 loVhs. Out of this sum, Es. 40 lakhs were ?iven to labour as 
bonus. Is that a policy of appeasement of capitalists? The Ministry took 
Bs 40 iftkhs as bf»nus to labour out of 57 l̂ khfi earned by the industrv and in- 
come-tnx chiirged on this profit. The Madhya Bharat M nistry has passed 
an order that clerks in tiie mi'ls shoi.’d not work for more than six hours. Thrt 
U not the no«!ition in anv mill in India outside Madhya Bifrat. Are they to 
emnlov for two h.jiirs another set of clerks? So we must S69j»here we are 
eoine and not create any ^^ons impression amoneet the pooplft as a w^Ie 
obont o u r  mlicv. Pponle outside who want attack this Ooy^rrment say^ This 
ta ,  capitalist they ride with the cpitalisU.' ’ Who, I jott.
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on the benches of this House is a capitalist or is siding with the capitalists? 
Is their voice neard here anywhere? That is one point which 1 wanted to im­
press on you, because it does cause harm, it does not create a condit-on of co­
operation. By all means nttack the capitalists wherever they are in the wrong 
and make them »ee iheu: folly but do not create an impression that this Govern­
ment does not look to the interests of labour.

Another matter is this. A general question was raised in connection witii 
the integration of the States by my friend the hon. Member from Kanpur: 
What is the policy of this Government about the Chief Commissioners ’ pro­
vinces.-̂  It is very easy to ask that question but there are Chief Coaunijisioutirs" 
provinces which are not merely created by integration alone. The province of 
Delhi is an old Chief Commissioner’s province. It is not a new one and only 
the other day the Prime Minister made a statement as to what the policy <5 
the Government is. A proper Bill is being dmfted for it. Then there is Ajmer 
which is a:so a Chief Commissioner’s province and which is a very smoll area. 
It is an old Chef Commissioner’s province. As soon as we came hito power 
we tried to put in an advisory committee in this province. Naturally the people 
<5om:ng from that area to this House would not be satisfied by mere .^dvi^ory 
Councils but you cannot make changes overnight or -with rapidity—a sjjeed whicih 
would disturb th.-* stability of the state. You do not know how many refugees have 
come into that small area. You do not know that there we had communal 
troubles on several occas'ons which had to be supj)ressed with severity and 
effectiveness, neverthsless the source of trouble is there. In that area we can­
not set up immediately institutions which are called democratic, which would 
give power to people who are not quite experienced. May be a few individuals 
are there but we must wait and see that whether a proper constitution is drafted 
for this area, whether that area is to be kept intact, whether it can be merged 
with the adjoining areas or what should be the institutions established. These 
questions give us considerable anxiety, not that we are sleeping over them but 
they are not ê osy of solution.

There is another Chief Commissioner's province in a small area near Mysore 
called Coorg. It is also an old Chief Commissioner’s province and there is a 
legislature there. There are two parties there, one group of people want that 
the stat-e should be merged either with Mysore or with Madras and the other 
^roup of people say that they do not want any merger. They are a peace-loving 
people and they accept our advice. We are constantly in touch with them: we 
do not want to disturb their peace and we say that we can only proceed with the 
general consent of the people there

Then there is Cutch with a huge border, which is unprotected and unguarded 
snd ther/5 is a big desert. I do not know whether any of you have seen it 
except the representative of Cutch. It is an unfortunate state where if you 
want to see primitive conditions which existed in India thousands of years ago 
you will find them. There is no railway, no motor car, no bus, no roads, be­
cause the old Maharaja thought that no outside influence sliould be allowed to 
come into the state. The currency there was called by a peculiar name, the 
"Kon* which was a speciality of its own. In th's state we are gomg to develop 
D. biff port. After having lost Ka achi there was a great strain on the port of 
Bombay rnd we have suffered on account of it. Therefore on the Western co^ t 
we must have another big port and ft first class one. The Government of India 
have taken over this state as a Chief Commissioner’s province m ^ e r  to develop 
this area. Our project is to put in five lakh additional refugees largely refugees 
from Sind, besides some from Punjab also. A bi^ to\^nshio is bemg 
developed there. We have a programme of buildings a radway from 
this port That is also a big scheme. All these cannot be done bv a demo­
cratic set up there trithru* any eitr“Hence. A 1» ire number of people had left 
the state because there was no trad- industry and had spread all over tbm 
world. Tdu cwn find adventurous Cutchees who are w ry tag Mi-
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[Sardar l^atel]
dustrialists or busiuessmen. There are a lot of them in Bombay. Burma was 
full of them; in Bangoou there were streets of Cutchees. They were aiso in 
other parts of the world. This is the Chief Commissioner’s province where it is 
our responsibility to see that our money is well spent towards development and 
process and also that we keep the- people satisfied. Last year there was a 
famine there and the Cutchees residing both in Bombay and in Cutch passed 
resolutions of thanlrfulness to the Government of India for helping them in an 
hour of serious crisis and not allowing anybody to die of starvation, for giving 
them oil the food that was required and distributing them properly tor protect­
ing them and also protecting their border.

Then you come to the other end, Manipur. It is a place which is now 
exposed to infiltration and danger. We have taken over Manipur only rscently 
as a Chief Commissioner’s province. Similarly with Tripura. It has a big 
border between Pakistan and India. It hps no contact with Bengal and Bengal 
people want it. Assam people want it, though it has no communication with 
Assem. It has practically no contact with Bengal after Partition. All their 
supplies we have to arrange by reroplnne. We have kept this «tate in our 
hands as a centrally administered Chief Commissioner’s province.

So also in the North, in the Punjab theie are the hill states in the Hima­
layan area. There were so many small states which have all been merged and 
put into a province. The population there is largely backward: they are an 
innocent and inoffensive people who have the lowest number of crimes to their 
record but politically they require nursing. Therefore we have formed that into a 
Chief Conmiissioner’s Province. You will see therefore that wherever in
inteiratioa we have Chief Commissioners’ Provinces w« have very special: 
reasons to protect and develop them.

We had another S'^te near Dprjeeling called Cooch-Behar which lia» 
recently been merged into Bengal. Although it was a very difficult and tougb 
thing we have done it. That is the general posILIon of the Ch'ef Commifi- 
sioners’ Provinces and their future. We are anxious as much as you a n ^  
perhaps more, because, we want to get rid of t?re burden es quickly as possible 
and to distribute the burden among the people. But we f\re not in a position 
to put on the people a burden under which thpy would be crushed. The whole 
country would then suffer as a consequence- 8 o that is the policy with regard 
to the Chief Commissioners" Provinces*. '

There are several Unions of wh’ch Vindhya T*radesh has got notoriety and 
although lecently you heard much about it we nave had very bitter exper'ence of 
this area. This area consists of a population ot 36 lakhs ot peonle and com­
prises of about 25^ thousand square miles. And there were 35 or 36 St̂ ’ tes in 
the area, of which Bewa was a big» viable State. The rest were sma l̂ States. 
You can imagine the number of small States which divided this little area. 
You can also imppine what kind of police or administrRtive machinery could 
be there in such small units. So when tho States were integraterl it wns not 
an easy job, for the smallest of the Princes thousht that naramoiintcv had dis* 
anneared and that he was His Majestv and wns “ monarch of all he surveyed’ ’. 
With great d'fficulty we persuaded all these to be lumped into one an*oirp and 
we took their sii?natureR on the Covenants. After this was done we found an­
other nrobVm namely , that this area was divided into two parts. One is c i,Med 
Bhff(?elkhand an l the other is called Bunde^khand. There has been trad'tionnl 
^valry, jea’ousy and antaironism between the people of these two ar?as and 
ihey have a liistory d  their own. You can imagine what political life wou’d 
b e  ther*̂  in the f*mall pockets where the Pr'nces ruled with autoorflcv: there 
were not even infftnt* organisations o l lwal ^eli-government or anyth'ng of tlie 
3tind. Here we took power from the Princes and gave it to the so-callM
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leaders of the people”  who were called Minister*, mere were no elections—  
nothinff of the kind—-but they 2‘epreseuted an organisation called the “ loc^l 
\joiigress Blit in the two areas we could not form one Mmistry and there 
were two Ministries—the Bhagelkhand ]\Iinistrv and the Buiulelkhand Minis­
try. It took ns two moDth.s to persuade them to come together and Kave. 
expenses, becixuRe ecoDomicahy it is a deficit Province and it cannot stand on it-s 
own legs. A jomt Ministry was tlien formed and we thought that joint working 
will create conditions for a gcŵ l democratic organisation and that people would 
be happy. Unfoftnnately, some time afterwMrds one of the Minist-ers was 
charged with having tjiken a bribe of Ks. 25,(XK) for issuing a licence in Delhi 
itself. At the instance of the Anti-Corruption Branch in Delhi the Minister 
was arrested. It did not stop there. I called the Ministers to tell me what 
really wa; the position because I was getting numerous complaints, both oflftcial 
’and non-official, from that are;i of con-uption, black-maiketing, maladministra­
tion and many other chai’ges. When I called the Ministers I found the im- 
fortnnate Premier complaining against his Ministry, making several charges 
against them, and the Ministers when they were called were making charges 
against the Premier. They were dd, seasoned Congressmen— some of them. 
They have served not only in that area. The Premier had the honour to be the 
President of the C.P. Provincial Congress Committee some time and the other" 
for years happened to be the President of the Allahabad District Congress Com­
mittee. So I naturally thought that this arrangement would ŵ ork well. Bul^ 
when this happened I called the Ministers and they began, as I said, to chargB 
the Premier and the Premier began to chan’ge them. I  then said that the besfc 
thing was not to allow these things to remain without being enquired 
because the officials have been complaining t(3 me about aU these things. 
What would they think if I suppress them? I therefore said “ I must make 
enquiries and the best tiling for you is to give me your resignations because 
you yourselves say that you camiot wwk together” . And they gave their 
resignations— n̂ot that I dismissed them. They themselves thought fit thai 
they should resign.

After the resignations the difficulty that I found was to whom to give this.
T waited for some time. I had no altemative but to put an official set-up for 
the time being—not that it is a permanent arrangement or a better arrange­
ment, but I cannot allow this area to be a spot where dacoits and murderer* 
could have a free play— since during this period peace was being disturbed. 
8 0  I asked for officer's. The U.P. Ministry has been good enough to spare 
several officers to me for other Unions. I  approached C.P. because U.P. had 
no officers to spare. It took some time and there wa« great difficulty in finding 
officers. And when I put the officers there, there was an outcry from some 
parts of U.P.—the adjoining areas—that this was for the purpose of integTation 
of this area into G.P. and that was why C.P. officials had be^n brought. I  
tried to assure them that I do not want to favour either U.P. or C.P. and 
is not mv intention, if it is possible, to disintegi'ate the St̂ nte area. But it 
it is not workable, then there would be no altemative. We waited for a long 
time. The enquiry was going on. As a result of the enquii*y some charges hava 
heen framed and the pi*oceedings are going on. I do not want to forec^t 
thing, but I  would wish that they would be absolved of all charts, 
qfter all having worked in an organisation for all my life it \wuld be a stm im  
for us to find anv Congressman convicted of an offence which is not of mal­
administration alone. So, T do not want to say anything. B u t , to state that 

probably the Deputy Prime Minister does not know anythmg about 
 ̂ this, is’ to claim too much knowledge about an area which is

mv charge. It is not fair to me nor fair to the House that such charges should, 
be made. I  do not allow anything to he done in any area under my charge 
without my knowledge and u-ithoiit my approval. If m 
step has been taken by where the.-e k  no time to  t«V
het to approach me immediately and to bear the conBequences of his mistafc*
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i£-iie has done wroug. So, I want to assure the lionise that what is done in 
Viudhva Pradesh is done with my lull kQowledge ;ind approTai.

Now, coming diiectly to the speciHc charges, I  am sorry to say that with 
refereoce to a num who wws detained, my friend has made I'elerence to a re- 
toart which is very derogatory to the administration. He says that he was 
l^es'ted only tor ghing a motor car to. Mr, Kam MMUohar Lohia. How can 
HWJ© believe sucih a story:’ There are ten itenis in the charges’hut he lias tsilven 
ane tiharge drawing a line at a partienlar- place and ]>la(red it betore the House-

Itodit Balkrishna Siianna (Utt^ir Pradesh): On a point of personal ex­
planation, 1 would lilce. to place before the Plouse the fact tliat even while X 
was making my speech* I made it definitely clear that one of the charges was 
;iJus, and that the other v̂as that that particular gentleman led a deputation 
to the/l^rime Minister. They were two of the charges.

Sardar Patel: He suggested that because these people came in a deputa­
tion the Prime Minister, therefore, that was also made a charge. That wjis 
also a misrepresentation. Amongst the charges one is that this gentleman not 
only, organised the violent agitation which resulted in the firing but he org^ised 
a demonstration preventing the Secretary" of the States Department who W'anted 
to see the Maharaja of Kewa in order to get his signature*; the demonstrators 
did not allow him to go to the Maharn'ja. They threw stones at him and he 
could not approach the Mahanija of Hewa in his palace and had to come back. 
It  was the greatest insult ottered to the Government of India; we had to put 
op with it.. •

This gentleman who wms a parly to the organisation of the whole thing sent 
a.deputation to the Prime Minister. It is not if the deputation ^oing to the Prime 
ifliuister is a chargt,. but the charge is of trying to misreprcKent the w’hoie 
thing and sayirig that twenty peojVle were killed while two nien ŵ ere killed, and 
o f placing before the Prime Minister several exaggerated facts. J.t is o:ily a part 
o f  the connecting hnks of ten charges, only these two items, tliat have been 
elected  and placed before the House. My friend says that this man ŵ as 
detained imder the Goonda Act. 'N o  doubt a lot of goondaism was practised 
tlieFa, but there is no Goonda Act there that I  know* of. Perh-.ips-he knows about 
it more than I do. This is not fair. Therefore. 1 want to remove th^ mis- 
iiiiderstandings that may have been created in the mind of this House that all 
that is being done in this area is being done by tiae Civil Service people without 
-ftie knowledge and consent or in ignorance of the man in charge who is sleep- 
mg. That is not the fact. My friend should also have stated that as soon a6 
-rormar conditions were restored the men detained were released. That also

did not say. So, 1 do not w'ant to pm-sue this matter further, nor is it the 
time or the occasion for going into detidls. I f  he had come to me, I would 
liave explained the whole thing to . him, or if he wants ajiy more information 
i  will always be available— b̂ut he did not do so. As I  have said, we are always 
aexious for the democratic set-up everywhere in ^ndia. Wby khonld we det»y 
it  io i>ther people/ when we have declared India a HepubJic? Who is thr̂ re 
who is .our protege? Why should we keep our servicemen thcrK / I nave 
many peaces from where there is demand for i ôod service peopk^ but I cannot 
get men. So, if there are men kt^t- there it is because the demw^ratic set-up, 
in the immediate future, is not possible there. I have got the report of the 
Fiiw^neial Integration Conmiitt^ w;hieh was appointed specially^ for the puri>ose 
of the financial integratiQB of all the States, and the rejwrt on this area is that 
it caonot stand on it« legs. So, we had to consider what to do. T called the 
Premier^ of J^adhya Pradesh and Uttar Pradesh, and also the represenlatives 
o f  thife Tmion, and I asked tiiem whether they could agree m io the distribu- 
ti<m <;>f this ?irea into their Pi^vii^ees. They could not agree. Ther^foi;e, 1  

ito altemativfe hut uqainediftMy to ion n  this ncrea a Chief Comfnisfitoner^
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Srf, wliat has been done was as 6 last altermtire for Such period a»
we find it necessnry iu the interegts of the State and in. the interests of the
-countrv as a whole. This area being situated i"ri the heart of India, we canjacJt?
kUow things to be disturbed nor disi'epiite brought on. the adminifitf;atioii, X 
want to assure the Hovise that there ŝ hould be no misappreheiision in the nHn<i 
<tf axiybody that we wttnt ^  take away the liberty of anybody. Mr. Sarang- 

i>m saiid that Mr. î rohia is one of the best foflowers of Gandliiji. IJn* 
iortuisaitely, Oandhiji has left so many ioUowers in this country that It is difficnlfc 
to say wiv') is good and who is had. Taverjbody claims to be a follower- ot 
Oandhiji: exeejyt the Mennbers sitting on the Treasury Bench, the rest have 
^  been 0andhiji’s followers. It is a. very difficult position, hut I want to tell 
Mr. Sarangdhar Das who has recently joit^d that Party, that this Ifind of 
taietics of creating disturbances everywbei’e is not going to improve the positioa f 
<jt tlie Parjfcy. We wish that Partj would: form'6 good, healthr Opposition, hut 
beginning fi'̂ m Goa right up to hiepa] and then from the Central Provineeff tov 
Rajasthan they jump fi*om one place to another, ei*eate problems for 
Government and then go aŵ ay.' -Is that following Gandhiji?' I cannot under­
stand it. I  have f e d  with him for all my life, but I have forgotten hig princi­
ples and new follOTvers have started to eome. •

5^is matter is a serious matter. We mjist not make serious chargai 
haphazardly without considetation. 'Ĥ iat is all I  have to say.

The Home thm adjmmi^d till a QtiArter to Eleven of ihe Olock m  Friday^ 
^he $rd February , 19^0, . , .
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